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PARLIAMENT OF INDIA
Tuesday, 5th June, 1951

The House met at Half-past Eight of 
the Clock,

[M r . S pea ke r  in the Chair]
ORAL ANSWERS rO QUESTIONS

D e lh i C loth  M il l s  Vanaspati M an u 
f a c t u r in g  P rodu cts

*4857. Shri Kamath: Will the Minis
ter of Food and Asrrlculture be pleas
ed to state:

(a) whether Inspectors of the cfflce 
of the Vegetable Oil Product Control
ler recently visited the Delhi Cloth 
Mills Vanaspati Manufacturing Works;

(b) whether they examined samples 
of Vanaspati manufactured there;

(c) whether it is a fact that those 
samples did not conform to the pres
cribed specifications; and

(d) if so, what action has been 
taken against the manufacturers?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Yes.

(b) Yes.
(c) Yes.

 ̂ (d) M/s. Delhi Cloth Mills Vanas-
pati Manufacturing Works were asked 
to show cause why they should not 
be prosecuted for infringement of the 
provisions of Vegetable Oil Products 
Control Order, 1947. The explanation 
of the factory has since been received 
and is under examination.

Shri Kamath: Is the hon. Minister 
in a position to disclose the contents of 
the explanation offered by them?

Shri Thirumala Rao: They said that 
usually'they are conforming to the 
standards prescribed by the Oovern-
128 PSD

ment, and that there is a alight dis- 
creijancy, and they wanted a re
examination of the samples along with 
their chemists.

Shri Kamath: Of which samples?
Shri Thirumala Rao: Our officers 

have gone there to examine whether 
the product is up to the required 
standard. They nave taken three 
samples and sealed them. There are 
two more under seal. The Delhi 
Cloth Mills have requested that their 
chemists may be associated with our 
chemists to see how far the production 
is up to the standard specincations.

Shri Kamath: What is the usual 
procedure in examining the samples? 
Is the chemist of the firm or manu
facturer concerned associated with the 
chemists of Government?

S}iri Thirumala Rao: No, Sir;
hitherto, there was no occasion. This 
manufacturing firm was known to 
conform to the standards generally. 
They have made a request and it is 
under Consideration. Making a re
quest is not conceding it

Shri Kamath: When.
Mr. Speaker: The matter is under 

examination. Let the chemists satisfy 
themselves.

Shri Kamath: One question for 
information, Sir. when were the three 
samples examined?

Shri Thirumala Rao: 8th March, 
1951.

C oca-C ola

*4858. Shri Kamath: Will the Mini^ 
ter of Statea be pleased to state:

(a) whether It is a fact that the 
Rajpromukh of PEPSU is the Chair
man of the Board of Directors of Coca* 
Cola (India) Ltd.; and

(b) whether he has obtained the 
permission of Government to become 
the Chairman of the Board?
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The Minister of States, Transport 
and Railways (Shri Gopalaswaini):
(a) Yes, Sir.

(b) No permission of Government 
was taken when His Highness the 
Maharaja became Chairman; he was 
not then a Rajpramukh.

Shii Kamath: Has he not res^ned 
this, Sir, after he became Raj
pramukh?

Skri Gopalaswaml: He has the
•matter under consideration. I be
lieve he is taking steps.

fhri Kamath: Has Government 
^under consi/dclration or the Rajpra
mukh?

Mr. Speaker: Rajpramukh.
Sbrl Kamath: Is it a fuct that under 

the Constitution a Rajpramukh cannot 
hold any other offtce of profit?

Mr. Speaker: Order, order; If it Is 
in the Constitution, It Is a matter of 
record. Next question.

Shri Kamath: One quesMon for 
information. Sir. When did he become 
the Chairman of Coca-cola (Icdia) 
Umited?
) Shrli Oopalaawami: I cannot give 
the date; it was certainly before he 
became Rajpramukh.

Shri Sidhva: May I know whether 
the Rajpramukh is considering the 
matter at the instance of the Govern
ment or of his own accord?

Mr. Speaker: Order, order.
Kaka Bhairwant Roy: Did he accept 

the Chairmanship of the Board last 
year, in May?

Shri Gopalaswami: Could not be. I 
have said that he accepted it before 
he became Rajpramukh.

S ch em e  f o r  C r o p  CoM PETrnoN

M859. Pandit Munlshwar Datt lTna>
dhyay: (a) Will the Minister of Food 
and Agriculture be pleased to state 
whether the scheme of crop competi
tion is being experimented in a:iy 
State?

(b) Has this scheme augmented 
production in any State, if so, in what 
State and to what extent?

TIm Deputy Minister of Food and 
Agrlcultnre (Shri Thimmala Rao):
(a) Yes. The Crop Competitions from 
thi.s year are being organised in almost 
all the States. In some of the States, 

up .. West Bengal, Travancore 
and Cochin and Bombay, these com
petitions are being held since 1949-50.

(b) Yes. A statement showing the 
ndditional production reported by the 
State Governments of West Bengal 
and Hyderabad as a result of Crop 
Competitions held in those States in
1949-50 and 1950-51 is placed on the 
Table of the House. Similar informa
tion from other State Governments is 
not available.

STATEMENT
The additional prodvction obtained as a 

remit of the implementation of crop com
petition schemes.

(1) WofltBoiiiKAl
i 049 50 

104000 md».
’ Wheat 

1949_60 19r0-5l

504 mdp. Not av'ail- 
ttbl«.

(2) Qyderabad

14771)̂  mds 
Potatoofl 

194^50 1960'M

♦ 2465 rads

Pftddy 
16£ tone

♦No potato competition was held 
during J 949*50.

Pandit Munlshwar Datt Upadhyay:
May I know in what crops com
petitions are organised in the U.P.?

Shri Thirumala Rao: Paddy, wheat, 
gram, maize and potato.

Pandit Munlshwar Datt Upadhyay;
May I know whether the persons to 
whom prizes were awarded were 
generally persons who had big farms 
and big capital invested in the farms, 
or they were small cultivators?

Shri Thirumala Rao: I answered this 
question on the floor of the House very 
recently, that the gentlemen who were 
awarded prizes recently were rniddie- 
sized farm holders, between 30 and
50 acres of land.

Pandit Munlshwar Datt Upadhyay:
In respect of what State? I wanted tP 
know about the U.P.

Shri Thirumala Rao: I want notice.
Shri Amolakh Chand: What was the 

highest produce in a particulai crop 
which won the prize?

Shri Thimmala Rao: I do not want 
to depend on my memory. Very 
recently. I have given all these points 
on the floor of the House.

Shri Rudrappa: May I know
whether the Central Government have 
launched this scheme of crop com
petition and if so to what area it is 
limited?
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Shri liiinunala Rao: The Central 
Goveniment has circularised all the 
Slatts lo organise this competition, 
btatcji are the instruments through 
which the Central Govwnmeat 
lunctions.

Shri Dwivedi: I want to Know why 
the competition in the provinces is 
not tried in the Centrally Administer
ed areas? ^

Shri Thirumala Rao: This year, we 
have been trying to extend it to other 
areas also. Delhi and Coorg are in
cluded among the Centrally 
Administered Areas for purposes of 
this crop competition.

Shri R. Velayodliaii: May I know 
whe^er Chib crop competiUtm In 
Travancore-Cochin was conducted 
directly by the Government or by 
private individuals?

Shri Thirumala Rao: The States are 
asked to conduct these things.

Pandit Munlshwar Datt Upadhyay:
As it appears from the statement, it 
is only in respect of paddy that there 
is an increased production in West 
Bengal. As regards other States and 
other “crops, may I know whether 
there has been a general tendency to 
increase production on account of 
this competition?

JShri ThimmaUt Rao: I just now 5aid 
that except West Bengal and Hydera
bad, the other States have not provid
ed us with the information.

S ch e m e s  f o r  P la k t  P rotectiow

*i860, Shri 8. N. Das: (a) WUl the 
JVIinister of Food and Agriculture be
pleased to state what are the impor
tant features of schemes for plant pro-*
tection?

(b) In which of the States are 
these schemes in operation?

(c) Has any scheme of plant pro
tection been introduced in the State 
of Bihar?

(d) If so, from when is it in ĉ pera- 
tion?

The Deputy Mlulster of Food and 
Aerricultnre (Shri Thimnala Rao):
<a) The important features of schemes 
for plant protection are the ensuring 
of freedom of principal food crops, 
imilses, vegetables and fruit* from 
pests and diseases by spraying and 
dusting pesticides. Plant Protection 
Schemes also include plants to control 
the damage to crops by monkeys, wild 
bears, jackals and other vdid animals.

(b) Plant Protection schemes are In 
operation in (1) Assam, (2) West 
Bengal. (3) Bihar, (4) Uttar Pradesh,

(5) Punjab (6) Madhya Pradesh, (7) 
Orissa, (8) Bombay, (9) Madras, <10) 
Dell4, (11) Bhopal, (12) Ajmer- 
Merwara, (13) Coorg, (14) Hyderabad, 
(15) Madhya Bharat, (16) Mysore. 
(ITJ PEPSU, and (18) Saura^htra.

(c) Yes.
(^) It is in operation since 1948-49.
Shri S. N. P̂ is: May I know to what 

extent the various State Governments 
have been successful in combating 
public sentiment against killing 
monkeys and nilghaxs*!

Shri Thirumala Rao: I have not got 
the figures here. I want notice.

Shri S. N. Das: 1 wanted io know the 
names of the States which instead of 
killing the monkeys have exported 
them to other countries.

Shri Thirumala Rao: Monkeys are 
found all over India: mostly in U.P., 
Bihar and the Punjab.

Shri S. N. Das; Which of the States 
have exported monkeys to other 
countries instead of killing them?

Shri Thirumala Rao: This auestion 
relates to destruction of pests; how 
does this arise? I want notice.

pandit M. B. Bhargava: May I know 
what is the estimate of the loss caus
ed to crops by these wild animals, and 
on what basis that estimate is madeT

Shri Thirumala Rao: I have not got 
the exact estimate of the losses here. 
It is mostly empirical

Shri S. N. Das: What Is the toUl 
number of wild animals killed by the 
various States to save the plants?

Shri Thirumala Rao: We have not 
taken any rei»8U|i of the^e wild 
animals.

Shri lyyuani: May I know whether 
tliere is any special reason for exclud
ing Travancore-Cochin from the 
operation of these schemes?

Mr. Speaker: We are going into 
State-wise enquiries. It is not possi
ble to give all these flgures.

Shri lyyunni: Sir, I wanted to know 
if there was any special reason for 
excluding this State?

Shri Thirumala Rao: There is no 
question of excluding any State. We 
have asked the States to start this 
scheme on a fifty-fifty basis, that is to 
.say, half the co.st to be borne by the 
Slate amt the other half by the Centre. 
If the Travancore-Cochin State Gov
ernment is prepared to bear thUi cost, 
they can start the scheme.
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Pandit Manishwar Datt Upadhyay:
Is it a fact that from the North 
monkeys are moving now towards the 
South?

Shri Thirumala Rao: No, Sir. The 
North is found to be more congenial.

Shri S. N. Das: Is Government aware 
of the extent to which paddy plants 
in the State of Bihar are affected by 
leaf-spot and other diseases and are 
effective steps being taken to combat 
them?

Shri Thirumala Rao: We have to 
obtain the Information from the State 
Government. '

R a il w a y  S chool  a t  C h it t a r a n ja n

*4861. Shri A. C. Guha: Will the 
Minister of Railways be pleased to 
«tate:

(a) the annual maintenance cost 
and the initial capital expenditure for 
the Railway School at Chittaranjan;

(b) the contribution of the Govern
ment of India, the West Bengal Gov
ernment and of the public to that 
school;

(c) the number of students therein; 
and

(d) how are the representatives and 
the Chairman of the School Commit
tee selected?

State for Transport 
iud Railways (Shri Santhanam): (a)
The annual maintenance cost and the 
initial capital expenditure for one 

and two primary schools at 
Chittaranjan are as under:

Annual maintenance cost Rs. 
during 1950-51 ... 52.524

Capital expenditure ... 59,884
(b) (!) Contribution of the Govern

ment of West Bengal.—A grant of Rs. 
for the grant-in-aid received from the 
Government of West Bengal, all 
expenditure on these schools is met 
by the Government of India.

(ii) Contribution of the Govern
ment of West Bengal—A grant of Rs. 
5399 was received for the two 
Primary Schpols from the Government 
ô  West Bengal in the year 1950-51. 
During that year no grant for the 
High School was received.

(iii) Contributions of the Public—Nil.
(c) 905 boys and girls in the three 

schools
(d) Mhen the schools were  ̂started 

in January 1950, a School Committee, 
according to the Pules pt Managed-

ment of the E.I. Railway Schools, was 
formed from among the staff whose 
wards were seeking admission as 
students. The Chairman of this Com
mittee and two Guardians* representa
tives were nominated by the General 
Manager.

This Constitution has been approved 
by the Syndicate of the Calcutta 
University. A new committee, when 
formed, will have elected representa
tives of the guardians and teachers.

Shri A. C. Guha: May I know if the 
high school has been affiliated to the 
Calcutta University?

Shri Santhanam: Presumably yes. 
The School Committee has been re
cognised by the Syndicate of the 
<:alcutta Univei^iUy. Otherwise the 
question would not have arisen.

Shri A. C. Guha: May T know the 
reason why the guardians • have not 
been allowed to elect their representa
tives on the school committee?

Shri Santhanam: In this committee 
they have been nominated and in the 
following committees they will be 
elated.

Maulvi Wajed AU; What is the 
number of students in the high school 
and in the middle schools, separately?

Shri Santhanam: I do not have the 
detailed break-up of the number. 
Presumably one of them is both a high 
school and a middle school.

Shri A. C. Guha: Has the composition 
of the managing committee been 
approved by the Calcutta University?

Shri Santhanam: Yes, it has been 
approved by the syndicate of the 
Calcutta University.

Shri S. C. Samanta: May I know 
whether the Central Pay Commission’s 
Pay scales are being observed in 
respect of the teachers in these 
scjaools?

Shri Santhanam; Yes.

L a v a t o r ie s  and B ath  R o o m s  in  I and 
II C la ss  C o m p a r t m e n t s

*4862. Maulvi Wajed All: Will the 
Minister of Railways be pleased to 
state:

(a) whether soaps and towels were 
being placed in lavatories and bĵ th 
rooms of 1 and II class compartments 
in important Railways for the use of 
the upper class passengers: and

(b) if so. from when that practice 
has bee^ discontinued?



4937 Oral Answers 5 JUNE 1951 Oral Answers 4938

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The only trains, on which soaps and 
toweJs were being provided, were the 
Imperial Indian Mail which used to 
run between Howrah and Ballard Pier 
and on the Deccan-Queen and the 
Race Specials which run between 
Bombay and Poona.

(b) The Indian Imperial Mail ceased 
running in 1941 and the practice on 
the other trains gradually lapsed 
during the period of the last war.

Mauivi Wajed AU: May I know 
whether Government is considering 
any proposal to supply flxed towels 
and liquid soaps in the important mail 
trains between Delhi and Calmitta and 
Delhi and Bombay?

An Hon. Member: And Madras?
Mauivi WaJed All: Yes, and also in 

important mail trains going in other 
directions?

Shri Santhanam: I believe passengers 
of the first and second classes prefer 
to use their own towels. As for the 
supply of liquid soap, I had the cost 
calculated and we find that it is too 
costly. ^

Mauivi Wajed Ali: I could not hear 
the reply regarding liquid soap.

Mr. Speaker: He i»ys some arrange
ment is being made.

Shri Santhanam: No Sir. We tlo not 
propose to make any arrangements 
because as I said passengers would 
like to use their own towels and as 
for liquid soap, it is too costly to be 
provided in these trains.

Mauivi Wajed All: But i think
liquid soap...

Mr. Speaker: Order, order. Let us 
not enter into any arguments.

Shri Chaliha: But in European trains 
they provide liquid soap.

Mr. Speaker: Order, order.
Thakur Lai Singh: Is there any pro

posal to change the European type of 
commodes in the lavatories to Indian 
types?

Mr. Speaker: These are all argu
ment̂ .. We now go to the next 
question.

Mr. Speaker: Babu Ramnarayan
Singh? Not pre.sent. Shri G. S. Guha?
Shri Krij»hnanand Rat? Shri
Garu^mukhi?

An. Hon. Member: Sir, Shri
Krishnanand Rai is present.

Mr. Speaker: Yes, but he was not 
alert and did not get up when called. 
He may come up at the end.

Shri Shiva Rao: May I suggest our 
taking questions 4866 and question 
4.918 together? They deal with almost 
the same subject.

An Hon. Member: That is not fair. 
Question 4918 is far away. It may 
not even be reached.

Mr. Speaker: I think we shall take 
them up separately. We now take up 
question No. 4866.

C en tr a l  B oard  o f  F o r c s t r v

M866. Shri Ganamukhi: Wilt the
Minister of Foofji and Agriculture be
pleased to state:

(a) whether a drafting committee 
has been set up by the Central Hoard 
of Forestry with a view to evolving 
a national forest policy;

(b) if so, the personnel of the 
Committee; and •

(c) whether the views of the 
various State Governments have been 
ascertained in this regard?

The Depnty Minister of Food and 
Agriculture (Shri Thirumala Bao): (a)
Yes.

(b) The following are the members 
of the Committee:

(1) The hon. Shri K. M. Munshi, 
Minister for Food and Agri
culture.

(2) The hon. Shri K. B. Sahay, 
Minister for Forests, Bihar.

(3) The hon. Shri M. P. Patel. 
Minister for Forests, Bombay.

(4) The hon. Shri Rameshwar 
AgnibhoJ. Minister for Forests, 
Madhya Pradesh.

(5) President, Forest Research 
Institute and Colleges, Dehra- 
dun.

(6) Inspector General of Forests— 
Secretary.

(c) The question was considered at 
a meeting on 8th May 1951 of the 
Central Board of Forestry on which 
the State Governments are represented 
and they will again be consulted when 
the draft is ready.

Shri Ganamukhi: What is the per
centage of the forest area to the total 
land area? .

Shri Thintmala Rao: It is variouKly 
estimated. According to the reported 
area it is 10 per cent of the total area 
and the reported and unreported areas
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taken together it is about 18 per cent 
of the total land area.

Shrl Ganamukhi: What is the least 
loiest area that is desirable?

Mr. Speaker: Least forest area?
Shrl Thirumala Rao: Sir, he wants 

to know the percentage of forest area 
that is necessary for all-round develop
ment. It is estimated at about 22 to 
25 per cent.

Shri Kishorimohan Tripathi: May I
know whether the Planning Com
mission has not taken up this matter 
and if so, why this separate committee 
has been set up?

Shri Thirumala llao: The Planning 
Commission is connected with plans. 
This committee has got to implement 
tne schemes and work them out.

Shri Ganamukhi: Do Government 
propose to start an intensive campaign 
of aflorcstation in view of the dertclt?

Shri Thirumala Rao: Yes.
Shri R. Velayudhan: May I know 

whether there was no national forest 
policy being pursued by Government 
till now and if so what is the change 
now that has led to the setting up of 
this committee? • "

Shri Thirumala Rao: Planning has 
been going on all along. This com
mittee now does not mean that there 
was no policy before.

H g : w r  imrifhT w it  afl 

ftr ir?

I Shri Bhatt: WUl the hon. Minister 
please state when was this Committee 
appointed and how far It has pro
redded?] *

IVIr. Speaker: When was the Com- 
miitc'e appointed and how far it has 
proceeded?

Shri Thirumala Rao: It was appoint
ed on the »th May 1951 it will be in 
existence until its purpose is arrhieved.

Shri T. T. Krlshnamacharl: May I
know if the hon. Minister is aware that 
there is already in existence a report 
on the future of forests and planning 
tlicrefor by a former Inspector General 
nf Forests which was published in 1945 
and if that is so, why should not the 
whale matter be referred to the 
Planning Commission as part of the 
over-a 11 forest plan for India?

Shri Thirumala Rao: There is no 
conflict between the Planning Com

mission and this Committee. Of course 
\uiien this Committee goes into this 
question, it will have the report re- 
lerred to by my hon. friend before it 
in making its final conclusions.

Mr. Speaker: The point of the
question is il there is already a repoi^ 
submitted as late as 1945, where is 
the necessity of having this additional 
Committee?

Shri Thirumala Rao; All the States 
are actively associated with this. All 
the Ministers in the States in charge 
of this subject were invited and they 
are represented on this Board and a 
scheme is being evolved ôr all the 
St^es.

Shri Amolakh Chaiî : May I know 
whether the need for more land under 
forest to the tune of 33-1/3 per cent 
the Vanamahotsava, the training of 
rangers and foresters, and the question 
of prevention of erosion of land 
between Rajasthan and U.P. was also 
taken up?

Sliri Thirumala Rao: The whole . 
question is being viewed in a com
prehensive measure and I am not sure 
of the percentage, of 33-1/3 but the 
whole question is being reviewed.

Shri Ganamukhi: May I know if 
theye is any arrangement for re- 
aff<irestation of fo4%st areas which are 
denuded of their trees and no re
planting has f̂ Ken place?

Shri Thirumala Rao: In areas like 
Uttar Pradesh and Madhya Pr«d«8h, 
this problem is assuming important 
proportions and is being tackled.
R a is in g  of  Q u ota  of  R a t io n  in  M adras

*̂ 4867. Shri Rathnaswamy: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
Madras Government have made a 
representation to the Centre to raise 
the over-all ration from 9 oz. to 12 
ounces and also to reduce the price 
and if so, with what result;

(b) whethi r it is a 5act that a high
ofTlrial of thv» Food l\Tinistry in his 
recent tour of the Madras State has 
expressed his opinion xhat some of 
the parts cl Madras State are worst 
nfTcrtei: and .

(c> what steps do Government pro
pose to take to give relief to the 
afTected parts of the Madras State?

Tfte Deputy Minister of Food and 
Airrieultnre (Shri Thirumala Rao): (a)
The Madras Government recently re- 
pre*«!ented that they should oe allowed 
to increase the basic over-all ration
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from 9 ozs. to 12 ozs. per day and this 
request was based on newspaper 
reports about a similar intention 
announced by the Bihar Food Minister 
in the State Legislature. The news
paper report was baseless as the 
announcement was in regard to the 
restoration of the cut m the basic 
ration of heavy manual workers in 
Bihar which was authorised with effect 
from the 19th February 1951 by the 
Government of India, but which the 
State Government was unable to give 
effect to on account of the shortage 
of. stocks. The position has been ex
plained to the Madras Government . 
both by the Government of India and 
the Government of Bihar.

No recent representation has been 
received from the Madras Government 
disking lor a reduction in prices. 
When the modified scheme of subsidy 
was introduced with effect from 1st 
January 1951, the Madras Government 
in common with other States had 
represented against the reduction of 
the subsidy paid to them by the Gov
ernment of India but their request 
could not be accepted on account of 
financial stringency.

(b) The report of the officer is con
fidential.

I may however say that scarcity 
conditions are prevailing in certain 
parts of the Madras State.

(c) The measures already taken have 
been explained in reply to Starred 
Question No. 4278 on 18th May 1951. 
The Government are closely watching 
the food situation in Madras and will 
take all steps found necessary from 
time to lime.

Shrl Rathnaswamy: Is it a fact that 
the Madras Government asked the 
Centre to despatch the allotted food- 
grains as early as possible and if so, 
what steps have been taken to comply 
with this request?

Shrl Thimmala Rao: The allotments 
were made from month to month and 
we are not keeping any arrears. We 
are despatching the whole allotments 
especially to Madr&s and Bihar.

Shri Ratlmaswamy: Is it a fact that
the food prices in certain areas of 
Madras are soaring and if so, what 
measures have been taken for check
ing the soaring of prices?

Shri Tklnmialii Rao: It is a fact 
that in certain aroas where foodgrains 
have been decontrolled, prices have 
gone up. Government have started 
more than 2,000 fair price ?hoT>s and 
their number is growing up and that 
is bringing down the prices.

Shri Ratiinaswaroy: Is there any 
justification in the belief that the 25 
per cent, cut will be restored after 
August and the Government would 
even consider the advisability of re
moving the food-control altogether?

Shri Ttdruniala Rao: It all depends 
on the circumstances then. I can’t 
give any advance information on what 
might happen in August or September,

Shri Kesava Rao: May I know 
whether Government is aware that 
Madras is not able to give V ozs. of 
foodgrains?

Shrl Thiruniala Rao: I donH think 
it is correct.

Skri Rattmaswamy: Is there any 
truth in the news that the Prime 
Minister has requested the Chief 
Ministers of the various States to take 
up the food portfolio......

Mr. Speaker: Order, order.
Dr. V. Subramanlaiii: What is the 

ration for manual labourers in 
Madras?

Shrl Thimmala Rao: The s.imething 
as in other places—12 ozs.

Pandit M. B. Bhargava: Is it a fact 
that̂  the over-all situation in the 
country has improved now in the 
recent fortnight and if so. has Govern
ment any intention to restore the 25 
per cent, cut in tije ration?

Shri Thirumala Rao: I cannot say— 
it is a question of circumstances. The 
situation is somewhat reassuring than 
before and unless there is marked 
improvement with regard to the whole 
thing, the question of restoration of 
the cut cannot be considered.

Shri Kamath: Is it not a fact that 
at the time of the present cut in the 
basic ration the hope was held out by 
the Minister that the cut would be 
restored in April or thereabout and if 
so. is the matter at present under the 
ortivf* ronsidertition of (Govern
ment?

Shri Thinmahi Rao: The matter is 
always under the consideration of 
Government and whenever conditions 
permit, they will not postpone it a day 
longer.
Tifi: RAitWAYS (Tramspoiit or Goods) 

Act
*49S9: Shri P. Bari Redtfi: (b) Will 

the Minister of Trattfport be uleaaeil 
to lay on the Table a statement show- 
injr the following particulars;
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(V) The Sections of Railways 
and the goods or classe;s of goods in 
respect of which Government have 
issued orders under the provisions of 
‘The Railways (Transport of Goods) 
Act’, directing the concerned Railway 
Administrations to deviate from the 
principle of ‘first come first wved* 
and show priority; and

rii) The reasons for thet issue of 
each of the said orders?

(b) Whether Government propose 
to rescind any of the said orders in 
the near future?

The Minister of State for Transport 
and Railways (Sfari Santhanam): (a)
(i) With the lapse of the Railways 
Transport of Goods (Amendment) Act,
1949, all the orders under that Act 
also lapsed on 31st March 1950.

(ii) The orders were issued in public 
Interest to ensure speedy movement ot 
essential traffic in priority over  ̂the, 
less essential traffic.

(b) Does not arise.
Shri P. Basi Reddi: What are the 

goods that are considered essential by 
the Government in the matter of move
ment by rail?

Shri Santhanam: We have got some 
arrangement—not under ' this Act 
which has lapsed—but under the 
amendment to the Railways Act. We 
have ilssued general instructions for 
the preferential movement of military 
and operational traffic, sponsored food- 
grains, coal, railway materials, move
ment of raw materials and products 
of the three b^sic national industries— 
cerment, iron and st|06l and textiles 
etc.

Shri Himatsingka: Is the hon.
Minister aware that the frei??ht offer
ed in 1950 beginning, has not yet been 
moved in some of the Railways?

Shri Santhanam: It all depends on 
the freight. If the hon. Member 
refers to timber, probably it is the 
case in certain parts.

Shri K^matsinigka: Is the hon. 
Minister aware that timber required 
by railways itself is not moved at 
vnrious places?

Shri Santhanam: That merely shows 
the impartiality of the Railways.

Dr. t>eshmukh: May I know if move
ment of foodgrains has led to con- 
^stion of transport so far as other 
articles are cgncemed?

Shri Santhanam: To some extent, 
yw.

Q uarters for G o vern m en t  Em ployees 
IN ViNDHYA P radesh.

♦4868-A. Shri Dwivedl: Will the
Mmister of States be pleased to state:

(a) the sums of money if any, 
saiictioned for construction of 
quarters for the Government employees 
in Vindhya Pradesh particularly for 
those who had to leave their homes 
in Bundellchand and take up duty at 
Rewa;

(b) what construction work :s likely 
to be taken up and when is it likely 
to be completed;

(C) if the answer to part (a) above 
be in the negative, what arrangements 
do Government propose to make for 
^ e  employees in Vindhya Pradesh at 
Rewa where the problem of accommo
dation IS very difficult; and

(d) whether Government propose to 
shift some departments to Nowgang 
where a great nurhber of Government
buiUhngs are lying out of use?

The Minister of States, Transport and 
Railways (Shri Gopalaswami): (a) Nil.

(b'i No new construction has been 
programmed.

(c) Accommodation for employees 
at Rewa has been provided in the 
Army Lines vacate by the non-Indian 
States Forces units.

(d) No.

Shri Dwivedl: Is it not a fact that 
of quarters have been 

built smce 1948 in other Part ‘C  
States? If so, why has this not been 
done in Vindhya Pradesh where the 
accommodation problem is very acute?

Shri Gopalaswami: I have no ,
information as regards construction in 
other Part ‘C’ States and therefore 1 
am unable to make a comparison.

Shri Dwivedl: Is it not a fact that 
one of the officers in Vindhya Pradesh 
was given a government residence 
irrespective of the fact that he had a 

-private residence of his own?
Mr. Speaker: Order, order. This 

question has been raised previously.
Shri Dwivedl: I want to know 

whether any steps have been taken to 
cancel the allotment?

Mr. Speaker: I cannot allow questions 
relating to individuals. He may put 
questions on the general policy.

Shri Dwivedl: What use do Govern
ment propose to make of the buildings 
and quarters at Nowgong which are 
lying unused at present?
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Shri Gopalaswami: They are not 
proposed to be used for housing 
esta^^shments, as any such transfer 
to Nowgong is considered administra
tively undesirable.

Shri Dwlvedi: Is it a fact that it is 
proposed to transfer the high court of 
the Judicial Commissioner’s court to 
Nowgong?

Shri Gopalaswami: I should like to 
have notice.

P roposal o r  Construction  o r  a R ail
w a y  C rossing  at School L ane, 

N e w  D elhi

4̂869. Shri Deshbandhu OupU:
Will the Minister of Railways be 

^pleased t# state:
(a) whether it is a fact that during 

tho heavy rains. New Delhi is practi
cally isolated from Old Delhi for long 
hours as rain water blocks the trafllc 
both at the Hardinge and Minto Road 
Bridges and causes great inconve
nience to the people;

(b) whether a proposal was receiv
ed from the local Government or 
New Delhi Municipality to provide 
a railway crossing at the end of the 
School Lane, with a view to connect 
New Delhi with Old Delhi: if so, when 
was this received and what action 
was taken on the same;

(c) what is the estimated cost of 
the crossing and the recurring month
ly expenses; and

(d) when Government hope to 
finalise this proposal?

The Minister of Stale for Transport 
and Railways (Shri Santhanam); <a)
Yes» e x c e p t  that all-weather road 
communications exist between New 
Delhi and old Delhi by other routes.

(b) The matter has been under 
correspondence between the New Delhi 
Municipal Committee and the Rail
way Authorities for a long time. It 
was only in December last that the 
Chjef Commissioner of Delhi muved 
in the matter and approached the 
Ministry of Railways through the 
Ministry of Health. The question 
whether the cost of the level crossing 
together with the recurring charges 
should be borne by the Railway 
Authorities or by the local Administra
tion is under examination.

(c) The provision of a level crossing 
is estimated to cost Rs. 70,300. The 
recurring expenses would be Re. 350 
a month approximately.

(d) A decision In the is likely
to be taken shortly, .
128 PSD

Shri Deshbandha Gapta: Is it not
a fact that lor more than one year this 
question has been h an ^ g  fire as to 
who should bear the cost whether it 
should be the New Delhi Municipality, 
which is a subsidised body or tho Rail
way authorities? Is it not a fact that 
on this ground that this important 
suggestion made by the Chief Com
missioner's Advisory Council as well 
has not been gone into and no decision 
has been taken?

Shri Santhanam: The point was as 
to who was legally responsible to bear 
the cost. The New Delhi Municipality 
claimed that the Railway should con- 
stryct it at their own cost. Ilie matter 
was referred to our Solicitor Gcneial. 
whose opinion was that the Railway 
was not bound but that the Municipal 
Committee or the Delhi Administratlpn 
should bear the cost. In the light of 
the Solicitor’s opinion the matter is 
ur^er negotiation.

Shri Deshbandha Gupta: May I know 
whether it is a fact that the Railwasni 
propose to build a high fenchig all 
along this line between Minto Road 
and Hardinge Bridge. If so, what wiU 
be the cost incurred on that?

Shri Santhanam: In fact as a result 
of many questions in this House we 
have decided to put up a fence. I am 
not quite sure but I think it is on be
half of the CP.W.D.

Shri Deshbandha Gupta: Is it not a
fact that there are frequent accidents 
on the line between the Minto Road 
and Hardinge Bridge, as the public 
frequently cross the line and Is it 
realised that if a railway crossing is 
provided the number of accidents will 
go down?

Shri Santhanam: To prevent the 
accidents a fencing is being nut up. 
As for the level crossing, it is open to 
the Municipality to provide the money 
and we will put it at any lime.

R ailw ay  Clearing  O ffice BinLDiMG

*4S70. Shri Deshbandha GupU:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
building of the Railway Clearing 
Office situate at the Junction of 
Queens Road and the Bum Bastion 
Road was setflre to by a mob In the 
year 1942;

-fb) whether the site of this build
ing has been Ijring vacant since thea

(c) whether this site belongs to 
Government or to D^lhi Municlpi^ 
Committee;
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(d) why has this valuable site been 
allowed to remain vacant i o T  so many 
years and whether Government pro
pose to put up a building on the same 
and if so, what are Government’s 
plans in this respect?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.  ̂ •

(b) Yes.
(c) The site is on perpetual lease 

with the E.P. Railway Administration 
from the Delhi Municipal Conunittee.

(d) Several proposals for utilising 
this plot of land have been under con
sideration. Prior to partition it was 
proposed to construct an Outpatients’ 
block for the Railway hospital but due 
to come special conditions in the lease 
agreement, the proposal had to be 
dropped. A proposal is now under 
consideration to construct a suitable 
building for use as a Railway Co
operative Store and a Railway Co
operative Credit Society.

Shri Deshbandhu Gupta: Why has it
taken Government nearly nine years 
(at least four years since this Govern
ment came into office) to take a 
decision in the matter? Is It leaHsed 
that the site has been converted into 
a slum during the last three or four 
years?

Shri Santhanam: The hon. Member 
knows the temporary character of the 
E.P. Railway Administration. That 
railway administration’s position had 
to be stilbilised before we could make 
use of this site.

Shri Deshbandhn Gupta: Is the
Government likely to take a derision 
in the matter very soon?

Shri Santhanam: I have ;?iheady 
stated that a proposal is imJer con
sideration to construct a bulltllng for 
a railway cooperative store and co
operative credit society.

Conveyance fok M ails

♦4S71. Shri S. C. Samanta: Will the 
Minister of CommunicafioBs be pleased 
to state:

(a) the names and varieties of means 
of conveyance used for carrying mails 
both in urban and rural areas of India;

(b) the basis of appointing these 
means of conveyance;

(c) what are the rates of pay per 
month of the runners who carry mails 
especially in rural areas; and '

(d) whether these runners are entitl
ed to have dearness allowances and 
other facilities?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) and (b). 
A list is placed on the Table of the 
House. [See Appendix XXVIII, 
anncxure No. 19]. '
. (c) Departmental runners, (whol'e-
time employees), both in urban and 
rural areas, are on a basic scale of pay 
of Rs. 30-35 per month.

Extra-Departmental runners or mail 
carriers, (part-time employees), receive 
a monthly basic allowance not exceed
ing Rs. 30 per month.

(d) Departmental runners, like 
other whole-time employees of Govern
ment, are entitled to the usual dearness 
allowance and such other allowances 
and facilities as are admissible to 
Class IV Central Government 
employees stationed in that locality.

Extra-Departmental runners are 
granted a dearness allowance of Rs. 
10 per month.

Shri S. C. Samanta: May I know 
whether tenders are called for giving 
contracts to carry mall?

Shri Raj Bahadur: This cmestlon 
cannot be answered unless the hon. 
Member states what type of service or 
conveyance he means.

Shri S. C. Samanta: I mean motor 
buses and the like.

Shri Raj Bahadur: Yes, Sir. Quota
tions are invited through sealed 
tenders and the most favourable 
quotations are accepted.

Shri S. C. Samanta: What is the 
basis of granting the contract? Is it 
on the basis of the minimum bidder or 
on any other basis?

Shri Raj Bahadur: The usual basis, 
namely what isjmost favourable to the 
Government.

Shri P. Basi Reddi: Is it a fact that 
some bus owners offer to pay money 
t<5 Government for being allowed to 
carry mails?

Shri Raj Bahadur: That is not a fact.

Pf (Tap ^  n w r
Vt ^  3ft

Pt»W1 ^  ^  ^  ^
m m i  I

rShri Jangde: Will the hon. Minister 
please state how much ma.il can. Ije



Ora\ Answers b iV U t  1951 Oral Answeri 4M)

taken by the runners who are employ
ed for carrying mail fron\ one Post 
Office to another or how much mail is 
allowed to be carried by a postman?]

?PF ^anr ^  arr R̂v?rr i  i
[Shri Raj Bahadur: A postm»n can 

carry mall up to the extent of 15 
seers.]

«sfi : t  ^rnjm i

%  Rr?5{t5r5T #  jfteT ^rrffrwlf ^ n r  
TO> w in’ 3rt Pwi >nrr
^ 8 ^  5*Ti aftr WT

^  ?*?nrnT PF̂ rr
»PTr t  ?

[Shri Dwivedi: May I know what 
expenditure has been incurred in 
making arrangements in Delhi for
carrying mail by motor-cycles and
whether similar arrangements have 
been made in other cities, too?]

•ft xm  ^  ^  n
’ft 11 f is ^  ^

3ft IN' f3TT ^
^  *iT̂ r4Ttr «Pt fwcr srst

W|t»IT I
LShri lUJ Bahadur: Other big cities 

ha^  also got such arrangements. The 
hon. Member will be required to give 
notice of a fresh question in order to 
icnow the expenditure incurred on the 
same in Delhi.]

Shri Kishorlmohan Tripathi: What 
is the difference between the dearness 
allowance given to departmental 
runners and that given to extra
departmental runners?

Shri Raj Bahadur: Departmental 
employees are v/holetime employees 
and as such they are governed with 
regard to dearness and other allowances 
by the Central Pay Commission’s 
recommendations. As regards extra
departmental runners they get an 
allowance of Rs. 10 per month.

F ood A g r e e m e n t  w it h  B u r m a

*4S7& Dr. Ram Sabhaff SliMrli: Will 
the Minister of Food aad Agiiealtnre
be pleased to state:

(a) whether it is a fact that a five- 
year food agreement is shortly to be 
signed between India and Burma?

The Deimty Minister of Food and 
Agriculture (Shri Thirumala Rao): A
five-year trade agreement has been dis
cussed between India and Surma and 
is to be signed shortly. Under the pro
posed trade agreement, Burma wul 
make certain quantities of rice avail
able to India each year and India 
would allow export to Burma of certain 
quantities of gunnies» ground-nut, oil, 
cotton yarn, iron and steel, and other 
commodities.

Dr. Ram Subhag Singh: What
quantity of rice will Burma make 
available to India under the proposed 
agreement?

Shri Thirumala Rao: Burma will 
supply to India 240,000 tons in 1951, of 
which 120,000 tons will be on a cash 
basis and the other 120,000 tons will 
be on the basis of exchange of gunnies 
and other commodities. From 1952 to 
1955 Burma will supply each year
230.000 tons of rice on a government to
government basis. In addition, we
would have the advantage to buy
120.000 tons from private parties in 
Burma.

Dr. Ram Subhag Singh: May I know, 
Sir, whether India will receive any 
quantity of rice as a result of negotia
tion between the hon. Mr. Munshi 
and the representatives of the Burmese 
Government?

Shri Thirumala Rao: This is the
result of that negotiation.

Seth Govind Das: May I know. Sir, 
what was the position ?̂ 9fore this 
agreement was made and Uow far the 
negotiations h^ve improved the 
position: what I mean to ask ii what 
quantity India was to get from Burma 
previously and how much India will 
get now on account of these negotia
tions?

Shri Thirumala Rao: As I have said, 
from 1952 to 1955 Burma will supply 
us 230,000 tons of rice yearly. This 
year we have got 240,000 tons cf rice. 
In addition, about 120,000 tons of rice 
have already been purchased from 
Burma.

Shri Satlsh Chandra: Is it a fact, 
.Sir, that the rate at which Burma has 
agreed to supply rice to India is much 
higher than the rate locally previ îl- 
ing in Burma?

Shri Thirumala Rao: I want notice 
of that question. Moreover, these rates 
ore not proper subjects of discussion 
on the floor of the House.

Shri Chaliha: May I know what are 
Ihe average quantities of rice supplied
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by Burma in pre-partition days to 
India?

Shri Thirumala Rao: I have not got 
an exact idea of the pre-partition 
days, but previous to the second Wor)d 
War it was estimated that about 2 
million tons of food-grains were coming 
from Burma to India.

Kaka Bhagwant Roy: What is the 
quantity of rice that we have purchas
ed through our Embassy in 1950-51 and 
what is the quantity that we have 
purchased through private sources in 
Burma?

Shri Thirumala Rao: I do’nc think we 
have purchased any rice from private 
sources, but I want notice ol that.

J u te  C u l t iv a t io n  in  A s s a m

*4873. Dr. Ram Subhag Singh: Will 
the Minister of Food and Agricultare 
be pleased to state;

(a) the total area of land (in acres) 
which was under jute cultivation in the 
State of Assam in the years 1949-50 and
1950-51; and

(b) whether any increase is propos
ed to be made in the acreage of land 
under Jute cultivation in the State of 
Assam in the current year?

The Deputy Minister of Food and 
Agriculture (Star! Thirumala Rao): (a)
The area of lapd under jute cultivation 
in Assam in 1949-50 and 1950-51 was 
25^700 acres and 292,000 acres 
re#ectively.

(b) Yes. An additional area of 
100̂ 000 acres is expected to he brought 
und#r jute in Assam during the 
current year 1951-52.

Dr. Ram Subhag Singh: May I know 
what is the increased yield of lute in 
the year 1950-51 as a result of in
crease in acreage of jute cultivation?

Shri Thirumala Rao: In 1949-CO the 
yield was 259,000 tons and in 1950-51,
292,000 tons. The difference is the 
increase.

Dr. Ram Subhag Singh; May I know 
what kind of land was brought under 
additional acreage in 1950-51 whether 
it was paddy land or fallow land?

Shri Thinunala Rao: According to 
the jute devtlopment plan of 19nl-52 
the reclaimed fallow and waste 
is ;̂ 1,500 acres; replacement of paddy 
crop land 40,000 acres: double crgp|Ping 
with other crops 28,000 acres. n S t  is 
the programme for this year. I have 
nftt got details for last ym t, lor which 
1 want notice.

R a ja sth a n  D e s e r t

M874. Dr. Ram Subhag Singh: Will 
the Minister of Food and Agriculture
be pleased to refer to a supplementary 
of my starred question No. 4038 of 11th 
May, 1951 and state:

(a) whether the desert area of 
Rajasthan contains any water tank;

(b) if so, at what depth; and
(c) whether Government propose to 

take any steps to utilize that by tube- 
wells, etc., for irrigation purposes?

The Minister of Food and Agri
culture fShri K. M. Munshi): (a) to
(c). There are no tanks on surface in 
the desert area of Rajasthan except 
fi few on the Luni river and its 
tributnries. Their depth varies from 
15 to 40 feet. They are used for irriga
tion purposes. Subsoil water is met 
in some area at a depth of 120 to 400 
feet. This water cannot be used due 
to great depth and salinity. At other 
places, work of boring is receiving the 
active consideration of both the 
Governments of India and Rajasthan. 
The Rajasthan Underground Water 
Board is selecting sites for boring.

Dr. Ram Subhag Singh: May I know 
whether the services of paniwala 
jnaharaj were utilised by Government 
to select suitable sites for sinking 
wells?

Mr. Speaker: That has been answered 
before in this House.

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): i
understand that the services of van I- 
wala maharaj are being utilised, 
because Rajasthan has got a special 
claim on him.

Shri R. C. Upadhyaya: P/Iay I know 
the basis for the information that there 
is sub-soil water at a depth of 120 
feet in Rajasthan?

Shri Thirumala Rao: It Is supplied 
by the Rajasthan Government on our 
enquiry.

Shri R. C. Upadhyaya: Have any 
experiments been carried out oy the 
Rajasthan Government? •

Mr. Speaker: Order, order.

Shri Kishorimohan Tripathi; May 1
know the number of tube wells that 
has been sunk in the Luni river valley?

Shri Thirumala Rao: I want notice 
for that.
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P o st  OrriCES m  G o r a k h p u r  ^

*4875. Shri Sohan Lai: WiU the
Minister of Commuiiicatlons be pleased 
to state:

(a) the number of Post-Offlces open
ed till now in Gorakhpur Division 
(U.P.) according to the programme for 
having poat-ofltices in all .villages with 
a population of 2000 and above;

(b) how many hands have been rec
ruited for these post offices as Post
Masters, Post-men, peons and mail- 
peons;

(c) what is the number of Scheduled 
Caste candidates in the newly recruited 
hands for the said posts; and

(d) whether there are some villages 
in which such post-offices are still to be 
opened, if so, how many?

The Deputy Minister of Commuuic:!- 
tions (Shrl Raj Bahadur): (a) 237.

(b) Extra Departmental Post
masters—237.

Postmen—18.
Mail Peons—14.
Extra Departmental Delivery 

Agents—75.
<c) Extra Departmental Branch. 

Post-Master—1.
Postmen—2.
(d) No.
Shri Sohan Lai: May I know whether 

the Scheduled Caste representation in 
these services is adequate; if not do 
Government propose to remove the 
difficulties of the candidates in future?

Shri Raj Bahador: 1 may inform the 
hon. Member that the Department is 
too anxious to absorb as many 
Scheduled Caste people in the services 
as possible and those who have com
plied with the* necessary qualiflca- 
tions have been absorbed.

Shri Sohan Lai: Does the hon. 
Minister mean to say that in Uttar 
Pradesh (particularly Gorakhpur) 
which is thickly populated by 
Scheduled Castes, candidates are not 
coming forward for these posts?

Shri Raj Bahadur: It is n fact that 
people with necessary quaUtlcations 
are not available.

Shri Sohan Lai: When tnore Is no 
necessity for. any high edacntional or 
literary qualifications.......

Mr. Speaker: Order, order. He is 
trying to argue. He has already stated 
that when, people with requisite 
qualiflcations, whatever that may be, 
are available they will be absorbed.

Dr. Deshmokh: Even if there are no 
qualiflcations of any sort required. 
That is what the hon. Member is 
driving at.

P u rc h a se  o f  F e r t il is e r s  (G r a n t )

*4876. Shri Rathnaswamy: WiU the 
Minister of Food and Aî ieulture be
pleased to state:

(a) what is the total grant given to 
various States in the years 1949-50, 
and 1950-51 for the purchase at fertili
sers; and

(b) what is the grant given to Madras 
for the same and whether Madras 
Government has asked for an increas
ed grant?

The Deputy Minister of Food and 
Agriculture (Shri Tiiiramala Kao): (a)
Ks. 73,23,000 during 1949-30 and iia.
53,91,000 during 1950-51,

(b) {Is. 14,83,000 during 194 -̂50 Q(u\ 
Rs. 10,7(),000 during 1950-51. A grant 
of Rs. 12,93,652 has been asked for 
by the State Government for 1951-52 
and is under consideration.

Shri Rathnaswamy: May I know if 
any periodical check-up is being made 
to see that these grants are properly 
utilised for the purpose for which they 
have been granted?

Shri Thirumaia Rao: Yes, Sir.
Shri Rathnaswaiviy: May I know. 

Sir, whether these grants #{ivcii to the 
various States have been fully utilised 
and whether there is any balance left?

Shri Thirumaia Rao: I thin>c they 
ar  ̂ fully utilised.

Shri Rathnaswamy: What is the total 
toiuiage of fertilisers used during these 
two years by various States and what 
is the tonnage used by Madras alone?

Sbri Thirumaia Rao: I woutd like 
to have notice of that question

Shrl S. N. Das: May I know waethei 
there is any supervisory statT under 
the Central Government lo see tnat 
these ifrants are utilised in the proper 
way?

Mr, Speaker: To supervise whom— 
the State Governments?

Seth Govind Das: May I know on 
what basis these grants are given to 
the di/lerent States and what is the 
reason for the fact that they arc less 
this year?

Shrl Thirumaia Rao: The require
ments of the States with rega^ to 
fertilisers are assessed and then these 
graiH  ̂ hre distributed acror.ling to 
the needs of the States. The dimi
nution in the grant this year is 
on account of financial stringency.

Shrl Sidliva: May I know whether 
these are absolutely free grant? or 
they are repayable in instrilments?
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Shrl Thinimala Rao: Grants are 
grants, Sir.

Shri T. T. Krishnamachari: Are the
grants in cash or in kind?

Shri Thinimala Rao: It is mosHy in 
kind in the sense that ihe Centrul 
Government imports the fertilisers and 
then supplies them to the States in the 
shape of fertilisers and the cost is 
debited to the grant. .

Shri Chaliha: What is the quantity 
of fertilisers allotted to the eastern 
zone and what is the quantity allotted 
to the eastern provinces?

Shri Thinimala Rao: I wont notice 
of the question.

Saikh Mohinddin: Has Governroent 
any records to show in how many 
acres of land these fertilisers are used?

Shri Thirumala Rao: Every State 
Government gives us figures in what 
area and to what extent of acreage 
these fertilisers are distrit-Jte.i.

R esearch  on  S u g a r - cane

*4877. Shri Kesava Rao: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether any research has been 
carried out regarding sugar-cane in 
India;

(b) the improved varieties of sugar 
cane on account of this research; and

(c) what is the difference of yield in 
production of sugar between ordinary 
sugar-cane and that from improved 
seed?

The Deputy Minister of Food and 
Agriculture (Shri ThirumaJa Rao): (a)
Yes.

(b) Over 600 new improN̂ ed varieties 
have been bred at the Sugarcane Breeds 
ing Institute, Coimbatore.

(c) The percentage of sugar recovery 
has risen from 8:5 in indigenous canes 
to 10 in the canes grown from the 
Improved coimbatore varieties.

Shrl Kesava Rao: May I know whioh 
are the States rec»eivine the improved 
varieties of sugarcane seeds?

Shri Thirumala Rao: Almost all 
the States are using the improved 
varieties.

Shrl Kesava Rao: May Jcnow 
whether there in any co-ordination 
between sugarcane research and 
research in other agricultural crops?

Shrl Thirumala Rao: This question 
is with regard to sugarcane breeding 

which, Sir. is separate from o+her agri

cultural items and which need not have 
any co-ordination with them.

Shri Kesava Rao: May I know which 
arethe States growing the highest 
quantity of sugarcane per acre?

Shri Thirumala Rao* The Southern 
States of Bombay and Madras have 
shown appreciable quantities of pro
duction per acre.

Maulvi Wajed All: May I know 
where this Sugarcane Research Insti
tute is located and whether there are 
sugar-cane research institutes in the 
States also?

Shri Thirumala Rao: The questioner 
is slightly confusing the matter. This 
is a question on sugarcane whereas 
his question is on sugar research

Maulvi WaJed AU: About sugarcane?
Shri Thirumala Rao: For the present 

Coimbatore is the main sugarcane 
research centre but almost all the 
States have* got their farms and 
institutes.

Saikh Mohiuddin: Is it a fact that 
transport difficulties are resultini; in a 
decrease in sugarcane cultivation in 
some States?

Shri Thirumala Rao: The overall 
position shows that it is nOt decreas
ing.

N a u tical  and En g in e e r in g  C o ll e g e , 
B o m b a y

*4878. Shrl Amoiakh Chand: Will the 
Minister of Transport be pleased to 
state:

(a) the grant or subsidy which is 
being granted to the Nautical and 
Engineering College at Bombay;

(b) the number of trainees in the 
year 1951; and

(6) the estimated cost of the Gyro 
Compass and a Radar Set for which 
orders have been placed with a firm in 
the U.K.?

The Minister of State for Tr^nsinirt 
and Railways (Shrl Santhanam>: (a)
As the Nautical and Engineering 
College is wholly maintained and con
trolled by the Government of India, 
the question of grant or subsidy does 
not arise.

(b) The number of students admitted 
during the period 1st January to 3Ist 
May 1951 was 163.

(c) The estimated cost of the Gyro 
Compass, an order for which hac b^n 
placed in the U.K., is £1.060. No 
orders have been placed ôr the pur
chase of a Radar Set
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G oods  T R A r n c  b e tw een  India  and 
P a k is t a n

*4879. ShH Amolakh Chand: Will the 
Minister of Eailways be pleased to 
state whether as a result of Indo- 
Pakistan Trade Agreement of Febru
ary 1951 any increase has been register
ed in the Rail borne goods traffic 
between the two countries in the 
months of March and April 1951 and 
if so, will the hon. Minister state:

(i) the wagons loaded and received 
from and to India during these months:

(ii) the principal commodities des
patched and received during the period; 
and

(iii) how do these figures compare 
with the figures of March and April, 
1950?

The Minister of State for Trausport 
and\ Railwaysi (ShiH, Saathanam):
There has been an increase in the rail 
borne traffic as a result of the Indo- 
Pakistan Trade Agreement of 
February, 1951.

(i) to (iii). A statement is placed on 
the Table of the House glvinf? the 
required information. [See Appendix 
XXVIII, annexure No. 201-

Sfari Amolakh Chand: May I know 
whether these perishable articles 
shown against the Assam Railway are 
also transported by air?

Shri Santhanam: May be. to a small 
extent.

Shri Amolakh Chand: Is there any 
return showing the trade carried on 
by air with Pakistan?
/ Shri Santhanam: The Railways  ̂

not keep those accounts, Sir.
S h ip m e n t  of  F o o d g fa in s  f r o m  

U. S. A.
•4879-A. Pandit Mnalshwar Datt 

Vpadhysjr: (a) WiU the Minister of 
Food and Acricnltnr* be pleased to 
state what is the total shipment oi 
foodgrains fixed for July from U.S.A. 
to India?

(b) By what time is the entire food- 
grain sanctioned by U.S.A. likely to 
arrive in India?

(c) What percentage of the entire 
quantity is wheat and what percentage 
forms coarse grain?

(d) When is the shipping difficulty 
likely to ease If at all^uring the ship
ment of the sanctioned foodgrains to 
India?

The Deputy Minister of r«id and 
AmricnltaM (Shri Thlrnmala Boo): (a)
1,45»000 tons of foodgrains which we

have purchased are expected to be 
shipped from U.S.A. during July. 1951.

With regard to (b) my hoa. friend 
asks by what Ume the entire lood- 
gram sanctioned by U.S.A., is likely 
to arrive in India. No foodgrains have 
so far been “sanctioned” by U S,A. 
The foodgrains being s îipped and 
expected to be shipped in July from 
U.S.A. are out of purchases made there 
on commercial basis. The foodgrain 
so far purchased are exoccted to 
arrive in India before the end of 
October, «

(c) Wheat forms about 53.9 per cent, 
and Milo approximately 46:1 per cent, 
of the foodgrains purchased from the 
U.S.A. in 1951.

(d) With the release of steamers by 
U.S.A.. from the Reserve Fleet, the 
shipping position has somewhat eased.

Dr. Ram Subhag Singh: May I know 
at what rates wheat and mi\o have 
been purchased in U.S.A.?

Shri Thirumala Rao: I want notice 
of that question.

Dr. De§hmukh: May I know if there 
has been any increase in prices during 
the last three years of wheat purchas-* 
ed in India?

Shri Thirumala Rao: I have not got 
the information readily available.

Maulvi Wajed Ali: Arising out of 
answer to part (b), is it not a fact 
that there is a Bill before the US. 
Senate for supply of foodgrains to 
India on loan and when is it expelled...

Mr. Speaker: Order, order. He
knows it from the papers.

Dr. Ram Subhag Sinifh: May I know 
whether the wheat and milo purchased 
in U.S. were purchased by our Supply 
Mission over there or by the Com
merce Dop;irtment cr the Agricultural 
Department of the U.S.A.?

Shri Thirumala Rao: We make these 
purchases under the international 
wheat agreement. Some of it was pur
chased when our Secretary was there 
last year, and some of it was purchas
er by our Embas.sy officials In 
Washington and by other branches of 
the Indian Embassy in the U.S.A.

Dr. Ram Suhhag Singh: May I know 
whether any rates have been fixed 
according to the international agree
ment?

Shri Thirumala Rao: Yes.
Dr. Ram Subhag Singh: What are 

those rates?
Shri Thimmala Rao: I want notice.
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A g k ic u l t u r a l  E x p e r t s  f o r  U. P.

*4880. Pandit Munishwar Datt 
Upadhyay: Will the Minister of Food 
and Agriculture be pleased to state:

(a) whether it is a fact that the Food 
and Agriculture Organisation of U.N, 
has arranged to supply experts to UP. 
Government for their development 
schemes;

(b) when are these experts arriving 
in India;

(c) what countries they belong to;
(d) what will be their functions 

during their stay in India; and
(c) what are the other requirements 

of U.P. Government in connection with 
their development schemes for expert 
advice and planning?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) Yes.

(b) and (c). Not yet known.
(d) A statement showing the 

functions of each of these experts is 
laid on the Table of the House. [See 
Appendix XXVIH. annexure No. 21].

(e) The State Government has ask
ed the Ministry of Food and Agri
culture to secure the services of two 
Agriculture Extension Experts.

L anding  G round  fo r  A ir c r a f t  in  
A n d a m a n s

M882. Shri Sidhva: Will the Minis  ̂
ter of Commonications be pleased to 
state:

(a) whether any proposal has been 
pending before Government to con
struct a landing ground for aircraft in 
Andamans;

(b) whether Government have any 
proposal for rapid communications 
between India and the Andaman 
Island?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) The
(iuestion of constructing an aerodrome 
was considered by the Civil Aviation 
Department in 1948 and it was decided 
that the expenditure would be too 
heavy.

(b) There is no proposal at present 
to augment the existing communica
tion faciUHes between India and the 
Andaman Island.

Shri Sidhva: May I know the 
amount of expenditure that is likely 
to be involved?

Shri Raj Bahadur: An inspector was 
sent about December, 1948 to investi
gate the whole matter. The un

suitability of this site along with the 
expenditure likely to be involved and 
the amount of traffic which could be 
expected have all led to the decision not 
to go ahead with the matter.

Shri Sidhva: Apart from economic 
considerations, has the question been 
considered on strategic considerations 
either by the Communications Ministry 
or by the Defence Ministry?

Shri Raj Bahadur: The latter part of 
the question should better be address
ed to the Ministry of Defence, Sir.
P la n n in g  C o m m it t e e s  f o r  V in d h y a

P r a d e sh , B h o pal  and H im a c h a l  
P radesh

*4883. Shri Dwivedi: Will the Minis
ter of States be pleased to state:

(a) if any committee for planning 
has been constituted in Vindhya 
Pradesh, Bhopal, and Himachal 
Pradesh;

(b) if so, who are the personnel;
(c) how many meetings of each com

mittee have taken place so far;
(d) what are the terms of reference 

of each committee;
(e) if any suggestions have so far 

been made by any committee;
(f) if the answer to part (a) above 

is in the negative, what steps Govern
ment contemplate to take for the deve
lopment of these States; and

(g) whether Government are prepar
ed to place on the Table of the House 
the various proposals that have been 
made frpm time to time with stages of 
progress if any in each case?

The Minister of States. Transport 
and Railways (Shri Gopalaswami):
(a) No committees for planning appear 
to have been constituted in Vindhya 
Pradesh, Bhopal or Himachal Pradesh.

(b) to (e). Do not arise.
(f) and (g). The Chief Com

missioners of Vindhya Pradesh, Bhopal 
and Himachal Pradesh have drawn up 
two and five-year-development plans 
which are under examination by the 
Planning Commission. Government 
do not consider it desirable to place 
these draft proposals on the Table of 
the House at the present str»ge.

Shri Dwivedi: What Is the reason 
why planning committees have not 
been appointed in Vindhya Pradesh 
and other States whereas in Uttar 
Pradesh and som  ̂ other States even in 
districts there are planning com
mittees?

Shri Gopalaswami: I haN̂ e no Idea. 
The whole correspondence with regard 
to these plans has been condVicted
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directly between the Plauiiing Com
mission and the Chief Commissioners.
Short N̂otice Qiiesttons and Answers
E n q u ir y  in t o  F e r t il iz e r  T ran sa c tio n

Shri Sidhva; Will the IVJinister of 
Food and Agrioulture be pleased to 
refer to the supplementaries to Starred 
Question No. 3953 answered on the

^ 8th May, 1&51 and state:
(a) What is the position of the

Fertiliser matter in which an employee 
has been dismissed and the other 
warned and which subject is before 
the Cabinet;

(b) what is the cause of delay in 
reaching the decision;

(c) whethei* any judicial enquiry 
^ is contemplated;

(d) Whether Mr. Swamy, the dis
missed official has made a representa
tion to the President in this respect; 
and '

(e) If so, what is the outcome of it?
The Minister of Food and Agrienlture

(Shri K. M. Mtmshi): (a) to (c). It has 
been decided to hold an indepedent 
enquiry into the whole matter. A 
reply is awaited from the gentleman 
selected for holding the enquiry as to 

 ̂ whether he will accept the invitation.
(d) Yes.
(e) It is under consideration.
Shri Sidhva: What will be the terms 

of the enquiry, may I know?
Shri K. M. Munshi: The enquiry 

will be into all the matters that have 
been discussed before the House. I 
have not got the terms of tho enquiry 
here, but they will fully co\*er all the 
points made in the House.

 ̂ Shri SidOiya: What is the name of 
the person who is going to conduct the 
enquiry?

Mr. Speaker: Is it one pei-son?
Shri K. M. Munshi: Yes, Sir. Only 

one person with Secretaiiat experience 
as well as, a person of high 
character—Mr. Kharegat. But we 
have received no reply from him yet.

' Shri Sidkva; In reply to parts (d)
‘•̂ nd (e) the hon. Minister stated that 
the matter is under consideration. By 
whom? By the President?

Shri K. M. Munalii: Of course by the 
President. It is addressed to the Presi
dent. But the Minis.try will after 
due consideration submit sû 'h advice 
as It thinks proper.
128 PSD

Shri Sidhva: Is it a fact that to his 
representation Mr. Swamy has attach
ed a note that if he is prosecut^ he 
will disclose all the. matters?

Mr. Speaker: That wUl be a matter
for the Enquiry.

Shri Sidhva: WiM that note also go 
before the Enquiry?

Mr: Speaker: Whatever the gentle
man wants.

Shri K. M. Miinalii: I cannot bind 
myself to what my hon. friend means. 
The enquiry will be instituted and the 
gentleman enquiring wiH do the best 
he can under the circumstances.

Shri Sidhva: The hon. Minister said 
that the terms of the enquiry are not 
with him. May I  know whetiier they 
have been framed or is it that he 
could not remember? What is the 
position?

Shri K. M. Manshi: They ar6 to be 
framed. They are not Anally approv
ed.

D e m o u t io n  op a T e m p le  in  P ah a r i 
D h ir a j , D elhi

Shri H. V. Kamath: Will the Minister 
cf Home Affairs be pleased to state:

(a) Whether it is a fact that on the 
night of Thursday the 24th May 1951,
H temple in Pahari Dhiraj, Delhi, was 
demolished under the supervision of 
the Delhi Police;

(b) was a written demolition order 
shown on request made by the local 
people;

(c) whether it is a fact that the 
District. Judge. Delhi, has held that 
the land on which the temple was built 
has been in possession of the person 
who was financing its construction; 
^nd

(d) the reasons why the temple was 
ordered to be demolished?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) An unauthorised 
structure was demolished in the 
evening of Thursday 24th May 1931 in 
Pahari Dhiraj. It may have been 
intended for a temple hut only two 
rooms had been partially constructed, 
and no deity had been installed. The 
demolition work was carried out by 
the Municipal staff, and the Police were 
present for the purpose of preventing 
apprehended interference WAth them.

(b) No such request was made by 
the local people. A copy of the order 
was posted on the structure itself after
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the person responlible for construction 
had, earlier in the day, refused to 
accept the notice when it was tender
ed to him.

(c) Proceedings under Section 345 
of the Criminal Procedure Code were 
instituted in respect of this site and 
the site was attached by the Magistrate. 
It is understood ^hat, on a petition 
arising out of these proceedings the 
case is now before the High Court.

(d) The construction was started 
without the prior approval of the 
Municipal Committee as required by 
the Municipal Act. As a result of this 
notices were issued under Section 195 
and 195A of the Municipal Act of 
1911. Subsequently after the notice 
was repeated a formal application for 
a building licence was submitted for 
building a temple. The application 
was rejected by the Building Sub
Committee of the Delhi Municipal Com
mittee. This decision was sought to 
be reversed by the Municipal Com
mittee on the 17th May 1951. The 
Deputy Commissioner acting under 
Section 232 of the Municipal A<?t, 1911 
held that this was in excess of the 
powers conferred by law and contrary 
to the public interests. It appears 
that a mosque stood on this site until 
1947 when during the disturbances the 
structure was demolished by rioters. 
The Deputy Commissioner’s decision 
was accepted by a majority of the 
Municipal Committee at a meeting held 
on the 24th May 1951 and a notice 
calling upon the person crncerned to 
demolish the unauthorised structure 
was issued by the Municipal Com
mittee. Acceptance of this notice was 
retused by the person responsible for 
the structure. A copy of the notice 
was then posted on the structure, 
which was demolished by the Munici
pal staiT on the expiry of the time 
given.

Shrl Kamath: Is it a fact that the 
Deputy Commissioner of Delhi sus
pended and not cancelled or rescinded 
the earlier resolution of the Delhi 
Municipal Committee; recommending 
or approving the construction of the 
temple, and that the Deputy Com
missioner suspended the resQlution as 
late as the 23rd of May and the 
work of demolition was undertaken the 
very next day without adequate notice 
to the owner or the financier of the 
temple? '

Shrl Rajagopalachari: As I have 
iilready explained, the. person responsi
ble for building it began construction 
without having previously got the 
lirencc necessary for any building. 
ITiereafter steps were taken as 1 have 
already explained. If a person does 
r«ot wait for a building licence but

builds, he does not come with clean 
hands when he brihfe a grievance. 
But as for the cancellation* the Deputy 
Commissioner’s order suspending the 
resolution vjhas passed on the 17th 
May, based on section 232 of the 
Punjab Municipal Act, which applies, 
and it was confirmed by the Chief 
Commissioner under section 235. Ihere 
is no fault in the procedure at all.

Shri Kamath: Is it not a fact that, 
as the Home Minister stated, the whole 
question of the ownership of the land 
IS before the High Court and, if so, 
when the matter is suh judice why 
did the Deputy Commissioner take 

. acjfion as was mentioned by the 
Minister?

Shri Rajagopalachari: The question 
of ownership is belfore the High 
Court; the question of rights and 
wrongs is before the High Court. But 
the question of raising a building in 
Delhi within municipal limits is quite 
a different question and it is governed 
by building licence laws.

Shri Kamath: Is it not a fact that 
the owner of the site applied to the 
Delhi Municipal Committee perhaps 
over a 5"ear ago for permission to build 
a temple and the Municipal Committee 
permitted him to do so?

Shri Rajagopalaehari: 1 have stated 
what has happened actually, if the 
hon. Member refers me to any prior 
appjication I must look into the matter. 
But this application was made after 
notice was issued to the person that he 
had built without authority.

Shri Kamath rose—
Mr. Speaker: I think there is no use 

going further into the question.
Shri Kamath: Why not?
Mr. Speaker; Because it is un- 

riecessarily being prolonged, and the 
matters are very clear. It is tanta
mount to a representation in Parlia
ment on behalf of dissatisfied owner.

Shri Kamath: No.
Mr. Speaker: It may Xiot appear to 

him so.
Shrl Kamath: But the matter Is pol

so clear to me.

Mr. Speaker: It may not be. There 
are many matters which may not be 
clear to particular hon. Members but 
very clear to the  ̂ Chair. And un
fortunately or fortunately the Kbuse 
has to accept the Chair’s ruling about 
these matters. {Interruption from 
Shri Kamath).
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The hdn. Miember is alwnys in the 
habit of passing remarks as the whole 
thing is( going on. (Further 
int^rmption from Shri Kamath).

I have been every day seeing that.
Shri KaJPyUh: I must protest.
Mr. Speaker: He may protest. But 

4-if he want* to protest he must protest 
'effectively.

Shri Kamath: I do all I can.
Mr. Speaker: If he disturbs ana 

interferes again I will have to take 
very stringent measures.

Shri Kamath: What are they?
Mr. Speaker: I would ask hon.

Members to preserve the decorum and 
the di.sdpline of the House.

‘ Shri Kamath: I also have an Idea of 
decorm..........

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUKSTIONS
U. P. R a il w a y  O f f ic e r s  (C o r r u p t io n  

C h a r g e )

♦4856. Prof. S. L. Saksena: (a) Will 
the Minister of Railways be pleased 

L to state whether the Special Police has 
registered during the last one year any 
cases of corruption against some high 
officers of the U. P. Railway?

(b) On what dates were these cases 
registered?

(c) Has investigation in these cf»«es 
been completed or is it still pending?

(d) Have these officers been Irnns- 
ferred in accordance with the rule to

' enable the proper investigation to be 
made against them?

The Minister of State for Transport 
and Railways (Shri Sajiihanam): The
replies, I nropose to give have been 
framed on the assumption that the hon. 
Member is referring to cases on the
E.P. Railway.

(a) A case of corruption alleged to 
have been committed by some officers 
of that Railway was registered in 1950.

(b> First information report was 
 ̂ dated 23rd May 1950.

(c) Final report of investigatibn is 
still awaited.

(d  ̂ No. There is no rule according 
to which an officer agahist whom 
investigations are being made should 

(30 transferred to a different 
ctation. transfers are only effect*^ 
if their stay at a particular station 1« 
bound to hamper the course of 
Investigation.

P unjab G o v e r n m e n t 's  O r d e r  f o r  
T r a c t o r s

♦4863, Bahn Ramnarayan Sln^h:
V/ill the Minister of Food and Agricul
ture be pleased to state:

(a) whether it is a fact that the 
Government of the Punjab have 
placed an order for 300 tractors as 
per P.T.I. news published in the 
Tribune of May 12, 1951; and

(b) whether it is a fact that thin 
purchase is being made out of the 
funds placed at the disposal of the 
Government of the Punjab by the 
Centre for helping the Punjab dis
placed persons?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) f̂ o

(b) Does not arise.
C o m m u n is t s  in  T r ip u r a  S tate

• *4864. Shri G. S. Guka: Will the
Minister of States be pleased to state:

(a) whether a raid by ®ver 2000
armed communists dressed in military 
style took place at a place half a mile 
a wav from Khowal town in Tripura 
State on the 12th May, 1951 at mid
night: .

(b) if so, whether Government have 
received any report of the occurrence;

(c) whether it is a fact that com
munists are now in control of practi
cally the whole of the Khowai Divi
sion; .

(d) whether communists armed with 
rifles, sten guns and bren guns are 
in efTective control of nearly half of 
the area of the State arid are realis
ing taxes in money and in kind, and 
are kidnapping Government servpnts 
and Congress workers and killinf 
them at Intervals or releasing them on 
ransom; and

(e) if so, what action have (Govern
ment taken in the matter?

The Minister of States, Transport 
and Railways (Shri GopsUswaml)':
ra) and (b). On the midnijjht of 12th 
IMay 1951 about 300 commiml?ts and 
coolies armed with a few M.L. Guns 
and other deadly weapons committed 
a dacoitv in the house of one Sashl 
Sankar of Singhichara, one mile east 
of Khbwai,- and looted about 200 
maunds of paddy and Hre and other 
movable properties Including orna
ments etc.

(c) to (e). It is not correct to sar 
that rommunistp fire in control rf 
nrnctlcally the whole of the Khow»< 
Division or nearly half the area cf 
the State. There were, however, a 
few cases of kidnapping -̂ nd dacdities
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during the last month but the security 
measures in the State are being 
tightened up.

F ood G if t s

*4865. Sbrl Krishnanand *Rai: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) what quantity of food grains 
has been received so far internally 
by way of gifts;

(b) whether the food so received is 
distributed free or on partial pay
ments to meet transit charges; and

(c) whether State Governments, 
have been directed to colled food as 
gifts for scarcity areas?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a)
Information is being collected from the 
State Governments and will be laid 
on the Tabli of the House when 
received.

(b) The gift collections are to be 
distributed fjee.

(c) Yes.

F o r m a t io n  of  Bhoomi Sena

*4881. Pandit Munishwar Datt 
Upadhyay: Will the Minister of Food 
and Aiiricttlture be pleased to state:

(a) what is the objective behind the 
formation of Bhoomi Sena or land 
army as suggested by the advisory 
Board of the Indian Council of Agricul
tural Research;

(b) whether this organisation of 
Bhoomi Sena will be official, or non- 
offlcial, and under whose supervision 
and guidance will it work; and

(c) if the organisation has to be of 
non-official character, what aid do the 
Government propose to give to it and 
do they propose to associate such orga
nisation in the working out of the Gov
ernment Schemes?

The Minister of Food and Agrl- 
cultnite (Shri K. M. Munshi). (a) To
enlist the co-operation of village 
leaders, enterprizing fnrmers. and 
other public spirited persons interest
ed in rural development ancP to infuse 
aipongst villagers enthusiasm for 
effecting improvements in Agriculture 
and in the rural life of the country.

(b) It will be organised by each State 
Government but work through non- 
oflftcial agencies under the supervision 
and guidance of the State Board of 
Extension.

(c) The Government of India will 
share with the State Governments the 
cost of training and equipment of the 
Land Army whose main function will 
be to help the official agencies in 
carrying the results of agricultural 
research to the cultivators* fields.

' #
‘G r o w  M o r e  F ood ’ G r a n t s

*4884. Dr. M. M. Das: Will the
Minister of Food and Agriculture be
pleased to state: ‘

' (a) the State-wise distribution of
Grow More Food grants and loans 
during 1951-52;

(b) how the amounts of these grants 
and loans to any particular State are 
determined;

(c) how the schemes sent by the 
States are examined by the Ministry of 
Food and Agriculture in the Centre: 
and

(d) whether any officer Is sent to
the spot to examine the feasibility and 
possibility of the scheme? ^

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) A
statewise distribution of Grow More 
F(3f)d grants and loans for 1951-53. is 
still under consideration.

(b) to (d). The Schemes received 
from the States are scrutiniset  ̂ on the 
basis of the rules laid down for the 
purpose with particular reference to 
their economic nature, production 
value and the possibility of speedy 
execution. The Schemes are then dis
cussed with the State Government 
representatives and necessary revisions 
are made. If any scheme requires 
further scrutiny and examination on 
the spot, the concerned officer of this 
Ministry is sent to the States con
cerned.
I r r ig a t io n  S ch e m e s  o f  W e st  B en g a l  

G o v e r n m e n t

*4884-A. Dr. M. M. Das; Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the total number of irrigation 
schemes sent by the West Bengal Gov
ernment to the Centre for the execu
tion of which pecuniary help in the 
shape of loans, and grants have been 
asked during the last two years, 1949 
and 1950 and the current year;

(b) how many of these schemes have 
been sanctioned by the Centre either 
for loans or for grants; and

(c) the names of the schemes and 
the amounts sanctioned either in the 
form of loan or grant during the last 
two v-’ars and the current year?
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The MlalsteV of Food and Arri- 
culture (3hri K. M. Munshi): (a) 28
Irrigatipu Schemes in all during 1949
50, 1950-51 and 1951-52.

(b) and (c). Three statements 
furnishing required information ar  ̂
jiaced on the Table of the House. 
See Appendix XXVIII, annexure 

No. 22].
D iv e r s io n  o f  L and rROM F ood C r o p s  

TO C o tto n

M885. Shri Krishnanand Rai: Will
the Minister of Food and Agrlcnltnre
be pleased to state:

(a) whether Government of Bombay 
has drawn a plan to increase the cotton 
output in 4951-52 by diversion of land 
under food crops to cotton; and

(b) if so, whether the Government of 
Bombay has consulted the Government 
of India about this plan?

The Minister of Food and Airi- 
cuUure (Shri K. M. Munshi): (a) and
(b). Yes. It is proposed to increase 
the area under cotton in 1951-52 by 
4 lakh acres.

R e p o r t  o r  E n q u ir y  in t o  R a il w a y  
A ccident a t  D arbh an o a

M885-A. Shri S. N. Das: Will the
Minister of Railways be pleased to 
state:

(a) whether the enquiry report from 
the Government Inspector of Railways 
regarding the railway accident at 
Darbhanga on the G. T. Railway on the 
lUh May 1951 has been received;

(b) the number of total lives lost as 
a result of the accident;

(c) the extent of damage caused to 
the railway property;

(d) total value of the property lost 
or damaged belonging to the 
passengers;

(e) what the cause of accident was: 
and

(f) the number of persons responsi
ble for the accident against whom 
action has been taken?

Jhe Minister of State for Transport 
and Railways (Shri Santhaaam): (a)
The Government Inspector’s pre
liminary factual report has been 
received. His final report is awaited

(b ) Eleven.
((') Rs. 48,000 approximately.

This assessment would be possi
ble only after clfllmj* in this regard 
have been received and scrutinised.

(e) The provLslonal finding of the 
Government Inspector of R; îlways is 
that the accident was caused by failure

of the human dement on the part of 
railway staff. Hi» definite conclusions 
will be incorporated in his final report.

(f) Responsibility will be fixed on 
receipt of the Government Inspector’s 
final conclusions when disciplinary 
action ds may be necessary, will be 
taken. *

F ood D e pu t a tio n s  sen t  A broad

*4886. Shri Sidhva: WiU the Minis
ter of Food and Agriculture be pleased
to state:

(a) how many deputations went to 
foreign countries during 1950 and up- 
to-date for the purpose of settling rate 
and quantity of food grains; and

(b) the quantity and the concession 
in rates secured due to their personal 
visits?

The Minister of Food and Agri
culture (Shri £ . M. Munshi): (a)
From January 1950 to May 1951 eight 
Delegations were sent-^abroad in con
nection with the purchase, shipment 
and inspection of foodgrains and other 
allied matters. Of these six Delega
tions consisted of one officer only 
each. The remaining two Delegations 
formed part of the Delegations sent 
to Burma and Pakistan for negotiating 
trade agreements with these countries.

(b) The functions of tnese Dele
gations were various and were not 
confined to the purchases of grain and 
negotiations of prices. Substantial 
quantities of rice from B\jrma and 
Pakistan, of wheat from Canada and 
U.S.A. and of rice and milo Irom 
China were made by the Delegations 
concerned at favourable prices, it 
will not be in the public interest to 
disclose the details of the negotiations.

D e h r i-R o h otas  L ig h t  R a il w a y

*4887. Shri A. C. Guha: Will the
Minister of Railways be pleased to
state:

(a) if the Dehri-Rohotas Light Rail
way is yet under private control;

(b) if the Government have received 
complaints that the facilities of trans* 
port are not equitably given to all the 
industries of the area as also com
plaints of maladministration;

(c) if any industry of the area has 
practically stopped its operation for 
lack of transport facilities:

(d) if all complaints regarding this 
Railway to the Railway Board are 
generally replied formally that it Is 
within the competence of that Railway 
to deal with such complaints; and

(e) if Govemment have any pro
posal of taking over this railway?
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Tbe Minister of State for Transport 
and Railways (Shri Santlianara): (a)
Yes. The Dehri-Rohtas Light Railway 
is, at present, under the management 
of a private concern, Mlsssrs. Dalmia 
Jain and Co. Ltd.

(b) A complaint was recently receiv
ed from Messrs. Kuchwar Lime and 
Stone Co., Calcutta, that the Dehri- 
Rohtas Light Railway had gradually 
withdrawn the supply of wagons to it 
thereby prejudicing the business of 
the complainants.

(c) Government has no information.
(d) In connection with the com

plaint referred to in reply lo part (b) 
of the question, the party was advised 
that the remedy for their complaint 
against the railway is provided for In 
section 41 of the Indian Railways Act,
i.e., to approach the Railway Rates 
Tribunal. Another party who com
plained in January, 1950, against un
due discrimination in the allotment of 
wagons was also replied accordingly.

(e) The right of purchasing the line 
vests in the District Board of Shahabad 
and not in the Central Government. 
The question pf Government taking 
over this Railway does not, therefore, 
arise.

C e n t r a l  R e search  R ice  I n st it u t e

*4888. Shri Thimmappa Gowda: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) the progress achieved by the 
Central Rice Research Institute in 
evolving the new variety of rice by 
(Tossing some of ‘Indica* types with 
some of the ‘Japonica* types; and

(b) whether this new type of paddy 
has been used by the agriculturists for 
seedling purposes and if s  ̂ with what 
results?

The Minister of Food and Airrl- 
culture (Shri K. M. Munshi): (a)
Crossing work between the two 
varieties commenced at the Central 
Rice Research Institute last year and 
the first generation is now in the field.

(b) Selection work will begin only 
in the second generation and It will 
take at least five years before suitable 
selections can be made available to 
agriculturists.

S andal W ood

*4889. Shri Thimmappa Gowda: WiU 
the Minister of Food and Agriculture 
be pleased to state:

(a) whether it is a fact that three 
fourth of the sandal wood supply of the 
world is grown in Mysore State;

(b) In what other areas in India, 
sandal wood is grown;

(c) the quantity of sandal wood and 
its products required in India;

(d) the quantity exported and the 
amount earned from it;

(e) whether there is greater demand 
for sandal wood and its products than 
what are grown now in the country; 
and

(f) whether Government have any 
proposals for stepping up the growth of 
sandal wood?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) 
a very large portion of the world's 
supply comes from Mysore.

(b) Madras, Coorg and Bombay.
(c) About 1,500 tons of sandal wood

and 1,50,000 lbs. of sandal oil per 
annum. *

(d) About 800 tons of sandal wood 
valued at Rs. 25 lakhs and about
1,10,000 lbs. of sandal oil valued at 
Rs. 40 lakhs annually.

(e) Yes. -
(f) Yes. The Government of Mysore, 

Madras and Coorg are trying to re
generate areas with sandal wood by 
natural and artificial methods.

A ssist a n c e  to  C u l t iv a t o r s

*4890. Shri Oraon: (a) Will the 
Minister of Food and Agriculture, be
pleased to «tate what are the major 
facilities which the Government of 
India are generally giving to the culti
vators?

(b) What amount of money was 
spent by the Government of India 
during 1949-50 in giving these facilities 
to the cultivators?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) The
Government of India do not *glve 
diilsctly any facilidies to the culti
vators, but they give financial 
assistance to the States, who orovlde 
facilities to the cultivators for incr^ 
inc the yield in the lands already under 
cultivation or for bringing faHow or 
new lands under cultivation. Some of 
the major facilities provided to the 
rul ’̂vqtors are*

(i) Supply of manures and ferti- 
Users and seeds at concessional 
rates;

(11) grant of subsidy for con
struction and repair of minor 
irrigation and land inprove- 
ment‘ works;

(iii) adoption of dry formip'*
methods;
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(iv) Taccavi loan recoverable in 
easy instalments spread over
a number of years lor the • 
purchase of capital equipment 
like machinery, tractors and 
other ^equipments;

(v) Taccavi loan for the con
struction of minor irrigation 
works, which are of self
financing nature; and

(vi) Supply of iron, cement, coal,
fuel oil required for agri
cultural purposes.

(b) Attention of the hon. Member 
is invited to a statement laid on the 
TaBle of the House in reply to Starred 
Question No. 1477 on the 15th February 
1951.

N ig h t  M obile  P o st  O ff ic e  S ch em e

M891. Shri Sldhva: Will the Minis- 
cer of Commiinications be pleased to 
state:

(a) in what parts of the country 
night mobile post office scheme Is 
operating;

(b) what are the facilities awarded 
to public under the scheme;
, (c) what are the working hours;
(d) how many persons have taken 

advantage of this scheme; and
(e) whether there is any proposal to 

expand this scheme?
The Deputy Minister of OommuiillRi- 

tions (Shri Rajj Bahadur): (a) Nagpur 
City.

(b) Sale of Stamps:
Acceptance of all unregistered post-

< ards, letters and packets.
Acceptance of registered letters with 

late fees.
Booking of air mail parcels.
(c) From 17 45 hrs. to 21*15 hrs.
(d) No record of the number of 

persons who have taken advantage of 
the scheme has been kept,

(e) The question of extending the 
scheme is under examination.

A g r ic u l t u r a l  In s t it u t io n s

M892. Shri Kshudiram Mahata: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) the total number of Agricul
tural Institutions under Central Gov
ernment in India at present;

(b) the number of students accom
modated in all such Institutions for 
imparting agricultural education with 
special reference to post-graduate 
training; and

(c) the expenditure per student 
annually?

The Minister ol Food aud Agri
culture (Shri KL M. Munslii); (a) Four: 
Indian Agricultural Research Institute, 
Central Rice Research Institute. 
Central Potato Research Institute and 
Central College of Agriculture.

(b) About 50 students in each class 
in a 2 years’ post-graduate course at 
the Indian  ̂ Agricultural Research 
Institute. The Central College ot 
Agriculture trains students for the 
three years* Honour’s degree course, 
of the Delhi University. It has 
accommodation for 120 students in 3 
classes. The other two Institutes do 
not give any post-graduate training.

(c) About Rs. 2,500 per head per year 
in the Central College of Agriculture. 
Similar information for the Indian 
Agricultural Research Institute is not 
readily available.

T r a in in g  in  A g r ic u l t u r e  ‘

*4893. Shri Kshudiram Mahata: Will 
the Minister of Food and Agriculture 
be pleased to state what arrangements 
are there to impart training in agri
culture to the tillers of the soil?

The Minister of Food and Agri
culture (Shri IL M. Munshi): The
primary responsibility for imparting 
training in agriculture to the tillers of 
the soil is that of the State Govern
ments Most State Governments have 
set up agricultural schools and colleges 
where preference #and even scholar
ships are given to candidates w*ho are 
sons of cultivators. Practical work in ' 
farms is part ol the curriculum in
agricultural schools and collejfes. The 
District staff consisting of agricultural 
officers. Inspectors etc. carry out de
monstrations and propaganda for 
adopting improved implements, fci 
'lisers and improved methods of 
cultivation. So far as the Central 
Government are concerned, an 
Extension Service and a Land
Army are being organised by
them throughout the country under
the auspices of the Indian Council of 
Agricultural Research. An Extension 
Board has already been set up at the 
Centre; a similar Board of Extension 
is to be set up in each State. B'urther 
down the ladder District Extension 
Boards will be set up to take charge of 
the extension work in their areas. To 
successfully carry on tlie extension 
service, a land army is being formed 
on a nation-wide scale. As I indicat
ed in my reply to part (d) of starred 
question No. 4754 on the 1st instant, 
the object of th£f Land Army is to en
list young men from among the 
villagers as well as others interested 
in agriculture and give them training 
thi'ough special courses In training 
ramps; the progranune to be executed
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through them would include compost
ing, growing vegetables, pests and 
disuse control through simple 
methods, weed eradication, tank 
irr^provement and improved practices 
of agriculture.
A ir  S e r v ic e  b et w e e n  G I u h ati and

, IMPHAL ^

*4894. Shrl O, S. Goha: Will the 
 ̂ Minister of Communications be pleas
ed to state;

(a) whether there is a direct air 
service pljdng between Gauhati and 
Imphal;

(b) if not, whether such a service 
is contemplated In the near future;

(c) whether a shuttle air service 
between Gauhati and Shillong is pro
posed to be started; and
* (d) if so. whether it will work for 
passengers, malls, and goods alike, or 
any of them? .

Tiie Deputy Minister of Communica
tions (Shri Ral Bahadur): (a) No.

(b) No/
(e) and (d). Yes.

A e r o d r o m e  at  G au h a ti

•4895. Shri G. 8. Guha; Will the 
Minister of Communications be pleas
ed to state:

(a) when the aer^rome at Gauhati 
(Assam) is expected to be ready for 
service;

(b) whether all the necessary build
ings have been constructed;

(c) whether equipment for night 
landing has been Installed or proposed 
to be Installed there; and

(d) would the new aerodrome at 
Gauhati be one of the major aero
dromes in Assam?

The Deputy Minister of Commanica- 
tions (Shri Raj Bahadur); (a) There 
is already an aerodrome in use at 
Gauhati. The new aerodrome under 
construction will be ready for use 
early in 1952.

(b) No. some.
(c) For the present temporary 

facilities for night landing are being 
provided.

(d) Yes.
A d m in is t r a t io n  R e p o r t s  of  P a r t  *C  

S ta t e s

•4896. Shri Raj Kanwar: Will the 
Minister of States be pleased to state 
whether the Governments of Part C  
Btatee have published or intend to 
pubUsh their Administration Reports 
or Summaries of their activities in the

different departments for the yeai
1950-51?

The Minister of States, Transport 
aud Railways (Shri Gopalaswami): No
separate reports are being or are 
in resided to be published but I would 
invite the attention of the hon. Mem
ber to the Report on the Vbrking of 
the Ministry of States for 1950-51, 
which included a Summary of the 
activities of Part ‘C* States during the 
year.

B r a h m a p u t r a  W a t e r  T r a n s p o r t  
B oard

M897. MaulvJ Wajed Ali; Will the 
Minister of Transport be pleased to 
refer to the answer given to Starred 
Question No. 4375 asked on the 22nd 
May, 1951 and state whether Govern
ment have in contemplation the setting 
up of the Brahmaputra Water Trans
port Board and Boards for other big 
Navigable Rivers?

The Minister of State for Tramtport 
and Railways (Shri Santhanam); No.

N a tio n a l  H ig h w a y s  in  A s s a m

M898. Maulvi WaJed AU: Will the 
Minister of Transport be pleased to 
state:

(a) what are the National High
ways maintained by the Government 
of India within the State of Assam;

(b) the amount spent for repairs 
and maintenance of these highways 
(separately) during the year 1950-91; 
and

(c) what is the amount proposed to 
be spent for the same duri^  the year 
1951-52?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
A statement is placed on the Table of 
the House.

(b) and (c). The information is 
being called for from the Government 
of Assam, and will be laid on the 
Table of the House when received.

STATEMENT
The National Highways in Assam.
(1) N.H. No. 31-*(Assam Access 

Road) from West Bengal border up to 
Jogigopa.

(2) N.H. No. 37—Goalpara (South 
Bank)—Gauhati—Jorhat— Dlbrugarh 
(Lakhimpur)— Makum--Salkoi Ghat 
(opposite Sadiya).

(3) N.H. No. 38—Makum—Digboi— 
Ledo—I^khapani.

(4) N.H. No. c9—Rauduar—^Dima- 
pur—Imphal.

(5) N.H. No. 40—Jorabat—Shilloni;— 
DawkL
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P ro d u c tio n  o f  C o m p o s t

*4899. Sliri Sanjivayya: Will the
Minister «f Food and Affricaltare be
pleased to state:

(a) how much financial assistance 
was given to the State of Madras 
during the year 1950-51, to increase the 
production of compost; and,,

4 (b) what is the report of the Al'
India Compost Development Committee 
on the progress made in the production 
of compost?

The Minister of Food and Agri
culture (Sbri K. M. Munshi): (a) An
expenditure of Rs. 93,720 was sanction
ed in *1950-51 from the Food Bonus 
Fund for the Madras Rural Compost 
Scheme.

<b) The Central Manure (Compost)
I Deyelopment Committee held two meet- 

ingŝ . (namely in July and Decem
ber, 1948). The second meeting re
viewed the progress during the year
1947-48 and the first half of 1948-4!), 
but it did not record any formal reso
lution in the matter. I place on the 
Table a statement showing the annual 
production of compost (both urban 
and rural) during the last *lve years. 
It will be observed therefrom that the 
production increased from 8 lakh tons 
to 56 lakh tons during the last 
quinquennium.

STATEMENT
Production (Tonn)

Year Urban Rurnl Total

1945-46 2,82,670 8,20,000 8,0s,670
1946-47 4.09,360 8,29,000 12,38,300
1947-48 4,86,080 12,58,986 17,46,068
1948-49 7,21,287 37,66,944 34,87,201
1949-60 12,09,089 44,24,721 66,33,810

P ro d u ctio n  o r '  B lood-m e a l

♦49W. Shri Sanjivayya: Will the
Ministar of Food and Agriculture be 
pleased to state:

(a) the quantity of bloodmeal pro- 
dired in India during the year 1950-51; 
and

(b) what efforts are Government 
making to see that blood is not wasted 
in the various slaughter houses in 
India?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) Ihe
statistics are not available.

(b) In 194,9 a note wa5 circulated to 
all the States indicattog Xĥ  utility 
126 PSD

and methods of preparation of blood
meal and suggestion that action should 
be taken to ensure that no blood is 
wasted in slaughter houses. Replies 
have been received from the States. 
Some are considering detailed scrhemes 
m consultatifin with the local bodies. 
Others have come to the conclusion 
that the existing arrangements for 
utilisation of bloodmeal need no 
improvement. In some of the small 
states there is not much scope for any 
detailed scheme. •

S u g a r  E x p o r t

♦4MI. Shri Balmiki: Will the Minis
ter of Food and Agriculture be pleased to state:

(a) the quantity of sugar actually 
exported from India during recent 
years: and

(b) the destinations to which the 
exports took place?

of Food aud Agri- 
^  »«“ 5hi): (a) and

(b). After the reimposition of control 
on sugar on 2nd September, 1949. 
thgre has been no export of sugar
except to the following neighbouring 
countries which are normally dependent 
on India for their supplies:

1949-60 • mo 51 
(J.11.49 to (1.11.50 to 

3I.JO.ffO) 22.fi.5J) 
(Ton«) (Ton«)

(1) Nepal 2OO-0 Iffl*4
{2) Sikkim 200 120
(3) Tib3t 85 Autuai agures

not yet known.
(4) Bhutan 45 nil

N atio n a l  H ig h w a y s

. lyyunnl: WIU the Minis
ter of TnMuport be pleased to sUte:

(a) the total mileage of roads under 
the National ffighway* which are 
under the Central Government and the 
mileage running within States, state> 
wise:

(b) the dates or date on which they 
were taken over by the Centre;

(c) the allotment made for the 
maintenance and repair of the same 
for each year state-wise; and

(d) the amounts of money spent on 
the same, state-wise?

The Mlninler of State for Transport 
RaUways (Shri Santbanam): (a/, 

(cj, and (d). The hon. Member Is 
referred to the statement ê̂ d on the 
Table of the House on ttie 27ih March
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(b) The Centre assumed liability for 
the construction and maintenance of 
national Highways in the Part ‘A’ 
States with effect from the 1st April
1947 and in the Part ‘B* States from 
1st April 1950.

R a il w a y  W elf a r e  D e p a r t m e n t

•m z. Shri D. S. Seth; Will the 
Minuter of Railways be pleased to 
state:

(a) if it is proposed to open a Wel
fare Department in each Railway;

(b) the purpose and scope of the 
proposed Railway Welfare depart
ment; and

(c) if recruitment of the personnel 
of the Department has already begun 
and if so, what are the qualifications 
of the personnel?

The MinlBter of State for Transport 
and Rallwaji (Shri Saathiinam): (a)
to (c). I would refer the hon. Ilember 
to the reply given by me to a similar 
question No. 4172 asked by him on irth 
May 1951.

R ationed  R ice  in  D e lh i

•4994. Dr. • Deshmnkh: Will the
Minister of Food and Agrlcnltnre be 
pleased to state:

(a) if he has seen the rice drawn in 
the ration shops in Delhi during this 
month;

(b) what country this rice comes 
from;

(c) whether it is the 1st, 2nd, 3rd, 
4th or 5th quality of rice obtainable 
fi'om that country;

(d) the rates at which it was pur
chased in the country where it was 
produced and what was the landing 
cost in India;

(e) the quantity of this rice which 
has been allotted to the State of Delhi;

(f) the reasons that led to the im
port of this quality of rice from foreign 
countries; .

(g) whether any rice produced in 
the neighbouring districts of U.P. and 
Pimjab was sent out of these districts, 
if so« where it was sent and what 
quantity; and

(h) whether it is a fact that trans
port charges were added both to the 
rice which was imported into Delhi 
and the rice taken out of the neigh
bouring districts to the other places?

The Minister of Food and Agri> 
culture (Shri K. M. Mnnshi): (a) Yes.

(b) Rice issued in Delhi during the 
first half of May came from Burma and
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that in the 2nd half of May, came from 
Thailand. The supplies in both cases 
were received in India in February
51 and were against 1950 contracts.

(c) Rice in Burma and i'hailand is 
not graded as 1st, 2nd, 3rd, 4th or 5th 
quality. Burma and Thailand rice . 
issued in l>elhi was of good quality.

(d) Full Boiled Rice 12 per cent, i 
was purchased from Burma in 1950 
(® £40-10. The landed cost was about 
£4210.

White Rice 20 per cent was purchas
ed from Thailand in 1950 @ £:j9/18/9 
per ton exclusive of cost of gunniei  ̂
delivered on ligjiters/boats at mills. 
The landed cost in India was about 
£45.

(e) Burma rice 1650 tons and Thai
land rice 900 tons.

(f) As the quality of the said rice  ̂
is good, the question does not arise.

(g) There were no allotments of lice 
from U.P. or Punjab during*February 
1951 when Burma and Thailand rice 
was allotted to Delhi.

(h) Does not arise.
R a il w a y  E a r n in g s

*4995. Dr. Deshmukh: Will the
Minister of Railways be pleased to 
state the gross earnings for each class 
on different railways for the months 
of March and April 1951 and the gross 
earnings for the corresponding period 
of last year?

The Minister of State for Transport 
and Railways (Shri Santhanam): A '
statement is laid on the Table of the 
House. [See Appendix XXVIII, 
annexure No. 23],

R ationed  W heat in  D elh i

*4996. Dr. Deshmukh: Will the ^
Minister of Food and Agriculture be
pleased to state:

(a) if he has seen the wheat drawn 
In the ration shops in Delhi during 
May 1951;

(b) what country this wheat comes 
from;

(c) whether it is the 1st, 2nd, 3rd 
or 4th quality of wheat obtainable 
from that country;

(d) the rate at which it was pur
chased in that country and the land
ing cost in India per maund;

(e) the quantity of this wheat 
allotted to Delhi State;

(f) what were the reasons that led 
to allotment of this quahty of wheat 
to Delhi;

(g) whether any ^heat produced in 
the nalghbouring districts of UP. and
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Punjab was sent out of these districts, 
if so, where and what was the 
quantity sent; and

(h) whether it is a fact that trans
port charges were added both to the 
wheat which was imported into Delhi 
and that which was taken out of Delhi 
State?

The Minister of Food and Agri-
I culture (Shri K. M. Munshi): (a) Yes.

(b) U.S.A., Australia, Argentine and 
Canada.

(c) The wheat was of fair average 
quality of the standard export speci
fications of the exporting countries.

(d) The clearing and forwarding 
cost of imported wheat is estimated at 
Rs. 14/14/- per maund in bulk as 
agaihst the estimated average f.o.b. 
cost of Rs. 12 per maund.

 ̂ (e) Since January 1951 Delhi has
been allotted 92,300 tons of imported 
wheat.

(f) As the wheat allotted to Delhi 
was of fair average quality,, the ques
tion does not arise.

(g) Since January 1951 there have 
been no export of wheat from Punjab 
or U.P.

(h) Does not arise.
E c o n o m ic s  o f  J u te  G r o w in g

*49^7. Saikh Mohiuddln: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that five
Economic Research Sections have been 
opened at different centres in the 
country to investigate into the econo
mics of Jute growing in the country; 
and '

(b) if it is a fact that crop cutting 
experiments were made in the year
1950 in some States and if so, 
whether experiment was made for

r cutting of jute crop also?
The Minister of Food and Agri

culture (Shri K. M. Munshi): (a) Yes. 
Since 1945 the Economic Research 
Section of the Indian Central Jute 
Committee has been investigating the 
economics of jute-growing annually at 
a few selected centres in different 
jute-growing States.

(b) During 1950-51 crop cutting 
experiments on jute were carried out 
by the Indian Statistical Institute in 
West Bengal and by the Statistical 
Section of the Indian Council of Agri
cultural Research in Orissa.

H e m p  C u l t iv a t io n  
Saikh Mohiuddln: Will the 

Minister of Food and Agricultore be 
pleased to state:

(a) the names of States, where cul
tivation of hemp is done;
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(b) what was the acreage of land 
under hemp cultivation in the year

,1948, 1949 and 1950; and
(c) whether India is self sufficient

in hemp?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a)
Hemp of one variety or anotlier is 
grown practically all over the 
country.

(b) Figures are available only with 
regard to Sann-Hemp. The area under 
this crop in India during 1948-49 and
1949-50 was 709,000 acrqus and 729,000 
acres respectively. The area during
1950-51 is not yet known.

(c) Self-sufficiency in respect of 
hemp has to be judged with reference 
to the requirements of the Jute 
industry, in which Sann-Hemp and 
Deccan Hemp are used as substitutes 
for raw jute. The total supply of Jute 
and jute substitutes in India falls 
short of the requirements of the 
industry.

S to ck  P o s it io n  o f  F ood G r a in s

M909. Shri V. K. Reddy: Will the 
Minister of Food and Agriculture be
pleased to state;

(a) what is the stock position of 
foodgrains in the country at present;

(b) whether it is a fact that SUtes 
Governments have been given food
grains over and* above the quantity 
asked for in their previous requests; 
and

(c) what are the quantities allotted 
to Bihar, Madras, Bombi^ and West 
Bengal for the months of May, June 
and July?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) The
stocks of foodgrains with the State 
Governments on and about the 20th 
of May (the latest date for which 
reports have been received) amounted 
to 14*5 lakh tons.

(b) Madras desired that they should 
be given 80,000 tons, and Bombay 
i)0,000 tons for June. In both cases 
the allotment for June is 5,000 tons 
n>ore than the demand.

(f) A statement showing the 
quantities of foodgrains allotted to 
Bihar, Madras, Bombay and West 
Bengal for the months of May and 
June is placed on the Table of the 
House The quota for July 1951 has 
not yet been fixed.
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QuanliUes of foodgrains allotted to Bihar, » 
Madraa  ̂ Bontbay and West Bengal for thB 

months of May and Jvne  ̂ J95L

(In *000 tons)
State. Muy. 1061. ftiuo, 1961
Bihar 112.4 uo.o
Madras 66.9 85.6
Bombay 9fi.l 95.0
West Bengal 25.0 45.0

C r o p  C o m p e t it io n

*4910. Shri V. K. Reddy: Will the 
Minister of Food aAd Affricultare be
pleased to state:

(a) whether it is a fact that a 
big prize has been announced for 
the winner in the crop competition 
scheme; and

(b) if so, what is the amount of 
the prize?

The Minister of Food aiid Agri
culture (Shri K. M. Mujuhi): (a) and
(b). Yes. Six prizes of Rs. 5,000 one 
for each of the six crops viz. Paddy, 
Wheat, Jowar,* Bajra, Gram and 
Potatoes.

N. S. R a il w a y  S chools

*4911. Shri Full Ramaswamy: Will 
the Minister of Railways be pleased 
to state:

(a) whether the staff of the N.S.
Railway Schools have been given the 
Central Pay Commission scales of pay, 
as implemented in other Railway
Schools; and

(b) if the answer to part (a) 
above be in the negative, the reasons
therefor?

The Minister of State for TraDsport 
and Railways (Stari Santhauam): (a) 
The N.S. Railway like other Railways 
in Part *B* States came under the con
trol of the Central Government with 
effect from 1st April 1950, and the 
Government have decided to apply the 
Central Pay Commission Scales of pay 
to the staff of those railways from 
that date. The task of the equation of 
the non-gazetted posts on the N.S. 
Railway to the C.F.C. scales of t>ay, 
which has been entrusted to the 
Central Railway Service Commission, 
is nearing completion and the rchcol 
teachers will not be left cut when the
C.P.C. scales are made applicable to 
the staff of the railway,

(b) Does not arise. _

F ood  P r o c u r e m e n t  i n  M ad h ya  
P rad esh

M912. Shri Kamath: Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) the quantities of foodgrains 
procured in Madhya Pradesh every 
month since November 1950;

(b) how much has been despatched 
to deficit areas during each of those 
months, and to which areas; and

(c) whether the prices of foodgrains 
have been steadily rising in Madhya 
Pradesh during the last six months?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) A
statement showing the required 
information is placed on the Table of 
the House. [See Appendix XXVIII, 
annexure No. 24].

• (b) There were no* despatches of
foodgrains from Madhya Pradesh 
during the period November 1350 to 
April 1951 'but during this period they 
were allotted 40,000 tons of food
grains by the Government of India 
In the month of May i951, Madhya 
Pradesh Government agreed to export
20,000 tons of rice to Bihar. This 
quantity is now moving.

(c) The prices of rice, wheat and 
jowar have been more or less steady 
since the beginning of January 39P1.

F ood S c a r c it y  in  A j m e r

*4913. Pandit M. B. Bhargava: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) which portions of the State of 
Ajmer are famine stricken;

(b) whether there are any famine 
relief works in progress there; if so, 
at how many places and what is the 
strength of the labourers working at 
these centres;
* ‘ (c) what is the scale of wages paid 
to the workers at the different centres 
and whether the payment is in cash 
or kind;

(d) whether there are any cheap 
grain shops started at these centres, 
if so, at what prices the different 
food grains are being sold at these
shops; and .

(e) what has been the total expen
diture incurred by Government in 
these famine works so far and what 
is the estimate of tlie total expendi
ture to be incurred and whether there 
is any proposal to start new works, 
if so, at what places?

The Minister of Food and AgTi- 
cuHure (Shri K .*M . Munstil): (a) 
None.
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(b) No famine relief works are in 
progress but test works have been 
started at Sheopura Ghata Road, 
Beawar Todgarh Road and Taragarh. 
Attendance at these centres was 1575, 
1431 and 65 respectively on the i'.Cih 
May, 1951.

(c) Cash wages are being paid to 
all the Test workers ranging irom 15 
pice to 28 pice per day. •

(d) Fair price shops have been 
opened at these centres where mile is 
being supplied at unsubsidised rates 
of 2 seer and 12 chhatanks per rupee.

(e) Rs. 32,800 have been spent on 
Test Works from* the 1st April, 1051 
and the total estimated expenditure 
up to the end of August, 1951 is Rs. 
1,21,300. New test works will be start
ed if necessary.

‘ ^Ph a r k a  M en ace”  in  A j m e r

*4914. Pandit M. B. Bhargava: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) what measures were adopted 
during the y^ars 1949-50 and 1930-51 
to control and counter-act “Pharka 
menace” to the Khanff Crop in the 
State of Ajmer;

(b) what assistance, financial or 
otherwise, was given by the ad
ministration to the agriculturists for 
the purpose during the said years;

(c) what was the total expenditure 
incurred by the Government and how 
far the steps taken have been effective 
in this regard; and

(d) what steps are being taken to 
counter-act the evil during the 
coming Khariff Crop and what ex
penditure has been provided for the 
purpose?

The Minister of Food and Agri
culture (Shri K. M. Munsiii): (a) The
following measures were taken:

(i) removal of egg pods from the 
infested areas;

(ii) dusting of hoppers, and in a 
few cases adults, with Benzene 
Hexachloride.

(b) The agriculturists were provid
ed with insecticides free of cost for 
killing Thadka’ ; and the cuitivators, 
who collected eggs, were paid annas 
eight for each seer of e^g-masses 
collect^.

(c) The total expenditure inrurred 
during 1949-50 and 1950-'31 was Rs.
1.83.000 and Rs, 4.39.500. respectively. 
As a result of this expenditure increase 
in the total yield during 1949-50 was 
estimated at 1,38,165 maunds of cereals 
and 1,10,532 cart loads of fodder,

valued at Rs. 44,21,280. About 200 
acres of cotton were also treated, and 
an estimated increase of yield, valued 
at Rs. 20,000 was obtained.

During 1950-51, maize, jowar, bajra. 
sesamum and cotton attacked by 
Phadka were treated over a total area 
01 1,19,800 acres, and loss .of crops 
worth Rs. 1,07,58,764 was thus avoided.

(d) The control measures will de
pend upon the extent, range and 
intensity of the grasshopper attaoK. 
Every effort will be made to destroy 
the pests.

L and R e c l a m a t io n

Klsherlmoluui Trlnathi:
Will the Minister of Food and Agri
culture be pleased to state:

(a) the number of times the Inter
national Bank has sent its experts 
for inspecting land reclamation in 
India as carried on by virtue of the 
loan given to India;

(b) who were the experts each 
time and what was the length of 
their stay for purposes of inspection;

(c) what was the amount of ex
penditure incurred in connection with
the inspections and who is to bear it;

(d) whether the experts have sub
mitted their reports and if so, whether 
Government arc in possession of 
their copies; and

(e) what is the general opinion of 
the report in connection with land 
reclamation in India and the working 
of the central tractor organisation?

The Minister of Food and Agri
culture (Sliri K. M. Munahi): (a) The
International Bank has on three 
occasions sent experts to India to re
view the progress of the land reclama
tion operations.

(b) Dr. J. T. Lund, an agricultural 
economist, and Mr. G. W. Burgess, re
presenting the Loans Directorate of the 
Bank, came to India in November, 1950, 
and stayed for about 10 days.

Mr. J. H. Connors, Consulting 
Engineer to the Bank, arrived In India 
In January. 1951, and stayed for about
6 we«ks.
*Lleut. Gen. R. A. Wheeler. Engtneer- 

ing Adviser, and Mr. J. H. Connors 
arelved in India on the 10th May. 
1951, and left on the 30th May. 19.<5l.

(c) The Government of India are 
not aware of the expenditure inrrurred 
as the responsibility for the sa!«e it, 
that of the International Bank. The 
Government of India only provided
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office accommodation and other oflioe 
facilities and some small * contingent 
expenditure on these visits.

(d) Government pf India have not 
received a n y  copy of the report of the 
llrst mission consisting of Dr. Lund 
and Mr. Burgess. Mr. Connors’ report 
has been received by the Governinerit. 
It is a confidential document. The 
Mission that has just left, has yet to 
present its report to the Bank.

(e) The main recommendations in 
Mr. Connors' report relate to employ
ment of a sufficient number of techni
cal experts at all levels, and securing 
of suitable land in sufficiently big 
blocks for the reclamation operations 
of the Central Tractor Organisation. 
These questions had already been 
ur\der the consideration of Government 
and all necessary action has been 
initiated and in fact completed in 
certain respects.

F ood A g r e e m e n t  w it h  C h in a

*4916. Shri Kishorlmohan Tripathl:
(a) Will the Minister of Food and 
Agriculture be pleased to state the 
terms of the latest agreement with 
China regarding purchase of food 
grains from that country?

(b) Are Government experiencing 
any shipping difficulty in the way of 
importing the said food grains from 
China?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) I
regret that it will not be in the public 
interest to disclose at this stage the 
terms of purchase of foodgrains from 
China.

(b) No. It has been possible for 
Government to find adequate tonnage 
for lifting grain from China.

F o r e s t  Lan d

♦4917. Shri S. C. SamanU: Will th e  
Minister of Food and Agricaltnre be
pleased to state:

(a )  th e  a cre a g e  o f  la n d  u n d e r  fo r e s t  
iii th e  In d ia n  Union an d  its p e rce n t
a g e  to  th e  to ta l la n d  area  o f  ' th e  
c o u n tr y ;

(b) how much of it is merohant-
able forest; and «

(c) how much is under the manage* 
ment of the (i) Central Forest 
Department; (il) State Governments; 
and (ill) private bodies?

The Mta|lster of Food and Agri
culture (Shri K. M. Munshl): (a) The
area of land under forest in India is 
of the order of 207»770 square miles

(about 128 million acres) which con
stitutes 19‘2 per cent, of the total land 
area of the country. .

(b) About 117,597 square miles (7(> 
million acres) are accounted for by 
merchantable forest.

(c) The Central Forest Department, 
by which the hon. Member presumably 
means the Inspector-General of 
Forests ai)d his staft, do not directly 
manage any forest areas.

State Governments control an area 
of 151,537 square miles (96 million 
acres) of forest. The forest area under 
the control of private individuals is 
about 54,766 square miles (3i million 
ac^es).

N a t io n a l  F o r e s t  P o u c y

*4918. Shri S. C. Samanta: Will the 
Minister of Food and Agriculture be
pleased to state;

(a) in details the National Forest 
Policy followed by the Government of 
India;

(b) how much of unclassed and 
unreserved Government forests kas 
been improved during the last ten 
years; and

(c) how many persons* have l>een 
trained in Sylviculture since 1947 
(year by year)?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) The
policy which is being followed by the 
Government of India is contained in 
Circular Letter No. 22-F dated the 19th 
October, ]|̂ 94. The salient features 
of the present policy are: .

(i) retention of sufficient forests 
to preserve the climatic and 
physical conditions of the 
country,^

(ii) need for securing sufficient 
forests for the gener.̂ 1 well
being of the people,.

(iii) cultivation which comes be
fore forestry must be 
genuinely permanent and must 
not reduce forest lands below 
the minimum requirements of 
the country,

(iv) satisfaction of the wants of 
the above four conditions 
have been satisfied.

(v) revenue to be realized to tlie 
fullest possible extent after 
the above four conditions 
have been satisfied. •

- The subject ‘Forests* is included as 
item 19 in List II—State list of the 
seventh schedule of the Constitution 
of India. While* some of the major 
states are following the above policy 
in its broad outlines, in some Statfi
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there have been departures from it. 
The question of introducing a common 
policy for the Forests of India was 
recently taken up by the Central Board 
of Forestry 'and a Drafting Com
mittee has been formed to draw up 
the future policy in the light of the 
changed situation.

(b) The information has been call
ed for from the State Governments 
and will be placed on the Table of the 
House when available.

(c) Year_
1947 '
1948
1949 
195f

No. of persons. 
951 
132 
188 
165

The above figures give the total of 
all ofTlcers and Rangers trained in 
Dehra Dun and Coimbatore. All of 
them have been absorbed in the 
v̂ r̂ious StAte services of India.

F ood P r o c u r e iie n t  in  M adh ya  P radesh

4̂919. Shri Kannamwar: Will the 
Minister of Food and Agricaltore be
pleased to state whether the State of 
Madhya Pradesh has reached the pro
curement target of the current year; 
if not, what are the reasons for the 
shortage in the current procurement?

The Minister of Food and Agri
culture (Shri K. M. Munshl); They 
have already exceeded their original 
target. The original target was J 05,000 
tons. Procurement up to the 15th 
May 1951 amounted to 122,514 tons. 
They have now revised the target and 
raised it to 190,000 tons.

B a r a s a t -B a s h ir h a t  L ig h t  R a il w a y

*4920. Shri A. C. Ouha: WUl the 
Minister of Railways be pleased to 
state:

(a) whether Government have re
ceived any reports about the unsatis
factory workings of the Barasat- 
Bashirhat Light Railway and the 
Bengal Provincial Railway;

(b) whether there has been any 
strike in those railways;

(c) whether some oiOeers of the 
Railway Board recently went to West 
Bengal;

(d) whether Oovenxment have come 
to any decision about the future of 
these two railways; and

(e) whether there has been any pro
posal to render any financial aid to 
the present managements of these 
railways? ^

The Minister of State for Transport 
and Railways (Shri Saothauam): (a)
Yes.

(b) Yes. On the Barasat-Bashirhat 
Light Railway.

(c) Yes. ,
(d) and (e). The entire question is 

under consideration of the Govern
ment of West Bengal who are acting i;i 
close consultation with the Govern
ment of India and a final decision is 
Ukely to be taken shortly.

P lane  C r a sh  n ear  C h id a m b a r a m

*4921. Shri Jnani Earn: Will the
Minister of Communications be pleas
ed to state:

(a) whether an aeroplane crashed 
near Chidambaram on the 6th May, 
1951;

(b) if so, the details of the s'^ci- 
dent; and

(c) the number of casualties?
The Deiiuty Minister of Communica

tions (Shri Raj Bahadur): (a) Yes.
I presume the hon. Member is referring 
to the crash that took place £*t Karum- 
bakam that is near Chingleput.

(b) and (c). A private, two-seater 
aircraft, piloted by the owner, Shri 
Raja Rao, and carrying one passenger, 
took off from Madras aerodrome on 
6th May 1951 at 02.20 hours. It 
crashed near Chingleput at approxi
mately 3 A.M. on the same day. The 
aircraft was completely destroyed and 
both the occupantfe were killed.

Escape  o p  P r is o n e r s  p r o m  B u a w a r  
J a il

*4922. Shri Dwivedi: Will the Minis
ter of States be pleased to state:

(a) whether any number, of prison
ers or undertrials who belong to a 
gang of dacoits have in this week 
broken open the Bijawar Jail and run 
away with arms and ammunition:

(b) whether any deatlis have oc- 
c ifM  as a result of clash between the 
jail guard and the runaways; and

(c) whether any policeman or Oov- 
ermnent employee who was on duty 
in the Jail is also reported to be 
absconding?

The Minister of States Transport and 
Railways (Shri GopalaswamI): (a) to
(c). On May 21, 1951, five undei-trial 
prisoners ip the judicial lock-up at 
Bijawar managed with the help of the 
Constable on duty to escape from 
custody with three rifles and one 
himdJred cartridges after shooting a 
Constable. The Constable on duty 
who aided in the escape was shot dead
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on the 23rd May by a Police pursuit 
parly in an encounter. One of ine 
escaped persons has been rearrested. 
Two rifles and eighty cartridges have 
been recovered.

F ood P r o c u r e m e n t  B on us

403. Shri A. C. Guha: Will the
Minister of Food and Agricaltare be 
pleased to state:

(a) if the Government of India 
have any control over the expenditure 
by States of the fund realised 
from procurement bonuses, and if so, 
the nature and extent of control; and

(b) how the bonus given to West 
Bengal Government has been spent— 
giving the details of the schemes and 
plan so far executed and undertaken 
and amount so far spent and the 
balance in hand?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) Yes. 
The amounts realised by the State 
tlk)vemments as food bonuses cannot 
be spent by them unless the expendi
ture is sanctioned by the Government 
of India on approved schemes designed 
to Increase either production or pro
curement of foodgrains. According to 
the Government of India’s policy, 75 
per cent, of the food bonuses earned by 
the State Governments is to be utilised 
for financing food production schemes 
and the remaining 25 oer cent, for 
food procurement schemes. In the 
^ase of food production schemes, 
the balance of expenditure :jot covered 
by the bonus will be shared between 
the Government of India and the State 
Governments on 50:50 basis out of 
‘Grow More Food’ funds.

(b) Statements giving the details of 
the expenditure approved out of the 
food bonus earned by the V/est Bengal 
are placed on the Table Of the House. 
[See Appendix XXVIII, annexure No. 
25].

The expenditure so far approved for 
food production schemes is Rs. 197.06 
lakhs, and the food bonus available 
for adjustment against this expendi
ture is Rs. 136*82 lakhs. The expendi
ture approved for food procurement 
schemes is Rs. 4*43 lakhs against Rs. 
45-61 lakhs earmarked for the purpose, 
leaving an unspent balance of Rs. 
4118 lakhs.

C offee C u l t iv a t io n  and P r o d u ctio n

4#4. Shri Thimmappa Gowda: (â
Will the Minister of Food and \tnrl- 
cu ltu re  be pleased to state the total 
acreage of land in India where C o ffe e  
Is grown?

(b) What is the toUl production of 
Coffee in the years IMI. 1949 and

1950 and the quantity that was export
ed in each of these three years?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) The
area under coffee in India in 1949-50, 
the latest year for which figures are 
available, was 218,051 acres.

(b) The production and exports of 
CofTee during 1947-48, 1948-40 and
1949-50 were as under:
Year. Produotion* Export's

(IbB.) (lbs.)
1947-48 34,970,897 6,014,0)6
1948 49 36,I0i,069 70,112
1949-CO 49,£91,4I0 e,s:o,sa8

*in torin« of owred coffee.

Similar figures are not available by 
calendar years.

R a t io n in g

405. Shri Barman: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) the total number of cities and 
towns and the population involved 
thereby in 1950 under statutory 
rationing;

(b) total rural population under 
non-statutory rationing in 1950;

(c) the total rural population un
der statutory rationing in 1950; and

(d) the modification of rationing 
under parts (a) to (c) above in 1951 
as comtemplated at present?

The Minister of Food and Agri
culture (Shri K. M. Mumthl): (a) On
' Îst of December, 1950, 353 cities and 
towns with a population of 38 million 
were under statutory rationing.

(b) On the same date about 76 
million people ifi the rural areas were 
under non-statutory rationing.

(c) The number of rural people 
under statutory rationing on the same 
date was about 7 4 million.

(d) The rural areas of Madras ex
cluding the districts of Malabar and 
Nilgiris, and of Rajasthan have since 
been de-rationed, involving a popula
tion of 28*4 millions. In Bihar, 
Government have undertaken dLstri- 
bution of foodgrains in all the afiected 
districts through Fair Price Shops  ̂
and in West Bengal modified rationing 
is being extended to all high priced 
areas of the State resulting in an in
crease in the rationed population of

two States by about 3 million. 
No f’ r̂thcr changes are contemplatad 
at present ^
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B. N. Railway Advertisements

406. Shrl Kisborimohan Tripathi:
Will the Minister of Railways be 
pleased to state the names of News
papers and Periodicals m Madhya 
Pradesh, which are entitled to receive 
advertisements and public-notices for 
publication from the B.N.R. adminis
tration?

The Minister of State for Transport 
and Railways (Shrl Santhanam): The
following dailies and periodicals 

4>ublished in Madhya Pradesh are at 
present on the approved list for pur
poses of receiving advertisements and 
public notices from the B. N. Railway;

1 2

8 . No. Kame Place of Language
publication.

1 2 3 4

(1)
Dailies, 

Hitavnda Nagf>ur EngliBh

(2) Nagpur Times —do— -  do—

(3) Jai Hitid Jubbulpore Hindi

(4) Lokmut Nagpur Hindi

(fi) Nava Bharat Nagpur Hindi

(6) MaharaBhtra Nagpur Marath

(7) Taran Bharat Nagpur MaraUii
Weeklies.̂

(1) Agradoot Raipur Hindi

(3) Karmavir Khandwa Hindi

(3) Mahakodhal Raipur Hindi

(4)

(5)

Shubb Chintak 
(Bi-Weekly).

Swarajya
J itbbulporr 
Khsudwa

Hindi
Hindi

(6) Bhttvitavya Nfigpur Marathi
(7) Cliavata Nagpur Marathi

(8) TTin dull tan Amtttoti Marathi

(0) Inquilnb Nisgpur Marathi
(10) Mtitribhunii 

(Bi-weekly) Akoll̂ Marathi
^11) flp.madhan Nagpur MaraUii
(12) gur«jya Nagpur Man:.thi

(13) Udftyft
(Bi woekly) Amrac»ti Marathi

(14) Al-FoPuque. Kamptee
(Nagpur)

Urdu
•

(Hhtr PtriodieaU,
fl) All IndiftR. port r

(Monthly) Nagpur

(2) Ra«[htrdibhf.Hha
(M<ahly) WttrOhtt

(?) UdyAin
(Monthly) Nagpur

(4) Udyani
(Monthly) Nugpur 

(6) SLri Quni Deo
(Monthly) AinfftOti

Hindi

Hindi

Marathi

Marathi 
and Hindi

Import of Dates
407. Dr. M. M. Das: Will the Minis

ter of Food and Agriculture be pieas-
ed to state: .

(a) the quantities of dates that
have been imported from Iraq into 
India during 1949-50. 1950-51 and
1951-52. to date;

(b) whether the Import trade ha» 
been carried on from Government to 
Government level;

(c) how the imported dates have 
been distributed to different rotates 
and the quantity granted to West 
Bengal for the years 1950-51 and
1951-52; and

(d) whether the dates are sold to* 
the people as a rationed or non
rationed article of food?

The Minister of Food and Agri
culture (Shrl K. M. MunsM): (a) The 
foUpwing quantities of dates ^/ere 
imported from Iraq

1949-50—30.320 tons.
1950-51—51,605 tons.
1951-52. The information has not 

been compiled as yet. Except for the 
following quantities which were pur
chased and imported by the Govern
ment of India the remaining quantities 
were imported by the trade:-

1949-50—nit.
1950-51—17.500 tons.
1951-52— T̂he Government of India 

have contracted to purchase 8,000 
tons. Against this 4,300 tons have been 
received uptil 26th May, 19ol.

, (b) No.
(c) The distribution to variou* 

States was made as indicated below:
mo r,̂
Tonn

(0  M<vdhyH Prad<nh H.OOO 
7,000
.•̂ .ooo 
£.000 
£.000 

roo

1951 ftg 
T ni

(S) Bombay 
(8) Bilu^
(4) trttar Pr»<lr»*h 
(8) WnitBr«ga» 
(•) Hydi»rftlwl

Bngliifh i7.600

4̂ 000

4.000

128 PSD
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The Government of West Bengal 
did not wish to have any further 
quantities.

(d) The dates are sold as a non
rationed article of food.
C laims against Railway Adbgnistra-

TIONS

409. Shri Kishorlmohaii Tripathi:
Will the Minister of EaUways be 
pleased to state:

(a) the number of claims received 
against each of the Railway adminis
trations during the year 1950 in respect 
•of loss of or damage to goods:

(b) what the value claimed against 
«ach administration was;

(c) how many of these claims have 
been finally disposed of, indicating 
figures administration-wise; and

(d) what was the longest and the 
shortest period taken under each of the 
administrations \n disposing of the 
cases referred to in part (c) above?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
A statement is laid on the Table of 
the House. [See Appendix XXVIII, 
annexure No. 26].

(b) to (d). Information is being 
collected and will be laid on the Table 
jof the House when ready.

*nwnj, ftrpT ^ ir w  ww

: ^Tt t  rCT Tfr

(ifr) ^
*Ft T^r ^ ;

( ^ )  ^  ^
w n i  ^  fTiT
iHT# 5rr4̂ rr<T̂

(<t) H w n j ;
¥TV ^  W

V il la g e  P o st  O f f ic e s  in  P a l a m u , 
B ih a r

T410. Shri Oraon; Will the Minis
ter of CommunicatioBfl be pleased to
state:

(a) the number of sub-post offlces 
in the villages of Palamu District of 
Bihar;

(b) the number of village postmen 
employed for the purpose of delivery 
of letters;

Cc) the number of applications to- 
ceived in 1949 and 1950 for the opei»> 
ing of new post offices in the rural 
areas of Palamu District;

(d) the number of new post cfflces 
opened in Palamu District during th# 
current year; and

(e) the number of new post offlcet 
proposed to be opened in Palamu  ̂
District?!

The Deputy Minister of Commnaleft- 
tions (Shri Raj Bahadur): (a) 2.

(b) 5.
(c) 13.
(d) Nil.
(e) 1.

C a ttle  C e n su s

41L Shri BaJ Kanwar: WiU tho 
Uinlster of Food and Agrioultiire be  ̂
pleased to state:

(a) whether any regular cattle
census has been held in the country;

(b) if the reply to part (a) above 
be in the affirmative, whether the re
sults of such census will be tabulated 
in a volume and published in due 
course;

(c) what are the names of the 
cattle included in the census; and

(d) whether Government have con
sidered any proposal to hold a regu-  ̂
lar cattle census decennially and if so, 
what is their decision thereon?

The Minister of Food and Agri
culture (Shri K. M. Munshi): (a) Yes.
A Livestock Census is at present being 
held in the country and is expected to 
have been completed by 31st May.

(b) Yes. ^
(c) Cattle (bulls and cows); 

Buffaloes; Sheep; Goats; Horses; 
Donkeys; Mules; Camels; ^nd Pigs.

(d). Government have been conduct
ing a quinquennial Livestock Census 
regularly since 1920. The Census due 
in 1950 was postponed to 1951 in order 
to synchronise it with the proposed
F.A.O. Agricultural Census. Wiom 
now on it is expected that the decennial
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Census of human beings will coinciide 
ivith the Census of livestock.

Non-perrous Metals pgr Railways

412. Pandit M. B. BharffaTa: Will
the Minister of Railwasrs be pleased 
to state:

('a) the total quantity and value of 
non-ferrous metals imported by dif
ferent railways for their requirements 
from outside the country and also the 
total quantity and value of the same 
purchased In India from indigeneous 
sources during the years 1948-49, 1949
50 and 1950-51;

(b) the total quantity and value of 
non-ferrous metal scraps disposed of 
\yy the different railways during the 
said years;

(c) the total Quantity and value of 
reconditioned non-ferrous metals pur
chased by the railways from the fac
tories in India and the price at whirh 
the same was purchased; and

(d) whether the railways have any 
workshop or factory for recondition
ing non-ferrous metal scraps to meet 
their own requirements, if so. at 
what place and what is its productive 
capacity?

The Minister of State for Transport 
tmd Railways (Shri Santhanam): The
information asked for by the hon. 
Member is not readily available and is 
being collected from Railways. The 
same will be laid on the Table of the 
House in due course.

Posf Offices in Assam Villages

413. Manlyl Wajed All: Will the 
Minister of Communications be pleas
ed to state:

(?i) the total number of Post ofnces 
in rural areas in the State of Assam;

fb) the total mimber of such Post 
Offices opened in Assam durinit 1950
51, and total number proposed to be 
opened during 1951-52;

(r) the nurrber of combined
Post and Telegraph Oflflces in Assam, 
and the number of those opened newly 
during 1950-51. and those proposed to 
be opened during 1951-52; and

(d) the average distance between 
one village post office and the other, 
within the State of Assam, and Mani
pur State?

The Deputy Minister of Commnnlca- 
tletts (Shri Raj BaluUlar): (a) 658
Rural Post Offices on 1st April. 1951.

(b) Rural Post Offices opened in
1950-51.—12.

Proposed to be opened during 1951
52.-75. s

(c) Total combined P. and T. 
Offices.—160.

Opened during 1950-51.—7.
 ̂ Proposed to be opened during 1951
52.—18.

(d) Assam—7 miles.
Manipur—14 miles.

T e le g r a ph ic  C oM M um cA Tiozrs or 
A o a r ta la

414. Shri G. S. Goha: Will lh«
Minister of Communications be pleas
ed to state:

(a) whether there is through con
nection by telegraph between Agartala 
and the various Divisional Head 
Quarters in Trioura State without 
East Pakistan territory intervening; 
and

(b) if not. are Government consi
dering the question of establishing 
through telegraphic communications 
between such places?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) No.
Telegraphic communication between 
Agartala and Kailashahr, a Divisional 
Headquarter In Tripura Stote passes 
through East Pakistan.

(b) Yes, a proposal to link up 
Kailashahr with Agartala by wireless 
is under consideration.
Village Post Offices in Manipur and 

T ripura

415. Shri G. S. Gnha: Will the
Minister of Communications be pleas
ed to state:

(a) whether post offices in all vil
lages and areas with a population of 
over 2000 have been established in the 
States of (i) Manipur and (ii) Tri
pura; and

(b) whether mails to Agartala from 
all pla<"es in Tripurfi State are carried 
by routes wholly within the State?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes.
The attention of the hon.. Member is 
also Invited to the replies given to 
parts (a) and (r) of the Starred 
Question No. 3577 put by Shri A. C. 
Guha on the 27th April, If̂ Sl.

(b) No. Mails from five outlying 
stations in the Tripura State to 
Agartala have to be conveyed through 
the intermediary of the Pakistan 
R.M.S. Services under the normal 
Internationa! Pof?ta1 procedure, in the 
absence of direct routes across the 

State.
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W atch and W ard Section or Indian
Railways

416. Shri Kamath: Will the Minis
ter of Railways be pleased to state;

(a) whether there is any proposal
to reorganize the Watch and Wardl
Section of the Indian Railways, so as 
to provide for Central direction and 
control; and »

(b) if so, what are the details of
the proposed Scheme?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
No.

(b) Does not arise.
IMCRKASC o r  B asic  R ation  in  B ih a r

417. Shri Kamath: Will the Minis
ter of Food and Agricnltnre be pleas
ed to state*

(a) whethw the attention of 'Gov
ernment haw been drawn to a P.T.l.

report from Madras dated 18th May
1951 (vide The Times of India, Ddhi
edition of 19th May 1951—page 5 col.
4)— t̂hat the Bihar Government have
decided to increase the basic ration in
that State to 12 oz. with 4 oz. extra
for manual labourers;

(b) whether the report is correct;
(c) whether the Centre has been

consulted in this matter; and
(d) when the basic ration will be

restored to 12 oz. in all the States?
The Minister of Food and Asrri- 

culture (Shri K. M. Munshi): (a)
Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) The matter is under cunsiderdr
tion.



(

PARLIAMENTARr DEBATES
(Part n —Proceedings other than Questions and Answers)

OFFICIAL REPORT

VOLUME X. 1951 

(31st March, 1951 to 20th April. 1951)

Third Session 

of the

PARLIAMENT OF INDIA

1960-51

Tuesday, 5th June, 1951



(iv) 

WSDNESDAV. 6TH JUNE. 19IH-<:Ontd. 

Motion ra Conduct of Shri Mudgal. M.P. 
Mot ions re Delimitation of Constituencies Orders, 1951 

Indian Income-tax (Amendment) Bill-
Introduced • 

Delhi and .-\jmer Rent Control Bill-
Introduced. 

Ropresentation of tho Pt'lople (No.2) Bill-
Di"cus:;ioll on motion to pass-Not coneludod 

TUUnfoDAY, 7TIl Jl:~E, 1951-

L('I\\"(1 of .-\ ll~('n('e from tho HOUfO 

Bu:,illt'~" (.f the Heme. 
rapt'"'' 1,\;<1 (Jil t be 1'abll"---

~ot ilieHt i< II Ill:(!n ~r..t i( n ·fA (If Jlldic.H TnI'd)' Ad, 1 !J:!4 
~I.)t i<,'11 rc lJ('limit tit i. n (.[ Cunlit it lIt'nein, Ordt'rl', 1 USl 

Plantali<II" LlliJl,llr Ilill---Intrcdu('cd • 

Col.,.,.... 

10269-30J 
10302-14, 
10337 

10314 

10314 

10314-37 

10338 
)(\338-42 

1(342 
l(I342-45. 
10406-10. 
10447-49 

1('345 
E~H'n t ii' I (; C( tis (1)((' lurnt i( n f.llI: H q: IIln tit 11 of 'fnx (11 t:l:lo 01' I'ul'd. n~ (1) BiJI 

--Intl'uit:ct'd •......•.• IC34li-4tJ 
Hepr('fNltlltion of tho Peoplo (No.2) BiIl-l' al\fcd. us am(·ndell . 10346-48 
R~jghl\t HHllladhi BiIl-Pai'H'd, nil nmended 10348--76 
~dJ(ldl1led ~\reas (AsI'irnilntiun of Lnwl<) llill-l'nHfctl 1037~80 

Ht.'6oltlt ion re ('ont inuull('o for flll'tlwr OIlO yonr of pow(\rll of Po.rlinmont to 
nmke laws witla r('q'('d to (i) trndo and cumnJ(lrco within Stato; a.nd (ii) 
product ion, Hupply LInd dilitrihut ion of goods -Adopted •• 10380-406 

Ht'~otllti<.n rc ruiHing of ('x port duty on doth-Adopted.. 1041C-39 

Induetriul Di,put('H (Am('ndmellt nnd T<'mporary Provisions) BiIl-Di~cus. 
(!iUIl on motion to consider-Not concluded 10439-47 

FRIDAY, 8TH Jl.·NE, 1951-

Mot ion for Adjournment-
Exclllllic·n of Hindi from the syllubus of LA.S •• 10460-62 

Paper:; laid ~ n tho To.blo--

(i) Appropriation Accounts (Civil) 1948·49; (ii) Appropriation Accounts (Posts 
and Telegraphs) ]948.49 . . . . . . lC463 

Sto.t()ment showing progress mado re l'ccommclIda-ionll of Estimoto Commi-
teo. • . • 10453 

Eloction to Committoos-
Committee on Estimates 
Standing Committee for the Ministry of Labour 
Standing Finance Committee • 
Indian Council of Agricultural Research, • 

Busineea of the House 
Motion ra Conduct ofShri Mudgal,lrL P. 
Industrial Disputes (AmeIldmeot and Temporary Provieiema) BiJl.--P ... ed, .. 

amended i;. 
~ion ... Delimitation of CoDItiiueociea Orden. 1961 

• 

• 

10464-56 
10464-56 
1046'-55 
10456-56 
1045~7 

1~7-85 

10461-800 
1(\100--11 



SATURDAY. 9TH JUNE. 1951-

Papers laid on the Table -

( v ) 

Commercial Appendix to the Appropriation Accounts (Civil) and Audit Report 
Statement in pursuance ofpromiae made on the 7th April 1951 
Agreement between India and Netherlands r4 Air Services. 

Eloction to CommitteE'S-

EstimatE'S Committee; Standing Committees for the Ministries cf Labcur end 
Financo ; and Indian Council of Agricultural Resoarch •• 

Di~placcd I't\rsoll:l (Tt'mporary Relief from Indebtedness) BiIl-fntroduccd 
Motion 1"IS Dl,Jimitl\tion of C(lnRtituencies Orders. 1951 

Col ...... 

10614 
1061' 
10616 

10614-16 
10515 
1051f-6U5 



THE
PARLIAMENTARY DEBATES

(Part II— Proceedings other than Questions and Answers)
OFFICIAL REPORT

10192

PARLIAMENT OF INDIA
Tuesday, 5th June, 1951

The House met at Half Past Eight
o f the Clock.

[ M r . S p e a k e r  in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-39- a .m .

MOTIONS RE. DELIMITATION OP
CONSTITUENCIES ORDERS, 1951
Mr. Speaker: We will now proceed

Cwith the motions re. Delimita
tion of Constituencies Orders, 1951. We
shall follow the procedure that we
followed yesterday. I shall just call
the names of the hon. Members and
they may simply say that' they move.
I am calling out the Members. I think
I called them yesterday also. I gave
them time up to one o ’clock. They
are absent even today. The matter is
on the Order Paper. So there is no
question o f  their being given any
further chance if they are not present
now. Shri R. K. Chaudhuri is absent.

Shri Chaliha (A ssam ): I moved a 
motion yesterday; it is in Supple
mentary List No. 2. That covers.
Mr. Chaudhuri’s motion.

Mr. Speaker: Then, of course, he
need not m ove that motion .if it is
covered by a motion which is already
before the House.

B ih a r  O r d e r

Shri Ramraj Jajware (Bihar): I beg
to m ove: '

(For text of motions see Appendix
XXXIII, Annexure No. 2).

Shri Himatsingka (West Bengal): I
ibeg to m ove:

(For text o f motions see Appendix
X X X III, Annexure No. 2).
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S a u r a s h t r a  O r d e r

Shri C. C. Shah (Saurashtra): I beg
to m ove: .

(For text o f motions See Appendix
X XX III, Annexure No. 2).

Shri Hathi (Saurashtra): I beg to
m ove: •

(For text o f motions see Appendix
X XX III, Annexure No. 2).

P a r t  C S t a t e s  O r d e r -

Shri Sidhva (Madhya Pradesh): I
beg to m ove: •

(For text of motions see Appendix
X XXIII, Annexure No. 2).

M a d h y a  B h a r a t  O r d e r _

Shri Radhelal Vyas (Madhya Bha
rat): I beg to move:

(For text of motions see Appendix
X XX III, Annexure No. 2).

Mr. Speaker: So the absentees are:
Shri R. K. Chaudhuri— He need not
move his motion as1 it is covered by
the motion moved by Mr. Chaliha—
Mr. Haque, Mr. Subbiah and Dr.
Gangadhara Siva— His absence does
not matter as the same motion - is
going to be moved by Mr. Sidhva.

In case these Members are present
by one o ’clock, then we might con
sider as to whether they should be
given a further chance, otherwise, the
motions will be barred tomorrow.

Dr. Deshmukh: What about other
motions with respect to other States?

Mr. Speaker: They will come
tomorrow. For them, the limitation
expires the day after tomorrow. There
was a difference of two days in lay
ing the Orders on the Table of the
House and if today is1 the last day for
the .first set, the 7th will be the last
day for those motions.
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RESOLUTION RE. BETTER MANAGE
MENT OF CERTAIN EVACUEE

PROPERTY— Concld.
The Minister of State for Rehabilita

tion (Shri A. P. Jain): I am thankful
to the hon. Members who spoke yester
day and welcomed the resolution which
I have placed before the House. Some
welcomed it openheartedly, others
rather tardily and at least one - hon.
Member indulged in the usual tirades
against me and my Ministry. I will
come to the individual points raised by
hon. Members a little later on. _

To begin with, I would like to deal
with the amendment moved by hon.
Mr. Guha and also some legal points
raised by other hon. Members of t'.iis
House. It will be observed that I have
moved for taking powers to legislate
on the items mentioned in the Seventh
Schedule, List II,' entry 18 only
partially. ' Mr. Guha wants me to
include land tenures including the
relationship of landlord and tenant and
the collection of rent. I regret that I
am unable to accept this amendment.
The object with which I propose
to bring forward the legislation in
this House is a very definite "and a 
limited one. It is to separate ‘the
admixture of non-evacuee interest from
the evacuee interest in a property
where they are jointly held. Now that
can be done ordinarily through the
process of the civil courts. If in a

• property there are mortgagor and
mortgagee interests, one of which has
become evacuee property and the
other has- not, the ordinary procedure
would be that the custodian or the
other person concerned files a suit in
a court of law. Similarly in case of
joint properties, it would be open to
the Custodian or the other co-sharers
to file a suit for partition but the
number of such suits would be very
large and it may take many years to
decide. Therefore, the idea is to lay
down an expeditious and quick method
o f separating these interests. The
legislation which I propose to bring
has nothing to do with the. relation
ship between the landlord and the
tenant or the collection of rents. For
that reason, I regret that I cannot,
accept the amendment o f Mr. Guha.
M y hon. friend, Mr. Sidhva.......

[P a n d it  T h ak u h  D a s  B h a r g a v a
in the.Chair]

Shri A. C. Guha (West Bengal): May
I a .k  for one clarification? , If there
fire tvto -landlords, one is an evacuee
anJ another is a non-evacuee, what
■would be the position? *

Shri A. P. Jain: In that ^ s e  under
1.he Bill which we propo? - 'o  bring

the Custodian could act in any of the
four following ways: Either he pays
the non-evacuee and takes over the
whole property or he hands over the
whole property to the non-evacuee and
realises his money or he sells fhe
entire property and distributes the
money in proportion to the interest of
the evacuee and non-evacuee or he
divides the property by metes and
bounds. ■ These are the four ways in
which the Custodian could proceed.

My hon. friend, Mr. Sidhva thought
that this Parliament was- possessed of
sufficient powers under entry No. 41 
of List III of • the Seventh Schedule.
I am afraid, that it is not so. Entry
41 refers to “ custody, management and
disposal of property (including agri
cultural land) declared by law to be
evacuee property” . Now the first
essential is that the property must be
evacuee, property and then Parliament
will have the power to make laws
with regard to custody, management
and disposal. Here it is neither a 
question of custody nor of manage
ment nor of disposal. It is a question
of separating the admixture of non
evacuee interest from the evacuee
interest and it will not be covered by
entry No. 41. The Law Ministry has
very carefully examined this question - 
and they are o f the opinion,— and I 
hope others will share that opinion—
that we are not possessed of sufficient
power to enact that law under entry
No. 41.

Shri Sidhva (Madhya Pradesh): At
a later stage, would not the question
of disposal come?

Shri A. P. Jain: When the question
of disposal comes, then, we "will come

’ under entry 41. Today, it is only a 
question of separation.

Mr. Sidhva was also labouring under
another misapprehension. This reso
lution has been brought under article
249 of the Constitution. He thought
that if we act under article 249, we
shall have to obtain the consent of the 
State Governments. . That is not so. 
The powers1 given to Parliament under
article 249. as adopted under article
392, are absolute powers. Immediately
after this resolution is adopted, this
Parliament will be in a position to
enact laws on these subjects. We have
been more cautious. I do hope that
the period of 18 months which will
be available to us in the first instance,
or which may later on be extended
under the provisions of article 248, 
will be enough for .us to proceed and
achieve the object that we have in 
view. In any event, we are Iri corres
pondence with the State Governments
and if necessary we can bring forth 
another legislation after obtaining the
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consent of the Slates under article 252.
Articles 249 and 252 are ixtdependent
of one another. ■ '

-After discussing these points of law,
I come to certain points raised-by hon.
Members. Lala, Achint Ram com 
plained that there was not enough
notice of the resolution. He said that
the resolution had been handed over
to him as also to other Members of
Parliament on the night previous to
the day when it came up for discus
sion. That is so. I may illuminate
Lala Achint Ram about the facts. -So 
far as my Ministry is concerned, we
gave notice of this resolution on the
29th May. My Ministry does not pre
pare the agenda for Parliament. It
is for Parliament Secretariat. When
they thought that they could safely
put this, resolution on the agenda they
-did it. .If Lala Achint., Ram had at
all taken care to look at the agenda
paper, he could have seen that this
was the last item put- on the second
provisional list. There were several
important Bills which would ordinarily
have come up before for discussion.
Among them, t h e T e  were the Repre
sentation of the People (No. 2) Bill,
the Government of Part C States Bill,
and the Employees’ State Insurance,
(Amendment) Bill. If, in the ordinary
course, those Bills had come up for
discussion, thev migh+ have taken
"several days before this resolution
could come before the House. For
some unforeseen reasons, those Bills
had to be postponed. It is not the
fault of Parliament Secretariat either.
At any rate, it is not my fault that
this resolution was placed in the hands
of the Members on the previous night.

Lala Achint Ram said that he could
not understand the resolution and he
wanted to seek the help of Dr. Tek
Chand. So far as Dr. Tek Chand is 
concerned. I had a talk with him about
this resolution long before. If La ‘3
Achint Ram could not understand, 1 
could provide him with knowledge,
but not with understanding. At any
rate. I want this House and the public
outside to judge whether criticism of
that kind is an honest and ootmz fide
criticism or otherwise.

Lala Achint Ram made another
complaint that I was guilty of another
sin in not bringing forward this reso
lution earlier. I could have brougnt
it six months earlier, or nine months
earlier, v I remember when I was at 
school, there was a' friend who used

- to say that if you have to catch the
'Train at 12 o ’clock and reach the rail

way station at eight o’clock, you haye
better chances of getting into the tram
than if ‘ you reach the station five or
ten minutes before its arrival. I have

never understood the logic of that
friend and I do not understand Lala
Achint Ram’s logic today. .Everything
has to be done at the proper time.
The question of evacuee property has
come before this House more than
once. . Recently, there were some ques
tions about the evacuee property. It

"was made clear that after the June,
1950 conference, our Prime Minister
wrote certain letters to his opposite
Dumber, Mr. Liaquat Ali Khan, about
evacuee property. We wanted to come
to a settlement with Pakistan about
evacuee property. Unfortunately, we
could not. I think the correspondence
of the Prime Minister continued right
up to the end of 1950 or even the
beginning of 1951. Surely, we could
not take unilateral action unless the
matter had been first taken up between
the two Prime Ministers. It was only
after that that we could take action.
At any rate I can assure the House
that no harm has been done. So far
as compensation is concerned mere
separation of evacuee and non-evacuee
interest will not help unless claims are
processed and evacuee property valued.
In fact, if I had brought forward this
proposal earlier, I would have done
an injury. The House knows that cur
Custodians, who are now proposed to
be given this work, have been over
worked. Large numbers of properties
had to be discovered, and large number
of cases wer^ pending decision. There
has been some respite now and I hope
that it will be. possible for the
custodians to finish their work. If we
had made this law, say, a year ago, I
submit that either we w ould'have bad
to set up a separate machinery cr the
work of taking over of the evacuee
property would have been delayed. . I
think this resolution has come just at
the time when it should have come. It
is neither too early nor too late.

The last point about ■ which Lala
Achint Ram was rather vehement was
certain remarks which I made about
the Claims Organisation. Not only
had he distorted completely what I
said, but he went to the length of say
ing that what I said must be expunged
frpm the proceedings of this House.
That remark of his, I make bold to
say, is based on his utter ignorance <pf 
parliamentary procedure. What I said
was not only perfectly within order,
but 1 should say that it was something
which I should have said, and I-w ill
repeat it today. Speaking about
claims, what I said was:

_ “ We have made some progress.
• Personally speaking, I am not

ashamed of the progress that we
have made.”
Then, I said: “ I am experiencing

that the type of man who is coming
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[Shri A. P. Jain]
forward for Claims Officership is not
so well qualified” . Then, I said:

“ I attach great weight to the
efficiency and integrity of these
men (Claims Officers)— I know it
is a very difficult type of work and
if it is entrusted to persons who
are not fully efficient, or whose
integrity is not unquestioned, diffi
culties may arise.”

I ask this House what sin have I
committed in making these statements?
I am the person in charge and I have
been sanctioning the appointments.-
The latest list which, has1 come to me
for appointment may be placed be
fore any tribunal consisting of High
Court Judges and I am sure they will
agree with me that the latest lk t is
inferior to the lists that have been
coming before. Men who had been
rejected during the first scrutiny have
now been recommended.
10 a .m . • "

Hon. Members1 must have seen the
offer which I have made to Pakistan
and published - in the Newspaper's
today. I have made an offer to Pakistan
that I am prepared to associate
Pakistan with the work of the assess
ment of the value of property left
behind by non-muslims in Pakistan, as
a*s°  with work ° f  the evaluation
of the evacuee property here. I want
to work honestly, fairly and' above
board.' I am not afraid of the repre
sentatives of Pakistan coming here and
acting as observers. The House’  will
also remerrtber that more than once
suggestions have been made that the
matter of the evacuee property may be
referred to some impartial tribunal;
maybe, one day we may have to go to
the International Court; I am not sure
about it. Maybe that some day an
international tribunal may be appoint
ed and before that tribunal the ques
tion of the evaluation of the evacuee
properties in the two countries may
be m issue. Am I expected then to
take up anybody and appoint him as
a Claims Officer? So long as I am
here I . am not prepared to accept a 
proposition of that kind. I attach the
highest importance to the honesty and
integrity of the officers. I want to
assess this property in an honest and
fair manner. I am answerable not
only to this Parliament, but also to
the public at large and perhaps also to
international opinion which is con
cerned with the Question o f evacuee
property. I shall follow the method
that I have prescribed.

Shri J. R. Kapoor (Uttar Pradesh): 
May we know what is the total number

evacuee property

of Claims Officers who have been
appointed?

Shri A.' P. Jain: Yes, I am coming
to that. ' , •

Dr. Deshmukh -(Madhya Pradesh):
What is the exact difficulty? Is it one
of funds or want of men of the required
status, qualifications and integrity?

S hri. A. P. Jain: I am coming to
that.

We have already issued orders for
the posting of 166 Claims Officers, out
of which 158 have been posted already^
that is to say, they have started work
ing. We have issued orders sanction
ing the appointment of over 200
officers. The average weekly disposal
is 7,269 and in the last week, ending
on the 23rd May, 1951, the disposal
was 8,371. This Claims Organisation
has been set up during the last six
months. Yesterday I said that I did
not feel ashamed of the success that
we had achieved. Today I go further
and say that I feel proud of the success
we have achieved. If you look ..........

Lala Achint Ram (Punjab): What
have you achieved during the last four
years? *

Shri A. P. Jain: Not during the last
four years, but ever since the Claims
Act was passed and we started work
under it. Well, the Claims Organisa
tion that we have set up is bigger
than the entire machinery of the civil
courts in some of the States and a 
Ministry that can create such a 
machinery in about six months time
has no reason to feel ashamed of it.
Things, after all, cannot be done in a 
day, and when we are taking up a novel
work of this kind, we have got to
proceed with caution. May I ask
whether there is any precedent any
where where some lakhs of properties
have been left behind and have to be
assessed without the assistance of
papers, or local inspection? Are there
precedents where lakhs of properties
of all types and descriptions have been
evaluated? We have taken up this
work of a novel nature and I will
proceed with all the caution, honesty
and integrity that I happen to possess.
I have gone to the farthest limit to
meet the wishes of the hon. Member

'  to whom I have just now referred.
He is a member of the Standing
Advisory Committee and this is rfot 
the first time that he has levelled his
tirades against the Claims Organisa
tion. He has.......

Lala Achint Ram: I will do so as
long as I a'n not satisfied.
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Shri A. P. Jain: Sou may not 
fiatisfied.· but I do not mind it. 

be 

,He raised this' question in the 
Advisory Committee and said that this 
work must be finished in six months. .It said.--I am reading from the,minutes 
<of the committee:' . . 

"H.M. expressed his inability to 
get the work completed within the 
btipulated period on account of 
obvious difficulties though, he 
aswred the member 'that it will be 
completed as· quickly as possible. 
However, he suggested that a com-
mittee con·sisting of Lala Achint 
Ram and two other members may 
be appointed who will be delegat-
ed all powers to co-ordinate and 

.~ complete this work wIthin the 
-, period prescribed by Lala Achint 

Ram." 
Lala. l\chint Ram: 

appointed. 
It was not 

Shri A. P .. Jain: You were offered. 
but you did not accept it. . After such 
·a refusal, to come to this House and ... 

Lala Achint Ram: I have not refused 
it. 

- Shri A. P. Jain: I am not going to • 
~lfer it now. -

Lala AchiDt Jtam: I will not accept 
it either, if that is the sJ;lirit of 'co-
operation in you. 

Shri Amolakh Chand (uttar 
Pradesh): Sir, on a point of • order. 
Can the bon. Members address each 
other di.rect. instead of the Chair? 

'Shri A. P. Jain:· I will not address 
individual Members. 

Dr. Deshmukh: Will . the ;ho,n. 
Member who raised the point of order. 
Please take out the pan from his :nouth 
artd then speak? 

Shri A. P. Jain: I can assure the 
House that I have ·been doing. my best 
and nobody can do more than his test. 

. It is my desire that the claims must 
be assessed honestly and fn ·-toe short-
-est possible t~e and 1 am prepared 
to accept any reasonable suggestion 
that is given to me. The House will· 
remember that I appointed. an informal 

. committee consisting of five Members 
'bf, Parliament .. They-have made some 
-sUilgestions and they flave r.uggested 
''that .1 might advertise the posts.' I 
,!';i. 'pro.a,c. hed .the Ho.~e Ministl7 arid 
~'e lJome Mini.stry.was good enough 
, ... accord me -thJt permission. I h!lve 
'1ldvtmiSed . thOle"; l!Or.u.. I can .QI\ll1f 
!j:bW'House tb.at:'l ,nu a~m.t ,u mlll9' 

111~;S~"M~~:;~~~t>·~,~ .. 

body can be expected to do. more 
than hi~ best. 

My hon. friend Mr. Guha objected 
to certain remarks that 1 had 'llade in 
answer to certAin questions yesterday. 
That is not related ~ the present dU-
cusslon, but I am oilly referring to It 
to assure Mr. Guha that I did not 
mean any general reflection on the 
East Bengal refugee~. Certain persons 
have deserted and I am sorry for that. 
It is painful to see persons desertinc 
the camps or the rehabilitation 
centres. We are trying to provide as 
many facilities in these rehabilitation 
centre~ and camps ~ we possibly can 
provide. I am trying to improve the 
con!iition in theSe camps. I dare say 
I have looked into minute matters con-

. nected witq these camps and centres. 
When I went to Orissa I vfsited these 
camps. I tried to .remove their diftl-
culties. I tried io meet their com-
plaint~. In fact I am here to provide 
as many facilities . and amenities as 
can possibly be giyen to the displaced 
persons. If at any time I am tJnable 
to do sci. I am unhappy about it. That 
is my misfortune. . This Mini~try exists 
for the service of the displaced persons 
and we try to render this service in 
the best possible manner that w~ ('an. 

I have. I believe. covered most of 
the points that were raised yesterday 
and...... . 

Dr. Deshmukh: What about the 
State land . laws? Will they not be 
abrogated to the extent that Parlia-

. ment legislates in this regard? 
• Shri A. P. Jain: Our law will not 

primarily concern laws' relating to the 
land. We shall take power to separate 
the evacuee interests from the non-
evacuee interests so tiiat we may take 
possession of .the evacuee interests. .As 
I have said. if we go by the ordinaty 
courts of law, it may take five or teo 
years and our objective may t!tus be 
defeated. Therefore it has been ~ 
posed to confer, the necessary powers 
on the custodians--of course on judi-
cial custodianS'-who may quiek)y 
separste the two int~rests. 

Dr. Deshmukh: Will . the ordinary 
law of the State remain intact? 

Shri A. P. JaiD: I thi:1k so. 
Mr. Cbalrman: The question ~: 

Tuat after the words "over land", 
occurrin&r in line 11, the foIlowinabe 
~: . 

. ~·landtenureS. ioeJ.udIn&... tile 
relation ~t .landlo~ ~~. pnmt.. 
-and tbeCQijecUonot -.es. .. , ,}:~~,~~·.,d'_~;~,,~~~ 



1020.2 5 JUNE 1951 People (No.. 2) BiU I02(1S 

Mr. ChairmlUl: Belore I put the 
resolution to til\;! House, I might infonn 
the House that under article 249 of 
the Constitution' for this resolutil)n to 
be declared as passed,. it is necessary 
that there should be a majority ot not. 
less than two-thirds of the Members 
prese:1t and voting in the House. I 
would therefore put this resolution to 
the Hbuse and would like to find' out 
if there is unanimity in regard to this 
res0lution. If there is no unanimity, 
i.hen I shall have to c~ll a division. 
I therefore put the res'Olution to the 
Honse: 

The question is: 
"Whereas for' the better man:l/:!e-

merit and disposal of certain 
ev?cuee property. it is necessary to 
make • laws providing for the 
separation of the interests of 
evacu~es from those of non-
evacuees. and such laws may inter 
alia relate to certain matters 
enumerated in the State List; 

This House do resolve in ).)Ursll-
anc" of article 249 of the Consti-
tution. ~ adapted by the President 
under article 392 thereof' and as 
at present in force, that it is neces-
sary in the national interest that 
Parliament should, for a period of 
olle year from the 15th June. 1951. 
m:lkc laws with reS1)ect· t~ t,he 
following matters enumerated in 
entries 18 and 30 of the State List. 
namely:-

rights in or over land; transfer find 
alienation of agricultural l?nd; 
money-lending and money-Ienc!ers 
and relief of agricliltural indebted-
ness." 

':.'!1.:: motion was adopted, 
r,t.·. Cnai~lnal1:' { underst~nd that 

ther~ j~ complete unanimity. 
Shr~ Kamalil (Madhya Pradesh): 

. There might be some neutrals. 
. Mr .. Chairman: It there are any 

. Merrtbers who are· neutral, they may 
stand in their seats. r take It the 
House is unanimous. . I . theref,?re 
declare that this resolutlOn .s rarrled 

. unanimously by the House. 

REPRESENTATION o'F THE PEOPLE 
(NO, 2) BILL-Contd. 

Ttle MlDil'ter of Law (Dr. Ambedkul: 
Sir with your permission, I would llke 
to move· eertain formal and consequ~n
t:lli. amendment.'s to th~ Representation 
of the People (No.. 2) Bill as it has 
emerged from the second readlnl. I be, to move; . . 

,tThat the Bitt as amended, l.e' 
P:~~~:'. -'c 

Mr. Chairman: Motion moved: , 
"That the Bill as amended. be 

passed." 

Shri Kamath (Madhya Pradesh)-:' 
Befort> ~he Law Minister proceeds to 
III ,v'" ; hese amendments. may I r~ 
jGU 0t what I requested the hon. 
Speaker' yesterday that this House is 
entitled to have notice of amendments. 
I must reeord my protest against this 
in the mo!>t emphatic terms that these 
lists of amendments were received r.ot 
even last night but only this mortling 
at about seven o'clock-just an hour 
before we left home for P!lrlia~ent. I 
feel t.ha~ in the circumstances the Law 
M!dster may put of moving his amend-
ments till tomorrow and that Mem-
"ers be given adequate time b seruti-\ 
niz~ and eX'Imine the amf'ndments ~ 
to o:;ive noti('''! of any amendme'lts to 
these amendments. because on a ('asuaI 
readinl<! of the amendments--of c.ourse 
I havp- had no time to read th~m fully 
-J find that some of them at least <,re 
110t merely consequential. bHt !!'f) be-
YO'1t:l th'~ natur~ of merro ('onsec;!tpn~;::tl 
amendments. 'If. in spite of this. there 
is a move anywhere in this. House or 
re~retfllI1v or unfortunately on th., Dart 
Df the Chair. to aOOot a nrocedure 
whic~ mil!ht result ill shl\ttin~ (\ut "is;. 
cU5sions. I feel that. in !;o far ~'" th";s 
Bill i!'" ""ncerned~me ()f the mo~t ~
o0rtant electoral Bills-it wouLd be 
detri...-,e'1t al not merely to the H')use 
in buildin~ UD tradifions tor th~ House 
cnt 'll~o in the interest of the ! .~tion. 
I '1l'lSt reQuest yOU to hr,ld ":hat the~e 
l?rT}(>ndmf>nt~ hT:" come verY late <'Ind 
House must b .. !!'iveri at lea"t :t da'-"' for 
Qv"'~i"'i .... a til'" "lll;:>ndlllent.; ;md for 
"·1h.,..,ittin<, :l:"'e:1dments to them. 

Sl'r~ T. !to K'Itw)Or (Uttar Pr:ldes;1)~ 
I associate myself with the 'ru!(gestion 
q:ade by Shri Kamath that as these 
amendments have been sent to us this 
morni:1g, we might be given SO!ftle 
reasonable time to see whether in our 
Opilli.y; ~h~y ti: ::1 with the scope and 
object of the Bill. 1 do not mean to 
raise any' technical objection., I am 
never in that habit.: .... 

Shri Kamath: Mine was not a 
technical objection" either . 

S~1'i T. R. Kapoor: Therefore I am 
associating with· Shri Kamath's sua-
restion. We are very partieu1v about 
th.is Hill ~nd are anxious to see tbat,.ao 
amendment-even though it mf&bt 
have been carefully looked into toy the 
hon. Law Ministet'-Should be ~nowe4 
to be incorporaW intbe BIll unless 

• ~ h!t\~ had a r.aSOQable opportunlt;r 
of anabsina It.···\'; ., 

.-~~.=.'T~~~. 
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reasonable and I hoPe that you will be 
pleased to accept it. After all we are 
resorting to a novel procedure which 
J. dare say we do not observe in l"e.~a:-d 
to ordinary Bills. Under those circum· 
st<!-nces, it is but fair that hon. Mem-
bel"~ of thilJ House should nave an 
opport~nity of seeing what conseQuen-
tial amendments are proposed and if 
there ilJ any necessity fQr the same. 
They should have .;) fair opport'.lluty 
of giving notice of . any amendment.,; 
th~.)I WtSIl to move. There are many 
other~ measures that can be taken up 
tOday. 

I\-k Crairma.n: I \vol;ld likf! to knew 
thl' l·e<lr.tion of the hon. Law Minister. 

. Dr. Ambedkar: I'rontend that .these 
amendments are purely formal and 
r.onsequent.ia1. There is nothing which 
raises the question of substance. How· 
e,'er. if Members think that they r.t:t'd 
some time,'r ha';e no ob.iection to the 
matter being taken up tomorrow 
sub.if~ct ·0 thc other bu~ine5s of Gov-
ernment. 

The Minister of State for Parlia-
mentary Mairs (-Shrl Satya Naray3.ll 
Sinha): The next item on the agenda 
may be taken up. 

. . Mr. Chairma.n: I quite see ~he 
reasonableness of the request. There 
are 31 amendments but most of them 
must be form91. It might be pos;;ihle 
that there might be one or two con-
tentious matters. L would rathsr l.ke 
that we did not waste the time of the 
HOll~e so that by the time other' 
Ministers arrive ..... . 

Tht' '\finister of Rtate fo~ Tt'an~l>ort 
and R').Hw<1vS (Shl;'i San tl,a.lam): Will 
it be possible to take this up after two 
at> three .hours or tomorrow? 

Hon. Members: To-morrow. We can 
take up other Bills for today. 

~-- C'-a;-r::la::: Sc th~ -::rvuse agrees 
that this Bill will be tal(e'1 up tomf),row. 
In . the meantime we will take up tne. 
other items on' the agenda, 

MARKING OF REA VY PACKAGES 
BILL 

Thp. Minister 01 Sta.te for Transpori 
. and Rallways. (Shri Santhanam): I 

beg to move: 
"That the Bill to live eftect to 

the International Convention drawn 
up in Gen~va. on the 30th day· of 
May., 1929. for"~e marldn, of 
waiJCht ,Oll heavY packales ~~
ported by sea or Jnland wa~. 
be tnertinto c:cm8fdenticiD." .. ' ... 
- ' . • • . .:,."", . -"'. <I" .~ 

There is hardly any neceuity for me 
~o expiain this Bill. It is explained in 
the Statement of Objects and Rea.Ions. 
The Convention concerning the .nark-
ing of the weight on .heavy packages 
transported by vessels adopted by 'he 
International Labour Confert"nce in 
1 H29 has been accepted by this roun-
i,ry in 1931. Therefore the only point 
on which I have to offer an ~xplana· 
tion is why it was not passed bto law 
immediately thereafter. It was then 
found that the POrt trusts had the· 
power to make bye-laws giving etlect 

"to the Convention. Therefore tbe 
maJor port trusts made bye·Jaws and 
it was not considered necessary' to 
have· a separate law. But in 1948 tbe 
I.L.O. asked us whether we would 
extend the applicatil)n 01 the ..::;on·J~ 
tion to other ports. sueh all minot' 
ports. because thzy elsa had to hardleo 
he:n.;- pa(':;:ag0~. .We undertoe,:: ttW. 
and that is why the Bill was intror!.ueed 
last year. It is a pity that thou~h it 
is a' minor. simple and non-eontro--
versial Bill it had to be delaYed fO!' 
such a long time ...... 

Shri Kamatb JM:,dhv' Pradesh): 
Every Bill is a simple Bill. 

Shri Santhanam: If the han. Member 
cannot use his discriminatioo I ~ao
not help it. He is web:>me to read 
the Bill and find out whether it is 
simple or complicated. I claim ...... 

Shri J. R. Kapoor (Uttar Pradesh): 
The hon. Member can make :!oythlnl( 
simple very complex. 

Shri Santhanam: That aLc;o is a Dri-
vilege of han. Members. 

Mr. Cb:tirman: The Question is: 
"That the Bill to give effect to 

the International Convention drawn 
UD h Geneva on the 30th rla...., of 
Mav. 1929. fol' the mar~ of 
w~l~ht 0'1 h<'avv !}ackage:;' trans-
o')!'t"'o. hv Sf"".1 or ini:Pld waterways. 
to'" tF!k"'n into cf)Y'Sidet'ation." 

The motion was adopted. 
Chuse 2 was added to the Bill. 

Clause ~-(ObliQCJtion to • mark' 
weight etc.) 

Amendment made. 

In 'clause 3. after "olainly" insert a 
comma and "durably". 

-fShri J. R. Kapoor) 

SIan J. R. KapOOl': I beg to move: 
To clause 3. add th~ provbo: 

'"Prqvided that ill. CU88 or efreum-
stan~: speclftecl hy.... made 
tQlder thls'aUt .. 10 __ . It. ts difIleull 

10 ~ ..•.. ~ 1NIIbt. . ..,. 
• .•••. ~.~ "I ;.-< .. 
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, [Shl!i J. R. Kapoor] • 
an approximate weight may be so 
marked." 

Under clause 5(b) it will be permis-
sible tor the Central Government by 
nptiflcation in the ofHciaJ. Gazette to 
,make ruJes. specifying the circum-
-stances in which, the approximate 
w~igl1t ot the heavy package$. instead 
of thefr correct weight. may be stated. 
Tha' rule-making power is there. I 

• think it is necessary to add a proviso 
here, so that the rules made there-
under will have the force of a specific 
provision of the law as contained in 
claus'e 3. 

Mr. Chairman: Amendment moved: 
To clause 3, add the proviso: 

"Provided that in cases or dr-. 
cumstances specified by rules made 
under this Act where it is difficult 
to determine the exact weight, 
only an approximate weight may 
be so marked." 

Shri Kamath: Sir. I have ap' amend': 
ment to this amendment. In effect 'it 
Is a verbal amendment. It is' the same 
as Mr. Kapoor's eX,cept that it seeks 
to substitute the word "exact" by the 
word "correct" as in the Bill moved 
by the hon. Minister. 

Shri I. R. Kapoo.·: In the proviso 
I have sug~ested in mY'.amendment 
the words used are "exact weight" in 
line 3. Instead of that Mr. Kamath 
wants th~ substitution of the words 
"c'orrect weight". 

Shri Kamath: In the Bill itself the 
ward used is "correct" and nowhere 
does the word "exact" occur. In keep-
ing with tbe Bill itself I have used 
the same word. 

Shti Santhanam: I would suggest 
the amendment' of Mr. Kapoor might 
be changed by substituting the word 
"correct" for "exact". I am llrepared 
to' accept the runenament in that form. 

, ,. 
Shri 1. B. Kapoor: T would suggest 

to the Minister to accept the amend-
ment in the form ' in which I have 
tabled it. Whatever weight wlll be 
specified' on the bundles will of course 

,be the correct weight: it may not be 
exact. It is not the intention of any-
body' that under any circumstimccs ilie 

,correct weight should not be labelled. 
The wei4htnilly be 'col'rect,but it may 
not neeess'8rUy be exact. An . a1)proxi· 
mate ,weiabt . wouId.~eth.lells. be 
correct, . thouah , it may not be-. exact. 
I have there(o~ tabled an· ~ndll).~t 

,W .Q1aus.e.*,:~. w~ ll:a~ sua ... ted •... it ,'" -.,' ,! :fo.~~. word! .. conect't , .. ~IIt!~~~.,a~mt.;.;,,-- ......... ~<.;.: ·w·~<· ';' .. - ... ~ ~'" 

.... "1; ..... 

rMo+i~ 

the word "exact" be substItuted. I do 
not want the impression to go out that 
under the garb of this cill!iculty our 
intention is not to give the cQrreet 
weight. The weight i& correct. though 
not exact. 

Shri Santhanam: Scientifically 
speaking there is no such thing as au 
exact weight. It depends Llpon the 
number of decimal places. No weight 
can be called exact except to a certain 
degree of accuracy. It may be lOrreet 
to the pound or correct to an Clunce or 
correct to a certrun fraction of an 
ounce. Therefore the word I'exact" is 
more than anybody can define, whereas 
"correct" 'would meet the trade prac-
tices. The word "approximate" also 
will have to be defined by rules to 
specify what amount of variation there 
may be from the correct weight. I 
have no doubt whatsoever that the 
word "correct" 1$. the proper word. and 
inasmuch as that word is already used 
the wording of this amendment also 
should cOlltorm to it-we do not want 
to have two terms like "exact weight". 
and "correct weight".' There is no 
question of anybody mala fide putting 
a wrong weight and getting off. Here 
it is a Question between apprf )Ximlte 
weight and correct weight. The ap'lrolti-
mate weight ,cannot be called th.e 
carrect weight as ,in trade practiC\" 
weight is' calculated to the nearest 
pound. Supposing the weight "aries· 
by two or three pOunds. it cannot be 
the correct weight-it can only te the 
approximate weight. But it is possible 
to say that though it is to the nearest 
pound, it is not exact in t~rms ot 
ounces or decimal points. Therefore. 
the word "exact" better be kept in the 

. realm of s'Cience and not be brought in 
the field of trade practices, 

Shri J. R. Kapoor: M3Y 1 .remind m'y 
hon. friend ......... 

Mr. Chairman: Order •• order. May I 
know from the hon. Minister whether 
he is willing to accept' the amendment 
of Mr. Kapoor or of Mr. Kamath? . 

Sbri 'SantlJanam: Mr. Knmath's. 

Shri J(amath: May I submit a few 
words, Sir. in elucidation of the point, 
made .by my hon. friend. Mr. Santha-
nam. This is 6ne of the few occasions I 
find myself in wholehearted and entire 
agreement with Mr. Santhanam. and I . 
am sorry to see that my friend. Mr ... 
Kapoor refuses to see llght even where 
the licht is. so blindiilJ af\d 80 obvious. 
I do not know whether Mr. Klll)OOr has 
been 11 student of ma~but ibe 
WOl'd "exact .. ...nJ' W the ';~ 
.tipn, "whicb, Mr. SaatNnIllD ........ 
·tt ,»att DOW •. I'or ~,; __ •• 
.~ot"~'lbL' ,~,~" 
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.exact. weight mathematically, \:-ut c.er-
tainlY'Ido not think Under this Bill 
t~at we~ht wiU- have to be 51)eCifled. 
'lhey will make it 99:5 lbs. or p~rhaps 
100 'lbs.-that will be the correct 
weight-they wiH not say 99' 58 lbs. 
2-2herefore, it is not too late for Mr. 

'll\.apoor to see the light. where it has 
been made so obvious and blinriing. 
~hen '. there has been a flash of Lght 
10 this. House, 1. hope he will see his 
way to, accepting the amendml.!nt 
though the sense of the amendment 
w:hich I have moved is in no way 
dIfferent from his. And if he so 
desires, I aIp willing to .share the 
honours with him in this ease and if 
he is so willing to have his' flmend-
m~nt mpved-if. it can be so arranged 
~m thIS way, and the Minister ('an 
accept his amendment with my v9rbal 

1mendment. It maY be done' in (ulY 
way that -the House desires. 

Mr. IJhairman: Now the boa. 
Minister, is prepared to accept Mr. 

, Kamath s amendment. May I ask 
whether Mr. Kapoor wants hiS' amend-
ment to be nut to vote or he wants tQ 
withdraw it? ' .. 

Shri J. 'R. Kapoor: 1 want to with-
draw it. Sir. 

The amendment was. by leave 
'Y' withdrawn ' 

Mr, Cbairman: Then Mr, Knm3th's 
amendment. 

The question is; 
'To clause 3, add 'the proviso: 

"Provided that in cases or cir-
cumstan~es specified by rules made 
under thIS Act where it is difficult 
to determine the correct weight 
only the approximate weight may 
be so marked." ' 

The motion was adopted. , 
If' Slid S. C. Samania (West' Bengal): 
II beg to move: . 

In clause 3. after "and conspicuously" 
insert "vyith indelible ink". . 

Though the amendment moved by 
Mr. KapQor in this connection has been 
accepted, in order to make it more 
clear I ho~ the hon. Minister will 
~ccept this amendment. ' 

Shrl Santhanam: It is not possible 
to ac~ept. it bo· cause indelible ink may 
not be US~1--1, on a particular form of 
paclragf><" "nd. the word "durably" 
~et~ '.':1 the needs of the case. 

~"': i S, 'C. Samuta: Then I do not 
p;-,;ss,,Jny.. amendment. 
Jlr",.:.Ch~ . Tbe quesqon is: 

. iI~Th$'t ',,CJaUS&'3.as ament;led. 
staft4' pa11 at. ~ ~.,,: . 

. ··::· .. ·\·::~'~tIo~ ~~~~l_:~,~:;. 

Clause 3. as' amended, was added 
to the Bill 

Clause 4.-(Penalty), 

Shri J. R. Kap,l3r: I beg to move: 
For sub-clause (2) of clause 4, sub--

stitu1c: 
"(2)I~ shall ~ ·the duty of 

every company or other body 
corporate consig:1ing: beavy pack-
ages to nominate a person whose. 
duty it shall be to see that such 
packager. are marked in accordance 
with the provisions of section 3. 
and in the event of contravention 
of the said provisions such 
nominated person shall be punish-
able undtft sub-section (1)." 

Should. however, this amendment of 
mine not be acceptable to the bon. 
l\i1ini5ter in charge of the Bill, I would 
move an alternative amendment to 
the .foBo~ing effect. ' 

I beg to move: 
In sub-clllL:;,e (2) of clause 4, for 

"director" substituie "managing direc-
tor". . 

Sub-clause (1) of clause 4 of the 
Bill reads thus: 

"If any person contravenes the 
provisions of section 3: he shall be 
punishable with fine which may 
extend to five hundred rupees." 

This is all right so far as it goes and 
I have !'lothlng but support to offer in 
favour of it: -But then sub-clause (2) 
runs a5 follows: . 

"If the person contravening the 
said provisiQns is a company or 
ether body corporate. every direc-
tor. !nc:lagcr or secretary thereJf 
shall. unles~ he pnves that the 
contravention tOt'lk place without' 
hi.s knowledge or that he exercised 
all due diligenc~ to prevent such 
contravention. be dee"led to be-

'guilty of such contr:rr.!ntion." 

A vicarious responsibility is: intend-
ed to be fixed on every director. 
manager or .<:ecretary of the' c:om-
pany...... • 
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SbrJ J. R. KaPoor: r think Sir. I 

must be satisfied, because balf a thing 
is better than none at all. 

Mr. Chairnian: Then Mr. Naik m~'lY 
move his amendment. . 

Sitri S. V. Naik (Hyderab~d): I beg 
. to move: 

In sub!clause (2) of clause 4 for 
"every director. manager or secr~tary" 
sUbstitute: 

"the managing director, manag-
ing agent. manager, secretary. or 
any person, appointed in his olace," 
Of course the hon. Minister is 01'1"-

pared to accept "managin~ director" 
in 'place of "director" but I seok 
furt.her to include any person 3p'Joht. 
en In the place. 

Shri Santhnnam: Thl<; i~ a minor 
offence punishable with a tine of 
Rs. fiOO, and I do not think such 
elaborate provisions are neceSsary. 

Shri Ka~ath: In list No.4. Sir. I 
!tav~ amendments Nos. 3 ~nd 4 stand-
lUg m my name. but. as regards No 4 
an identkal amendment to that etT~ct 
has been moved by Mr. Kapoor. 
Amendment, No. 3 says: 

Omit sub-clause (2\ of clause 4. 
Both' the amendments go together. 
8hri Santhanam: It is tho:' same ... 
ShJ'i K:.tmath: J'.fas he maven for 

'mission of the sub-clause? 
I~hrl. J: ~. Kap'lar: I l1i'1"e not mJvC'd 

for omiss;f)n of the sub-clause. 

Shri Ka ;natb: Then ff that fs neces-
sary r would meve. I be'! to mov,~: 

Jmit suq-clause (2) of clause 'I. 

~hr~ S..!. ~ ,hanam: We cannot posslblv 
c) ",it It, because if it happens' to be '1 
company can we say that companies 
shoulrl nnt mark heavy oackages but 
o'1ly ind'. 'duals should do so? . It will 
b" absur~. . . 

81lrl Ka~ath: If it is lost. there is 
a new (,'laus'e substituted, and ........ . 

~hrt· Santhanam: I have alrendy 
accepted the amendment ot Shri 
Kapoor and that meets the situation. 
because otherwise every company has 
to make a nomination and mere non-
nomination would become an offence 
puni$able. It would be only adding 
to ~e number of offences. . . 

. 8l!rl J .. II. Kapoor: Even. if .sub-
~lau~c(;) is Qm.1tteci; the compa~ wUl 
llQ~' b,e,~er an oblia"UQn to .~ 
;,.of-, .. _.,-:~ 0,-;.;.,'". "~.:,:; :.'::- ~ > .... ~ ". ;",,-:<' .: , 

anybody. Thereaiter clause 4 win 
. simply read thus: 

"If any perMJn contravenes the 
pnvisions of section 3. he shall be 
punisha~le with fine which may 
extend to five hundred rupees."· 

. . ~ 
The question will thea arise that jf 

the person guilty is not an individual. 
it will be a body corporate that will be 
Jiable. In that cal>e the company will 
be tined, because a compa~y under the 
law is al~0 a person. So. I think th'" 
amendment ur my hon. friend Mr. 
Kamath should be accep~ed to simplify 
matters. The purpose of the Bill and 
of the Government will be ,erved 
better if we have got 0nly' su!)..clause 
(1) . and sub·clause (2) is deleted. 

Shri i(imatsingka (West 13erJ~"'J'. .t-
~upport the amendment moved by Mr. 
KalTIuth. I think in a Bill like rhis it 
i8 Int necessary to make any vicarious 
liability 0:1 every Manager. Secretary 
or Director. As a matter of fact this 
principle of vicarious liability was 
;ntroduced. in cases where somebody 
could b.> put forward by the compa'1Y 
to take the punishment, when the com-· 
pallY expected to make huge profits. 
This i!> no~ a t":\se li~te that. It will te 
an ordinary case of viohtion of some 
packages not being marked and if tti!e' 
company is penalised that sh'Juld be 
regarded as sufficient. 

I think sub-clause (2) i" absolutely 
unnecessary in a' Bill of this nature 
wher' there ca!)oot be any deliberate 
intention of avoiding liability and the 
punishmeflt infiicted on the company 
will be sufficient. I therefore support 
Mr. Kamath's suggestion that. sub-
clause (2) be deleted. If that lS' not 
;>cccptable, 'then the word "everY" has 
to be substituted by the word "the".· 

t"andU Munishw!U' fiatt Vr ildhYQ 
(Uttar Pradesh): I submit that su16-
clallsf (2) of clause (4) is absolutely 
unneces"arv. I have also tabled. an 
'amendment to that effect and support 
the . amendment I)f Mr: Kamath. It 
will be seen that the provision that 
has been made here is uncertain and 
\'agu£'. It says that the directors. the 
rr.anaging directors. and secretaries 
sb"ll be pro&ecuted and anybody who 
comes forward and proves that he has 
nothing to do with it will get free.· I 
think this sopt of procedure for prose-
cution of lleople under the cri~ 
law. is hIghly improper. There shoilld 
be one particular individual on whom 
the responsibility should be fixed.. n 
Is therefore sutftc:ient if the' ~ 
•• made respons1bl8 and proceeded 
agaJnst.M)I·.subIJliaslon"'; ~ Is 
'thalsub-¢.~:.(~l Il abd'*'tv --

,~.n""r]I:.,and..~ be.cJe1 .... 
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Shri T. T. Krishnamacharl (Madr<Js). 
. 1 am not quite sure if my hon. friends 

who object to this sub-clause are 
familiar with the practice 'lOW obtain-
in~. • For one thing it mflY not occur 
at all. because a shipllm~ efJmpany has 
to accept a package and in the process 
of aceeptinLr it I think they w~1111d 
scrutmiF.e whether tne package is pr·)· 
perl" marked or l1'A In norm;!l b'l;;i-
m:ss prClctice no package is c'cceT}l~d 
without the weight being marked on 
it. I do not. therefort'o think tha~ a 
contingency like this ii' likely to arise. 
But even if clause (2) remains. it is, 
very prohlematical if the persons 
enumerated. there~ are likely to bt> 
fo\lllct gllilty by a court' of law. There 
ha~ r(:'cclltl v b".!cn a case before the 
Suprrme C~urt where the offence in-
volved is Of a far more heinous charac-
ter than that contemolated in this Bill. 
where persons have' been pI'')~eeuted 

.for passing of a particular article as 
being maqufactured in (lne country 
while. it was .manufactured in another. 
It was held by the Supreme Crmrt that 
the olTence has not been brought heme 
to the persons who had been originally 
convicted. So, even if the sub-l!13use 
is If:'ft 1)<; it is it is very unlikely that 
am'body would. suffer lherefrom. be· 
eat:,;" ()f the ~enel'al attitude that 
('otlrts t::\l;:e and particularly because 
,'~ t'l'.' re(">n~ ct"cision of the Supreme 
('-),.".t. It w()uld be equally inn ;cuous. 

. so far as the ultimate objects of the 
Bill are c::>:--!cerned. if the hon. Minister 
obliges th~ House if it is so insistent 

. Hbout it, bv al1owin~ this sub-cla~lse 
".CI hI> dropped. 

S;:1l'i Santhanam: My difficulty is 
that the clOiuse is similar t., section 4 
of the Geneva Convention Implement-
ing Ad. 1936. As the House knows, 1t 
is not easy to prosecute ;~ company in 
general and it is always n~F"s~ary for 
the precis::' and quick operation of 
la\\' that particular per&an" should bt> 
made liable. After all the penalty 
prescribed here is only a sn1all one 
and, the company will ·pay. 

Shri .T. n. Ka~'lloT: L\ comoany is 
. usu~l1y prosecuted under the company 
law. 

Shri Santbanan'l: In all laws of such 
type which we' have introduced and 
passed in Parliament w..e have alw~ 
specified the per.,sons' who will be 

"prosecuted and I. therefore, suggest 
that the clause as it is may be' 
accepted: . or for the word "every" we 
may say "the managing director. 
manager .or secretary". 

Sbri J. B.Kapoor: The word "evert" 
must . remain because there ue lOme-
tfmes'irlo.re-tban one ~"'UI dlreetor. 

'llJi'. Chairman; That would mean all 
the three will be prosecuted. 

Shri Santhana,m: The word used is 
·'or". tl1at is one of them will be prose-
cuted. 

--11'. Cha.irman: But who is to decide 
that? . 

~::!:·"i Santhanam: Th.::- pcrson who 
has <0 enforce t.hat Act. Therefore. it 
is to a void this in all Stich legislation ... 

::ll'. Ch:lirmau: In all such legisla-
tio:1 the complaint is that there is 
vicarious responsibility put on the 
directors etc. 

Shri Santhanam: Hitherto we ha~ 
had no complaint that such vicarious 
responsibility has led to numerous 
pr:)secutions or any kind of harass-
menf.s. . 

M,·. Chairman: I will now put the 
amendments. Does Mr. Jaspat Roy 
Kapoor want me to put his amend-
ment to the I{Quse? And whioo 
amendment does he want to be put~ 

Shri .r. R. Ka.poor: Only No, 5. 
Shri S V. Naik: I do not. press ~y 

amendment. 
Shri Kamath:. My amendment seek-' 

ing to delete sub-clause. (2) may be 
put to _ the House. 

<;:1,ril. It t<:~Fn:Jr: l\1:ine may bE put 
fir~t and it can be put later on . 

'I.'!". C1;:t ir ... :m: 'f it i~ ofTI!ttpd the 
sec~lI1d amendment will not. arise. I 
will. th~refore put the first amendment 
sF"e'dng to delete it. 

The Question is: 
Omi> sub-clau~e (2) of clause I. 

The motion was negatived, 

Mr. Cltairmiln' The question is: 
In sub-clause (2) of clause 4. br 

"every directcr" sub~titute "man&g!n, 
. director" 

Sllr; Ka.!11ath: Without the definite 
or indefinite article? 

Shri S~nthaDam: Not' llerC$<:ary 

MI". Chllirm'ltl: '!'his is the amend-
ment put. 

Sbri Kam"tb: There mUl't l)e a ... t>-

or "the" befQre'the words. O~· 
it is not En'lish . 
.,.tbrl Sai""'1IAIIl: Then' maY be-, 

KM~':= ~-:t~. ~'/' 
"1': , ~ 
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Shri Kamath: There must be ail
article before “ managing” .

Mr. Chairman: The amendment made
only reads like that and there is no
article. I am bound to put the amend
ment as put by the mover of the
amendment.

Shri J. R. Kapoor: Are you putting
my amendment; Sir?

Mr. Chairman: Yes.
Shri J. R. Kapoor: My amendment

is different. It is: ,
In sub-clause (2) of clause 4, for

• “ director”  substitute “ managing
director” .

Mr. Chairman: I was under the im
pression that the hon. Member had
accepted the amendment in the form
that for the words “ every director”
the words “ managing director” be
substituted. But if he does not agree
then I will place his amendment as he
has moved, that is, that only the v/ord
“ director” be substituted by the words
“ managing director” .

Shri J. R. Kapoor: Yes.

Shri S. V. Naik: Sir, I was under
the impression that the word “ every”
was going to be removed and there
fore I did not press my amendment.
Because my amendment definitely
stated that for the words “ every

■ director, manager or secretary” the
words “ the managing director, manag
ing agent, manager, secretary, or any
person appointed in his place” be sub
stituted. I wanted to drop the word
“ every” . But as I was given to under
stand and as I was under the impres-

's ion  that he was dropping the word
' “ every” I accepted it and did not press
my amendment.

Mr. Chairman: I am sorry that
amendment cannot be revived.

Shri S. V. Naik: He has done it at
the last moment.

Mr. Chairman: May be. But it is not
for the Chair to decide. The hon.
Member did not ask his amendment to
be put to the House and I am afraid
he has lost the chance.

I will now put Mr. Jaspat Roy
Kapoor’s amendment as proposed by
him, without any difference.

The question i s :
In sub-clause (2) of clause 4, for

“ director” substitute “managing direc
tor” . • .

The motion was adopted.

Mr. Chairman: The question is:
“ That clause 4, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 4 , 'as amended, was added to
the Bill.

Clause 5.— (Power to make rules)

Shri J. R. Kapoor: I beg' to move:
In part (b) of clause 5, for “ circum

stances” substitute “ cases or circum
stances” .

Shri Santhanam: I propose to accept
it.

Shri S. V. Naik: I beg to move:
In part (b) of clause 5, for “ be

stated” substitute “ be marked” .
Pandit Munishwar Datt Upadhyay:

I beg to move:

In part (a) of clause 5, at the end,
add :

“ and the type of material used
for marking, so as to give it some
durable character” .
Mr. Chairman: Amendments moved:
(i) In part (b) of clause 5, for “ cir

cumstances” substitute “ cases of cir- 
cumstancess” . .

(ii) In part (b) of clause 5, for “ be
stated” substitute “ be marked” .

(iii) In part (a) of clause 5, at the
end, add :

“ and the type of material used
for marking, so as to give it some
durable character” . '

Pandit Munishwar Butt Upadhyay:
My submission is that the . provision
that is being made is that there should
be some sort of mark. For that pur
pose I think it is very necessary that
that mark should be durable. As I
find in the power to make rules this is
not provided for— it is “ specifying the
conditions as to the manner of marking
of all heavy packages, the manner of
packing and the type of covering to be
used”— I want to add there “ and the
type of material used for marking, so
as to give it some durable character” . 
Because, unless* the character of the
material used for marking is durable
I think it is almost useless1. Even if ;■
the mark is made, if it is removed the ^
object of the Bill is not fulfilled. There
fore I want that there should be srfme
rule regarding the durability of the
mark also. For that it is necessary
that some rule should be framed which
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might provide for the material xo be
used so as to make the mark durable.

Shri Santhanam: I accept Mr.
Kapoor’s amendment which, I think,
is the same as Mr. Kamath’s amend
ment. And I {lave no objection to
accepting Mr. Naik’s amendment also,
that is, for the words “ be 'stated” the
words “ be marked” be substituted.
But I am afraid I cannot accept Pandit
Munishwar Datt Upadhyay’s amend
ment for the simple' reason that there
may be any number of articles by which
these things can be durably marked
and we cannot expect any authority
making rules to know all the materials.
But the words “ as to the manner of
marking” in the clause will make it
clear that the thing is durable. We do
not want that some patentee should
come to our Ministry and say: “ This

'is the only durable mark” and get off
with it. Therefore it is no good mak
ing rules specifying the actual material;
there are so many processes, chemical
materials and secret patents etc. We
do not want to interfere with any such
process. _ ,

11 A.M.

Mr. Chairman: The question is:

■ - In part (b) of clause 5, for “ circum
stances” substitute “ cases or circum
stances” . •

The motion was adopted.
Mr. Chairman: The question is:
In part (b) of clause * 5, for “ be

stated” substitute “be marked” .

The motion was adopted.

Pandit Munishwar Datt Upadhyay:
I would like to withdraw my amend
ment.

The amendment was, by leave, with
drawn.

Mr. Chairman: The question is:
“ That clause 5, as amended,

stand part of the Bill.”

The motion 'was adopted.

Clause 5, as amended, was added to
the Bill.

Clause 1.— (Short title etc.) .

_ , ' Amendment m ade:
In sub-clause (1) of clause 1, for

“ 1950” substitute “ 1951” .
— [Sfvni Santhanam 1

Clause 1, as amended, was added
to the Bill

The Title and the Enacting Formula;
were added to the Bill • 

Shri Santhanam: I beg to move. •
“ That the Bill, as amended, be

passed.”
Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”

' The motion was adopted.

[M r . D e p u t y -S p e a k e r  in the ChaAr]

BUSINESS OF THE HOUSE
Mr. Deputy-Speaker: We shall take- 

up the resolution to be moved by hon,
Mr. Mahtab.

Shri Kam ath. (Madhya Pradesh): 
Before you ask the hon. Minister to
address the House, may I ask what
exactly is the procedure contemplated
today? We are moving up and down
the List of Business, sometimes here
and sometimes there. So it would help
us if you will kindly indicate to us at
this stage as to when you will come
up the list or down the list, what Bills
will be taken up and at what stage
and time. I am not as intelligent as
you are, and there is certainly con
fusion here. I have not come prepared
for anything at all.

Mr. Deputy-Speaker: May I ask
hon. Mr. Gadgil whether the Rajghat
Samadhi Bill which stalnds in his* name
can be taken up after this resolution?

The Minister of Works, Production
and Supply (Shri Gadgil): Y§s, Sir. ,

Mr. Deputy-Speaker: Then the
Indian Merchant Shipping (Amend
ment) Bill standing in the name of
hon. Mr. Santhanam can be taken up.
So after this . resolution we will take
up the Rajghat Samadhi Bill, and the
Indian Merchant Shipping (Amend
ment) Bill, then the Indian Standards > 
Institution (Certification Marks) Bill
and then the Scheduled Areas1 (Assi
milation of Laws) Bill. That is suffi
cient.

Shri Kamath: I must submit for
your earnest consideration that the
Rajghat Samadhi Bill which is an im
portant Bill— I hope the House will not
deny it— was not included in the List
of Business after its introduction, till
perhaps only this morning and the-
House has been taken by surprise. as
regards this Bill, and we who are
interested in this Bill have not had any
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[Shri Kamath]
time at all to give notice of amend
ments. -

Mr. Deputy-Speaker: May I request
the hon. Member to make these obser
vations when we take up the Rajghat
'Samadhi Bill? . ‘

Shri Kamath: All right. Sir, I 
thought that you had decided finally

■to take it up.
Mr. Deputy-Speaker: I have just

indicated the order. Anyhow let us
see if there is such an’ inconvenience to
the hon. Members. If they feel that
they are taken by surprise, we shall
consider what ought to be done.

RESOLUTION RE. CONTINUANCE
FOR FURTHER ONE YEAR POWERS
OF PARLIAMENT TO MAKE LAWS
WITH RESPECT TO (i) TRADE AND*

'  COMMERCE WITHIN STATE AND
(ii) PRODUCTION, SUPPLY AND

DISTRIBUTION OF GOODS
The Minister o f Commerce and In

dustry (Shri Mahtab): I beg to move:
“ Whereas this House has declared

by resolution passed- on the 12th
August, 1950, in pursuance of clause
(1) of article 249 of the Constitu
tion, as adapted by the President
under article 392 thereof and as at
present in force, that it is neces
sary in the national interest that
Parliament should for a period or
one year from the 15th August,
1950, make laws with respect to
the following 'matters enumerated .
in the State List, nam ely:

(i) trade and commerce within
the State subject to the provisions
o f entry 33 of List III, and,

(ii) production, supply and dis
tribution of goods subject to the
provisions of entry 33 of List III;

And whereas it is necessary
in the national interest to con
tinue in force the said resolution;

This House do resolve in pursu
ance of the proviso to clause (2)
of the said article, that it approves
the continuance in force of the
said resolution for a further period
of one year from the date on which
it would, but for this resolution,
cease to be in force.” -
The House will remember that in

ofrisr to deal with the situation which . 
arose on ■ account of the Korean War '
towards the end of June, 1950, Parlia
ment passed a resoultion on the 12th _ 
August, 1950 under article 249(1) of ”

the Constitution and took 'power for a
' period of one year from the 15th

August. 1950 to make laws in respect
of trade and commerce within the
States’ subjects and production supply
and distribution of goods which were
also subject to the provisions of entry
33 of List III. In pursuance of this
resolution, the Supply and Prices of
Goads Ordinance was promulgated on
the 2nd September , 1950 providing for
the control o f prices o f certain goods . 
and the supply and distribution there-

•of. This Ordinance, the House will
remember was replaced by an Act of
Parliament on the 23rd December, 1950.
The Supply and Prices of Goods Act,
1950 has thus been in force for the
last nine months and the House will
be interested to know as to which com
modities came under this law. Non- 
ferrous metals including brass, un- '
wrapped and semi-manufactured
bicycles, cycle parts and accessories,
cycle tyres and tubes, electric bulbs,
caustic soda. '• soda ash, tanning
materials1, wattle bark, wattle extract
etc., raw rubber, casein, infant foods,
sulphur, tannery wool and chrome ore.
Most o f  these articles, as the House
will notice, which came under the lav/
are either imported or manufactured
out of imported materials, and the same
circumstances which prevailed upon -v 
Parliament to take over this power
continue ■ to exist today. Stock piling • 
and rearmament programmes on a very
large scale are going on in many
countries, and therefore, there is a 
world shortage in goods specially like
non-ferrous mtJtals, sulphur, caustic
soda, soda ash, casein etc. There has,
therefore been considerable shortage in
this country of all these materials
which are essential for industrial pur
poses. There has been short supply of
most of these commodities, especially
recently on account of the shortage of
imports. In the absence of control,
there will be a tendency for these
goods to be cornered and the prices
also to rise to abnormal levels.

Shri Kamath (Madhya Pradesh):
The Minister has strong lungs and he
can speak louder. - '

Mi-. Deputy-Speaker: Let the hon.
Minister proceed.

Shri Mahtab: If the hon. Member
does not think of interrupting, he can
also hear well. . .

We 'have used the law not only to
fix the prices at reasonable levels with
reference to the landed cost, but also ' -J.- 
to control the distribution wherever i
necessary. This House will be inter
ested to .know in what way the powers
have been -exercised under this law.
It is rrot that control has been exer

to make laics on State 10219
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cised only over price; in various other
ways, the powers have been differently
exercised in the case of different com
modities. There has been price control
on cycle tyres, tubes, electric bulbs,
caustic soda, soda ash, infant foods,
tanning materials, bicycles and casein.
There has been control on movement
and distribution on raw rubber, tan
ning materials, sulphur, tannery' wool,
casein and non-ferrous metals. Con
trols were exercised with regard to
’infant foods in the way of restricting
the quantity that may be sold on any
one occasion. Similarly, control has
been exercised with regard to. infant
foods, caqstic soda, soda ash, r.nd
sulphur by restricting. the quota that"
may be held by the consumers. Caustic
soda and soda ash have been banned
for sale by the Consumers.

Then, orders have been issued under
this law to submit monthly stock
returns with regard to non-ferrous
metals, bicycles, bicycle parts and
accessories which include about 24
items, cycle tyres and tubes, electric
bulbs, caustic soda, soda ash, infant
foods, casein and sulphur. Those hon.
Members who havte seen the various
notifications must have noticed that an
order has been issued for maintenance
o f proper accounts with regard to’ cash
transactions. We have issued an order
for the exhibition of price lists. All
these steps have been proved to have
a great salutary effect on the general
trend of the prices. As the House
knows, the Central Government only
announces the policies and fixes the
prices. The actual administration of
the controls1 is left to the State Gov
ernments and necessary powers have
been delegated to the State Govern
ments under that law. From all the
reports received from the State Gov
ernments, it is seen that this law has
been very well received in most of
-the areas and that there has been a
salutary effect on the prices not only
o f . things that have been brought under
control, but indirectly on other goods
also.

In order to advise the Government
in the fixation of prices, a Prices
Advisory Board has been constituted.
The Board at its first meeting gave
their advice generally which was
accepted by the Government and
accordingly prices were fixed. Here. I 
may mention that immediately after
the' passing' of the Ordinance, we took
the prices’ which were prevailing on
the 30th June as the basic prices and
fixed up the prices of several com 
modities in an ad hoc manner. Subse
quently, after the meeting of this
Advisory Board, a detailed considera
tion was given to the prices of various
commodities, and accordingly, there

were some modifications -and those
modifications were accepted subse
quently.

The House perhaps will be interest
ed to know as to how this law has
worked, in the sense, how many have
been brought to book under this law.
Unfortunately, this subject has come
before Parliament before I have had
full reports from all the State Govern
ments. After this law was passed, a 
section in th e , Preventive Detention
Act • was brought to the notice of the
Government. At one time, the House
was informed that the Prime Minister
drew the attention of the Provincial
Governments to that very section of
the Preventive Detention Act which,
was taken advantage of by various
State Governments as a result of
which, about 234 persons are now under
detention.

Shri Kamath: All over India?
Shri Mahtab: Yes.

This law by its1 very nature is
essentially preventive, to a great ex
tent, against any rise in prices. Today,
we cannot properly assess as to what
would have been the prices but for this
law. But, it is sure, prices would have
gone very much up and would not
have remained as they are today but
for this law which was enforced quite
in time. The House will remember
how prices were going up steeply im-1 
mediately after the Korean war and
how practically a racket went on with
regard to many eommodities specially
those commodities which are essential
for industrial purposes. •

As I have already said, the condi
tions which were prevailing in August
last year are si<l persisting and pro
bably, the conditions are more acute
today than they were at' that parti
cular time. In the present conditions
of the country, there is necessity to
keep to Parliament the power which
it possesses under that particular reso- 
ultion. The time limit for that parti
cular resolution was only one year.
This is a resolution only to extend that
period. I do not think there Will be
any serious- objection to it and T 
sincerely expect that this resolution
will be passed unanimously.

Mr. Deputy-Speaker: HedouDon
m oved:

“Whereas this House has dv-claieu
by resolution passed on the 12th

. August. 1950.-in pursuance of clause
(1) of article 249 of the Constitu
tion, as adapted by the President
under article 392 thereof and as at
present in force, that it is rtgees-
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[Mr. Deputy-Speaker]
sary in the national interest that
Parliament should for a period or
one year from the 15th August,
1950, make 4aws with respect to
the following matters enumerated
in the State List, namely:

(i) trade and commerce within
the State subject to the provisions
of entry 33 of List III, and,

(ii) production, supply and dis
tribution of goods subject to the
provisions of entry 33 of List III;

And Whereas it is necessary in
in the national interest to con
tinue in force the said resolution;

This House do resolve in pursu
ance of the proviso to clause (2)
o f  the said article, that it approves
the continuance in force of the
said resolution for a further period
of one year from the date on which
it would, but for this resolution,
cease to be in force.”

Shri Kamath: I am labouring under
a slight handicap to which I adverted
in the course of most of the inter
ruptions which I made, For some
mysterious reason, the hon. Minister 'of
Commerce and Industry could not
raise' his voice high enough, and per
haps partly the distance that separates
him and me— I mean the physical dis
tance— was responsible. But, anyway,
what cannot be cured, must be endured.
I could not go on interrupting when
he was averse to being interrupted.
So many things, and so many items of
precious information that he perhaps
gave in the course of his speech, es
caped my hearing. Therefore, if I base
my remarks on certain things which
I think I heard from the Minister,
which he really did not utter, I hope
he or his1 diligent Deputy would get up
in his seat and correct me, as I pro
ceed. I do not mind being interrupted;
I welcome interruptions and if after
even every sentence I am interrupted
by tjie Minister or his Deputy, I shall
be happy, and I shall be happy to te
corrected if need be. I am not like
the Minister who perhaps w.as not
willing to be interrupted, I do not know
why, even though he was1 inaudible.
Certainly, hon. Members are entitled
to know what a Minister is saying. If
the Minister is inaudible, then, cer
tainly it is within the rights of the
House to demand to hear him. Even
if one Member is not able to hear the
Minister, he has the right to ask the
hon. Minister to repeat. Otherwise,
what is the use of sitting here, not
being able to hear what is being said.

Mr. Deputy-Speaker: Is all this
necessary?

Shri Kamath: I must say, Sir, tnat
this is an important resolution. Every
time we r^ise a protest that the
Minister is not audible, either we are
called to order or it is said, let -th& 
Minister proceed. That is the proce
dure being adopted in this House. This
is a serious matter and I must say
that this sort of thing should not be

. encouraged.
Mr. Deputy-Speakjer: The hon.

Minister I thought was making every
effort to raise his voice and make it as
loud as possible. But, there are cer
tain limitations. An individual may
speak only at some pitch. .

Shri Mahtab: And another interest
ing thing is, it was audible to all
except Mr. Kamath.

Shri Kamath: Even if that be correct
— and I repudiate etven that, because
it was inaudible to many more— even
if one hon. Member says that the
words were not audible, his complaint
is legitim&te because he is entitled to
hear them properly.1

Mr. Dsputy-Speaker: The Tion.
Minister thought that the hon. Mem
ber was hearing all right, but was ask- _
ing for some information which could
be asked for later on.

Capt. A. P. Singh (Vindhya Pradesh): 
But Sir, this thing happens often in
this House. We cannot even hear the
questions that are put sometimes, rnd
neither the replies given by the
Ministers, especially those' who are ’ 
sitting behind. It is for that reason
that they generally talk among them
selves and then the Chair takes them
to task for that. They talk among
themselves because they are not able
to hear what is going on. So my
request is that it should be clearly
stated here that the Ministers and also
hon. Members should speak loudly so
that they may be hear'd by all.

Mr. Deputy-Speaker: T have under
stood it. __

Shri Kamath: If an hon. Member
does not hear, he makes a request to
the Chair, but if the Chair calls him
to order and then the Minister pro
ceeds on, then the Member is helpless.

Mr. Deputy-Speaker: I do not think
.  it is the intention of the Chair to put

any handicaps on any hon. Member.
I hope all hon. Members will speak A
loudly and there will be no exception i
in favour of the Ministers. So far as
this particular occasion is concerned.

to make laws on State 10223-
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I think the MiniSter. made every etlort 
to be heard as much as possible. It is 
.rather unfortunate that. ........ . 

Shri Kamath: But, Sir, it is no use 
I saying that an hon. Member is in the 
habit pf interrupting the Ministers. 

Mr. Deputy-Speaker: It was thought 
that the interruptions were made not 
because the Minister. was not audible, 
but because the hon. Member wanted 
to obtain some information. 

Shri Kamath: Every Member has his 
own habits and every Chair has its 
habits too. . 

The. Deputy Minister of Commerce 
and Illdustry (Shri Karmarkar): I may 

I inform my hon. friend that ear-phones 
are now in the O.G.L. and if he wants 
he can easily get them now. 

Sbri Kamatb: The Deputy Minister 
seems to treat this as a joke. This is 
a serious matter and hardly a thing to 
be treated in a light-hearted manner. 
I hope he will not repeat this perfurm-
ance hereafter. 
. Mr. Deputy-Speaker: Are we' not to 

proceed in an orderly manner? The 
Deputy Minister need not have pro-

'voked the hon. Member with his 
remarks. 

Shri Kamath: Let the. Deputy 
Minister find out what aids he himself 
requires arid supply them. I am not 
in need of any aid from him or trom 
anybody else. 

Mr. Deputy-Speaker: The hon. Mem-
ber knows that a little fun now and 
then is not out of place. 

Shrt Kamath: And even this mike 
that is in front of them, the Ministers 
do ~ot make use of p~perlY. 
~ Mr. Deputy-Speaker: The Deputy 
Minister must know that we. sometimes 
do not take a joke in the right spirit. 

Sbri Karmarkar: Sir, I am sorry if 
the hon. Member is offended at what I 
said. I did not' mean any offence. I 
was only pointing out that it in spite 
of shouting, the hon. Member is not 
able to hear, then something must J.::e 
wrol!g somewhere. 
. The Mfnfster of Works~ Production 
~ Supply (Shrl .. Gad&il): And Mr. 
ltamath knows that when he hits hard, 
in fairness, he should be prepared to 
receive hard hits too. 

Shn Kamath: I am perfectly pre-
pared for giviq and taIdnJ, and Mr. 
GadJil himself 1m6ws, and remembers 
how he had to ~ye: eome. I am 

=~~~.~.,. ~" 
199 PSD: . '.' " 

And now, Sir, combg to the 1'8801u-
tion...... . 

Mr. Deputy-Speaker: We have al-
ready spent ten minutes. 

Sbri Kamath: Comine to the reso-
lution before ·the HQuse I submit that 
this item on the List of Business baa 
been brought in more or less a.I • 
surprise. It has become the practice 
in this Parliament to bring in a long 

· list of business at the fag end of a 
session. In this respect the House baa 
been treated-I will not say with con-
tempt-but with disregard and I r.el 
that the reason apparently is that as 
far as this House is conc~rned, Gov-
ernment is assureil of a solid majority. 
whatever may be the Bill or resolution 
that they may bring forward. But this 
is hardly the manner in which parlia-
mentary traditions should be built up. 
We are now the first Parliament of 
the SOvert!ign Democratic Republic and 
it is up to the Ministers, including the 
Leader of the House to see to it that 
Parliament 'is not treated in thls 
cavalier fashion. This is an important 
measure intended to extend the powers 
granted to Government and infonna-
tion about it was given to Members 
only at about s'even o'clock this morn-
ing when they were preparing either 
to go to their breakfast or some were 
in their bath or about to leave for. 
Parliament. I for one could not have 
more than a. cursory glance at this 
resolution. It is hardly ri&ht for Mr." 
Gadgil and Mr. Mahtab to say that this 
matter had been introduced long aao 

· and that the House has been. seized of 
it. This particular resolution was not 
included in the List of Business at any 
time so far in this session. May I ask 

· the Minister of State for Parliamenbry 
Affairs who is sittjDg there. quietly 
reclining on his Seat as if he is 
absolutely deaf and blind to wbat is 
going on in this House, whether even 
for a moment, with so many bees huz-
zing in his Department. he looks at the 
List of Business that comes dail7 
before tlte H~use! 

· Mr. Deputy-Speaker. What is Us. 
good of spending more tjme OIl this? 
We all know that the measures to be-
taken up We~e Representation. of 
the People (No.2) Bill, the Govern-
ment of Part C States Bill. The lle-
limitation Orders and the Constitution: 
(First Amendment) Bll1. The CoDstl-
tution (First Amendment) Bill has been 
passed. And on aec:otmt of lOme' 
further a~~ the1 had to pc» 
~ the . t of· Put C Statu· 
BUL A stI-.at ,_ pcte~ .•. ~ 
8ooJo of. the. ~:;tt= .. ~
it". ~i;tIIIiiie .' ... 711M11'.~ 

i . ~:w.,·~,~·~;~.~~~t 
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[Mr. Deputy-Speaker] 
&arding the· Representation Of the 
People (No.2) Bill, som~ more amend-
ments have to be finalised before the 
Bill can be taken up and completed. 
And different groups are sitting together 
and dealJ,ng with the delimitation of 
constituencies. And so now. suddenly 
we find there is no work to be taken 
up and so the only alternative left was 
to deal with these other matters. There 
is n,o harm in dealing with them. Such 
contingencies do arise. 

Sbri Goenka (Madras): But, Sir, 
there should be more time allowed to 
~mbers to .consider this matter which 
is of such importance. We got informa-
tion of this subject coming up today 
only this mor.ni.ng. W,e have had little 
or no time to study this question now. 
The House should not be treated in 
this manner. . 

Mr. Deputy-Speaker: I atn in full 
agreement \ with the observations of 
the hon: Member. There must be 
sufficient time allowed to Members to 
1Itudy the subject. And. surprises 
$hould not be sprung on them. But I 
am trying to explain how this thing 
has arisen. If I find that a large 
number of Members want to speak on 
this subject and they require further 
time, we will consider it today and it 
need not be completed now. We can 
come bac:..k to it at some other time. 

The Minister of State for Parlla-
.entary Affairs (Sbri Satya Nanya. 
SiIlha): There are some amendments 
that have been· agreed upon to the 
Representation of the People (No.2) 
Bill and these could not be finalised 
and so that Bill could not be taken up 
now. . This resolution which should 
have been taken . up tomorrow has 

'.therefore been taken up today. 

Sltri Goenka.: .This is a matter in 
which people are kept under detention 
anrl we are trying to extend the !'E!t'iod 
of detention by this measure. This is 
a serious matter and requires certain 
investigation· and study. 

Shrl Mahtab: 1 Am afraid the hon.· 
Member is completely wrong and he 
know.s he is wrong. ~le cannot be 
detained under this. law. . 

ShrI Goenka: I will tell him who 1. ... wrop,. 
8hd RamaUft~m CbeWar (Madras): 

Tlli&." an important matter in which 
Qovertm\ent ought to have clven us -dMaW lidolmatlOll aa to- why this iw 
-,'~,.~hf., .lIo .u~~. ~nnati9n *: .. ~.~ .. ~ ~ ..... ~ i:tillifliita ... : .. a~" ••.. ". . 

action has been taken during tiwt lat 
nine months on account of the resolu-
tion that has been already passed and 
what are the things that they propose 
to do. We want detailed information l 
. as to the reason for which the,. want. " 
this extention. We are completely in 
the dark. So I would suggest that 
Government may circulate a detailed 
note today or tomorrow and we may 
take up the resolution on Friday or 
Saturday. 

Sbri Himatsingk& (West Bengal): I 
am a member of the Advisory Com-
mittee that was formed in connection 
with this matter and though I have 
written two personal letters to the 
Minister for certain information some 
five or six weeks ago, I have not" 
received the information. I wanted to 
know when and how the prices of 
certain articles had been increased. 
Barring one meeting in about Septem-
ber 1950, there has been no other meet-
ing nor has any information been 
given or anything discussed with the 
Advisory Committee that was formed, 
nor was the matter placed before them. 

Mr. Deputy-Speaker: When was 
notice of this rp.soluti9n received? 

HOD. Members: This mo~. 
Shrl A. C. Guha (West Bengal): This 

is at the bottom of the List of Busi-
ness and was hardly. anticipated for 
discussion today. 

Mr. Deputy-Speaker: Is it uecessag 
that this should be finished now In 
view of the feeling here that uefore 
they come to any conclusion on' this, 
hon. Members would like to nave a 
statement as to how these laws worked 
during the last nine months. If the. 
other matter had been discussed, the . 
hon. Minister would not have broulht '" 
this. If it is so, why s~ould not he 
furnish the House. with all details. 
After all if the vote of the House jj 
wanted. the hon. Members should ha.ve 
cc.·nqe-d information. 

Sbrl Mahtab: This resolution is to 
be discussed by the House and some 
decision has to be arrived at before a 
particular date. Except that there is 
no urgency in the matter. It Jrill 
be easy for us to supoly information 
as required If hon. Members are specific. 
We· cannot supply information a!t 
random. Until now J hit" not ~1l • 
able to understand what information IS 
wanted. 

Mr. DeJnlv-8peaker: Let the ~ 
lion ~ 8D4 it: poIftb "rile in .. 
CWJI!0Il .. '''~'''' ,. ; ...... 7J-~t.·' , ; be;.... . . ..,... .>.. ... ." ."'.'.c 
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in fo rm a tion  from Government it will
De useless. A  note ought to be cir
culated to us as to why they want the
extension. The hon. Minister made a 
speech in which he mentioned a num
ber of things, what he has done etc.
we could not even follow what he w

«  will be wasting the time
of tne House if we go on discussi-'' it 
without knowing the facts. J

Mr Deputy-Speaker: I am not able
to follow this objection for this reason
that whenever a resolution is moved
there are cases when some brief note
may be given and there are other cases
where the Minister moves the -esolu- 
tion and gives the details in his soeech
as has been done today. If hon. Mem
bers are ncrt able to catch the points,
how can that prevent the discussion of
the resolution. Hon. Members will
speak on this resolution and if  they
are not able to get any information, I
will ask the Minister to supply it.

Shri Kamath: Do we take it. that
you waive the notice in regard to the

i resolution? ■

Mr. Deputy-Speaker: It has- already
"■-aa done. ,

Shri Kamath: As you have finally
decided that we must discuss it, come
what may, I shall proceed to offer a 
few observations An vacuo— because
there is no information furnished, as- 
'Shri Chettiar said. I do hope that
when that information is .supplied
either today or tomorrow, you will be
pleased to- give me another chance to
speak. •

Shri Mahtab: May I know what
information he wants? .

Sbri Kamath: Hold yourself in
1 patience. We have heard your speech.

J Shri Mahtab: I am getting an im- 
ipression that the hon. Member has not
| read the resolution at all.

Shri Kamath: Your impression is
Iwholly wrong. The Minister’s impres
sion is wholly wrong, and I hope he

^ill try to think before he speaks.
Shri Mahtab: You should do the

I same. -

Mr. Deputy-Speaker: I do not want
I such repartee, whether on this side or
Ithat. The hon. Member need not shout.
■ASLof us are not deaf. It is not as if
■the hon. Member is not able to hear
Jhis voice. He need not shout.

Shri Kamath: My voice is made like
Ithat by God. The House adopted this
Vesolution— an important one,’ in my

5 JUNE 1951 to make laws on State
Subjects
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■humble .judgment, last August— during
the August session which was called

. as an emergent session following the
outbreak ? the Korean war. and the
Minister, said then that prices had risen;
and at that time it was felt that owing
to the misery and distress from which
the people were suffering on account
of high prices, it was necessary to
control prices1 and along with it, the
production, supply and distribution of
essential goods. The hon. Minister has
read rapidly the various commodities
that were brought within the pyirview
of this resolution but I am sorry , to say
that my memory is1 not strong enough
to contain the names of commodities
that he has read out to the House. That
is the first information I would like to
have from him.

Mr. Deputy-Speaker: I am feeling the
sense of the House here and I am not
so helpless. I would adjourn this
debate. There is no good accusing the
hon. Members here. I was not able to
make the hon. Minister speak louder so
that all hon. Members could hear. In
fact a statement is called for. I am not
prepared to go on with this and I will
adjourn it. I will proceed with other
legislative business. The hon. Ministers
also must be a bit more accommodative
and this is a very important matter.
This was never contemplated to be
taken up today and hon. Members have
rivetted their attention to other busi
ness. There 'is no use rushing this
matter. There should be a spirit of
accommodation.

Shri Mahtab: With all respect to the
Chair I might submit that in this parti
cular matter I did not want to rush it
through the House but rather the
Minister himself was rushed. Therefore
with all respect I should say that I was
not as anxious as the Chair himself was
for going on with ■ the agenda. As a 
matter of fact I was sent for from my
room "to move the resolution which has
been admitted and put on the agenda
not by me. I am really compelled to
say this because of your observations.

Mr. Denuty-Sneaker: That ends the
matter. Nobody is inconvenienced—
neither the Minister nor the House.
When such emergencies arise the
Ministers are obliged to bring all the
materials here to keen the House going.
I understand the difficulty of the hon.
Minister. Having regard to the wav in
which the resolution has been receivad
bv the House today and the information
which the House wants I would urge
upon the Minister kindly to consider if
the resolution cannot be taken up some
other day. So the discussion on the
resolution stands over.

Shri Kamath: Does it stand over. Sir?
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Mr. Deputy-Speaker: Hon. Members 
who want any information may give 
their points in a typed letter to the 
Secretary and he will pas&' it on to the 
hon. Minister, $0 that he may know 
what are the points on which informa-
tion is required. 

Shri Kannarkar: Sir, we shall exer~ 
cise our (liscretion and give -a note. If 
han. Members want to know the number 
of persons detained it will be difficult 
for us to give. We &'hall use our dis-
cretion and give sufficient information 
which will be considered satisfactory 
by a man of reasonable commonsense. 

BUSINESS OF THE HOUSE 
Mr. Deputy-Speaker: The Rajghat 

Samadhi Bill m~y be taken up. 
The Minister of" Works, Production 

and Supply (Shri Gadgil): I beg to 
move: ........ . 

Shri Kamatb (Madhya Pradesh) : 
Why cannot some other Bill be taken 

.up, Sir? 
Mr.'Depub-Speaker: Already amcnd~ 

ments have been tabled and therefore 
it should not be a surprise to them. 
To give han. Members, who are in-
terested particularly in this Bill, some 
time Mr. Santhanam may move his 
Bill in the meanwhile. After the com-
pletion of this Bill the other one may 
be taken up. 

Shri Gad&il: There is nothing SUl'-
pri&ing in this Rajghat Samadhi Bill. 
The Samadhi is there and the Bill was 
introduced in March. If any amend-
ment is given at the 11th hour and 
59th minute I am prepared to con-
sider it. 

Shri Kamath: If you waive notice 
for amendments, on that condition the 
Bill may be taken up. 

INDIAN MERCHANT SHIPPING 
(AMENDMENT) BILL 

The MinIster of state for Transport 
aDd RaUwayS (Shrl Santhanam): I beg· 
to move: 

•. "That the Bill further to amend 
. the Indian Merchant Shipping Act. 

1923, be taken Into consideration-It 
, TbJ.s is a wholly formal Bill. The 
. ~!,pJnJ cornpllDies, Indian as well as 
~1Jn. recruit almOit all the aDmen 

'URdar' Indf-. articles. tor service on 
•. ... ; .... JIa' at ~ ~ at Caleutta and 
·~;·"""· ..... -are-= 
".·.~~~~t.~~,~~" .. ~ : 

examination. Until March 1950 the 
crews used to be examined onl7 bT' 
doctors appointed by the reerui~ 
shipping companies. The examma=.. 
by company's doctors was done 
functorily. Instances of seamen'dyin& 
oversea&' of long term diseases within 
a period of two to three months of 
their selection were not infrequent. An 
ad hoc survey conducted a few years 
ago showed that 30 p~r cent. of the 
crew recruited were physically unfit. 
There were also complaints of corrup-
tion against the companieS" doctors. The 
question of seafarers being examined 
by Governm~nt doctors instead of 
companies' doctors was then considered 
and it was found that there' was no 
provision in any of the existing ena~ 
ments under which it· could be done 
and that fresh legislation was neces-
sary. It was however thought pre-
ferable to try persuasion and to get 
the representatives of seafarers and 
shipow.ners to agree to a scheme of 
pre-entry medic1al examination by 
Government doctors. The matter 
was discussed with the representa-
tives of seamen and shipowners and 
their voluntary co-operation to a system 
of examination by Government doctors 
was secured. The examination _ 
Government doctors was introduced 
about the month of March 1950 at 
the two principal ports of recruitment 
of seamen, namely, Calcutta and 
Bombay. This procedure is in line 
with the I.L.O. Convention No. 73 con-
cerning medical examination of sea-
farers adopted at Seattle in 1946. 

Since th~ introduction of this scheme 
there has been a certain amount of 
opposition to it in Calcutta impired 
mostly by non-Indian seamen., who 
form the bulk' of the recruits at that 
port. Some seamen have challenal 
the legality Qf .the scheme and takiD 
the matter up to the Calcutta Higb 
Court, which in the course of illJ judg-
ment observed as follow&. I would 
like hon. Members to listen to tbls, 
because that is the justification f .. 
this Bill: 

"There' can be no dQUbt' that 
the system of medical examiDation 
by Government doctors is a salu-
tary one and is eminently desirable 
in the interests Of seamen and ship-
owners. But the IO"stem must Nt: 
'put on a sound footing havinl the 
sanction of law and well delned 
rules should be framed 18)"inC down 
a ,reuonable staDdard of m.a-
and aho for eonduc:tiq tile 
examination In. a proper aact 
reuonabIe maDDel'. pro9'ldlna ...... 
.rUards 8II8lnat tIIe·abuse of t1ae 

'fuactloa8td'tIle .... _tIC ...... 
.·wIth .. ..,...' ...... • 
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l\{ls1ed by interested parties into 
thinking that the Hi;h Court had con-
demned the 6cheme as illegal, the 
Calcutta seamen began early in 
February this year to boycott all the 
musters. On this some questions ",'ere .i' t and answered in this House. The 

oycott however was called off on the 
, th .¥arch on. Government granting 
certam .conCC6'SlOns pending the ilnali-
sation of the physiC.,al standards in ('on-
suitation with shipow.ners and seamen. 

It is therefore necessary to provide 
a clear and legal basi&' for the medical 
examination scheme, 'which is already 
under con:,iideration. We also consider 
that this opportunity should be taken 
to provide for making rules to regulate 
normal standards, qualifications, etc., 
which the seaman must possess before 
he can be engaged in a ship. At pre-
.nt there are' no minimum standards . 
prescribed. The shipping companies 
prefer to recruit old hands with a long 
tradition of seafaring service. In view 
of the technical developments in engine 
room it is nece&sary that the new 
hands should have a preliminary ~ourse 
of training. 

A small beginning has been made ' 
by Government in the matter of pro-
viding training to suitable candidates 
desirous of a career on sea. We have 
two training ships which have been 
l'ecently renamed in accordance wi:h 
Indian tradition and we are training a 
certain number of seamen in both the 
ships, orie at Calcutta and the other 
at Vizag. In course of time we expect 
to increase the traiping and to give 
all the seamen the necessary training. 
Therefore we are making provision 

, under this Bill to enable us to bring it 
into operation when we have trained 
a sutftcient !lumber of seamen. 

This .Bill provides orily for two 
things'. Firstly, to enable the Govern-
ment to continue the medical exami-
tJiAtion which is already there under 
proper safeguards: and secondly, in 
the future when we have trained a 
suftlcient number of seamen to insir.t 

. that orily those trained seamen should 
be recruited from the Indian ports.' 
, There' is a great necessity it;! this 

country to break new ground in the 
matter of. seamen. Hitherto it has been 
monopOlised by a certain small lIec;tion 
of the people. While we do not want 
to interfere with the normal avenues 
~employment of the' existing people we want to obtain ,the best results out 

, of. this recruitment and make all the 
communities in Inelia ~Ugible and fit 
to .. enter the r.oeafaring profession. J 
eXpect that in course of time we ihall 
have, a b~. merchant navy and the 
D'UIOf,\er ,Of leamen _0 will ADd em-

ployment will be large.' BeSides that 
we .upe that shipowners throughout 
the world will continue to recruit a 
large number of seamen from to 
country. We are making arrangements 
to provide for both contingencies . 

Therefore in this Bill we are taking 
powers for these two purposes and I 
hope that the House will e~ve us these 
powers and 1 can assure them that we 
shall see that as many Indian nationals 
as possible are trained and PUt into 
service in the mercantile marine. 

Mr. Deputy-Speaker: Motion moved: 
"That the Bill further to amend 

the Indian Merchant Shipping Act. 
1923, be take~ into conside1'ation." 
Sbri A.. C. Guha (West Bengal): I 

welc.ome this Bill wholeheartedly. I 
consider the purpose of the Bro, as 
stated by the hon. Minister, deserves 
the full support of this House. I know 
of a recent case where about 80 young 
men trai ned at Calcutta in the ship 
Andrews were put up for pre-recruit-
ment medical examination but due to 
some pplitical manoeuvrings and out-
side pressure, were not able to be 
recruited. And this is not an isolated 
instance. This i& an effort to continue 
a monopolistic control over Our mer-
chant navy. Therefore. I support' this 
Bill wholeheartedly. In doing so I 
hope that Government will also take 
some measures so that those yOUDI 
men who have been trained and are 

. quite fit for our merchant navy may 
be recruited at an early date and the 
Government may not yield to pressure 
from outside or from some mischief-
makers. 

In this connection I should like to 
state, that there are certain individuala 
within the recruiting organisation in 
Calcutta about whose past and boRG 
fides the hon. lYIinister should make 
enquiries. As the hon. Ministet may 
be aware, some of these persons were 
blUUled from entering India or from 
attending at the time of the medical 
examination. but somehow or other 
that ban has been terDoved. I clo not 
know how the department was penua~ 
ed to remove it. I would request that 
if it is necessary the ban should be. 
re-imposed so that such mischief-
makers may not be present at the time 
of recruitment and sabotaee the .plaua 
for nationalisin, our merchant naV7. 

SJari naaclubbai DtsaI (Bombey):' 
I support the Bill that has been placed 
before the House by Sbri SantbanlJUD. 
This measure has eome none too .... 
Since independence there has ~ • 
growina desire and urae 'on tile JUt at 
our countr;Jmela tor the ..,.,QIIIIftI'd 
Of lDdlan ~". WQ ...... 
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lShri ,Kbandubhai I)esai] 
farers ,are ~ecr':literl, 01' eiliaged for 
work 10 s~ps IS, 10 my opinion, a 

,matter caillng tor a very responaible 
,consideration on the part of Govern-
ment. As we all know, most of our 
Ia'hipping is in the handso! foreigners 
that .~s to say, our ma1'i~ime develop: 
ment so far has been hmlted. We are 
trying to, develop Our merchant navy 
but then it depends to a very large 
extent on the number of our llationals 
that we hav.} got engag~d in shipping. 
Also, the unfortunate circumstances in 
which the country was for the last 
150 years l>efore independence also 
were rt!sponsible for the undev~loped 
state of our shipping, 

It is not as though we had not ~ ot a 
iufllcient number of our nationals to 
work in our ships moving about' the 
world but as a result of p ,,,ition the 
crew handling the various lips have 
npw come under the cat!;!,;: '! of non-
nationals or' nationals bel;) ':ing to a 
foreign nation. And' in ue modern 
world it \s very dan gerous to leave the 
manning of such a great nati~nal in-
dustry as shipping in the hands of 
f~reign personnel. Therefore, I say the 
bme has' come when our nationals 
should not only be recruited for man-
ning our ships but they should be en:.. 
couraged to become fit for thisvork, 
The training that is being given at the 
two centres will to some exteJ.lt miti-
gate some, of these difficulties but I 
feel that the number of men that will 
be turned out from these two training 
ships ,,,ill be very limited. I suggest that 
taking advantage of the powers that 
this short but important Bill confers 
upon them, Government must draw up 
and place before the House a plan to 
enlarge the training facilities for Indian 
nationals in the matter of sea-farUig. 
At pr~sent ~ ~lieve most of the ships 
touchmg. Indian ,ports ,recruit the 
seamen they require from, particularly, 
the ports of Bombay and Calcutta. It 
is left to the option of the shipping 
master or the ship eompany to :.-ecruit 

,whomsoever they want to, but now' 
that powers are sought to be taken by 
Government in. the ,matter they should 
see 'that the recruits possess a certl· 
flcate of medical ft~ess issued by the 
'authority appointed by the Govern· 
,ment. At the sallie time, in order to 
epcpurage the Indian nationals to 
take· more and more interest in &hip-
ping, more 'Of them should be Hained 
and a preference should be given to 
~m ,in .-ecrultrnent. . I fear that as 
long as we are dependant on foreilPl 
ships alid our po~tion in thiI matter 
. remaJ1lI' h.!'lplesal.the . Gonrnment 'wUl 
, !Ja"":~: fallow '.u..' teduilque 'Of' deft--
~ ... '.' _. ai utu.~. ..' lKrt. . tUB .:~ ;.......,~be;1ftft Ud_ t1tdthe 

• --_,~. "'_~~_-~' '_ ",-_' •. : .• , ', ... .L-" .• ,:".~'..l..,',.;;-'-,-

power. taken under this Bill are v 
etfcctively utilised. 'l'be purpose w~ 
the: hOIl. Muu::>ter has in View would 
HUL be served it only the powers aTe 
taken anet are not properly eXercised. 
And III . exercising them' Government 
slloulCl ,ake the lirst opportuwty to 
create a &ort of a slX-'Cial ageDQ' jp 
look after the lnterests of seiUnelr 
recruited from among the Indian 
nal~ullals, and other matters like 
th~lr treat!Dent aud discipline on the 
foreign ships in which they may be 
engaged, qt1?-erwise, tb:e objects JVhich 
the hon. Ml111ster' has III view will be 
frustrated even after the Bill is passed. 
Of course this is neither the time nor 
the occasion, f,or me to enter into the 
whole questIon. of recruitment of sea. 
·m~n on t~e ships. It is a very com-. 
plicated ousiness. In the. ports of 
~alcutta aQ.d Bombay a sort of v~ 
lllterests exist, These vested interestS, 
In c,uliaboratI<;lD with the shipping com-
paUles are domg eveIYthing possible to 
Se~:, that ,the recruiLmentot Indian 
~aLlOnals IS not being accelerated. This 
IS a question to which I would like 
to, ~raw the attention of the hon. 
Mlnlster, 
l2 NOON. 

With these few wOl'ds, I whole,. 
heartedly commend this Bill to the 
House. 

Dr. Deshmukh (Madhya Pradesh)· 
I am glad 'the importance of this Bill 
has been emphasised by several hon. 
Mt;mbers of this House. As has been. 
pomted out by my hon. frieriCl who 
has just sat down, the whole of the 
seamen's service is at the present 
moment over-weighted with people 
who have very little love for the C':1UIl-
try and who really belong to eome 
place outside India. I have bad some 
personal knowledie about recruitment 
III the port of Bombay. In· spite of 
our effortS', and 'in spite of the fad 
that the persons who were waitiDg tgr 
recruitment were displaced peis06s 
who have had experience of seafarin& 
for f number of years, a number of 
difficUlties, were brought in the way of 
their adequate recruitment aDd we 
found that even the hon.. Mir1Jsteio at· 

,Delhi was not in a position to help 
them to any great extent. . So 1 am 
happy that this BID co'ntaiDs ~ 
sions not only for adequate mediea1 
examination, but the quaWlc:a~ 
for recruitment are also 80iJC to be 
laid down. Aloq with this. it 1IIouJ4. 
be posaIble by executIveardel' .'. Central Government to ~ .. ~ ... 
sort ot a CentraL recruitment ~. 

~e-*ta1 
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that pl'Operqualifications should be 
laid down, but there should be a cer-
tain amount of enquiry into the ante-
c;edents of people to be recruited. It 
is h'om that p.;iut of view that I hupe 
the whole matter will' be very care-
fully examined and placed on a sound 
an~ .satisfactory footingl 

So far as training is concerned, .. my 
hon. friend the mover of the motion 
has Dointed out that there are two 
sh:;ps where training is imp<lrted. 
According to my information, they train 
oftice'b: only and not ordinary ~eamen. 

Shri Santhana;n: They do not train 
officers; only ordinary' seamen. 

IJr. Dcsbmnkh: It is gratifying that 
arran.~ements for the training of sea-
men have also been made. I would 
li!{(~ my hon. friend ''''hen 'he replies 
to tell us the nUiuber of people trained 
and what"his oalculation about annual 
recruitment is. He may also tell us 
whether our training is likely to I~eep 
pace with the rate of recruitment, etc. An these things I hope would 1:>e 
exam.ined. Our navy and merchant 
shipping at present are extremely in-
adequate. 

Apart frQm what I 'have stated· as 
to the difficulty abollt recrqitment, it 
is a common experience to see all sorts 
of obstructionist tactics being adopted ' 
by vested interests, like strikes etc., in 
the various dockS'. It is therefore VE-ry 
necessary that the syst.em of recruit-
ment and the personnel recruited are 
placen on a different footing and the 
complaints that the Indian nationals 
do not receive enough scope l·~moved. 

SUi Biswanath Das (Orissa): I 
stand to welcome the Bill and congra-
tulate the hon. l'4inister fOI: having 
thought of bringing this important 
Bill even after. a lapse of four years. 
The agitation for recruitment of 
Indian nationals and their training in 
ships plying in Indian waters emanates 
from the date of the Industrial Com-
mission' of 1914. Unfortunately tbis 
aspect of the question was not taken 
up very seriously. We are no.w having 
a sort of double dependence in the' 
aense that. we have to depend on 
foreign ships for transport and secondly 
we have to de~d very largely on 
foreign nationals as seamen. This 
dependence has gone so deep that eVeh 
fOr ordinary work, Indian owners have 
to depend on non-national seamen. 
Tbls plaees a heavyresponsibUity on 
the Govemment of India for adequate 
recruitment and trainin, of' Indian 
~.tfon~,tn thta rqard. 

. T" feel. th. at tile. ~D~ that fa· 10 faf . 1fYeil. md the ~ QUIDbel' of 
~ , , . .:' ", " " - .' 

people that are recruited are not ade-
quate to meet the demands in tilt. 
regard. I would, therefore, urge on 
the Government to take up this pr0-
blem seriously and see that recruit-
ment iJI. more hands is done. In 
Cah 'J tta I understand th/:lt about 80 
perSfxlS are recruited annually. EiehtY 
persons are not enough: I think tar 
more recruitment is necessary end 
traininp, also. 

Having said that. I would like' to 
.mg;est that the number and area of 
recruitment should be extended. I am 
afraid at the present moment recruit--
men t is conftned to specified areas.. I 
would plead with the hon. Minister in 
charge to gee that the area ot recruit-
ment is being widely extended to all 
the coastal areas. I think Indians who 
want to tak.f' to seafaring careers 
should be given an oppprtunity. At 
least in the coastal areas of the 
Republic fullest scope should be olfered. 
irrespectivE' of the fact that one t'OIllI!II 
from one State or the other. In this, 
at any rate, no parochial feelinas 
should be allowed to come in. 

A lot has' been said about the fact 
that the shipping companies have not 
the least desire to concede to our 
demands for reasons best known to 
them. Therefore, a certain amount of 
pressure is necessary. Our P8lIIinI 
this Bill will not take us far unless 
act.ive steo!'! are tllken. Then again. 
the. unfortunate incidents that haft 
be'?n referred to by my hon. friend the 
first speaker, the representative from 
West Bengal, should be seriously taken 
up by the Ministry and an enquiry 
instituted to find out if the fads are 
correet. :No non-natiooal, howe,. 
great or in~uential or rich of powerful, 
should be allowed to. ipterfere with the 
system of recruitment in India. With 
these . words I again thank the Jlon.. 
Minister in charge of the Department 
and request him to see that the polD .. 
that have ~ raised in the course of 
the debate are given attention to. 

Giving evidence before the Indian 
Industrial Commission in It14 ~ 
navy omcialshav~ recorded th"!lr vlEoWS 
regarding the mettle that '8 available 
in Orissa and Madras. They haft 
stated in very clear terms t... ..-. 
seataring qualities of the· flsbenDm 
operating in the sea eoast aNU of 
Orissa and Madras. 90 Go~ 
sbould try to utiliae the eaJ»acltlea ad . 
the qpert eeafariDc qualities of ......... 

. fishermen to the best ~,
Indill as a whole. 

. :!t::~.:;:i1.-C~.~. wbo ..... ,:;;;."fII!Ilto: . So I _t..~\1 ---...~,,- ..., . ..,._ •• 
. _ ~ ~'.<"~..:..'~ ·o:·.··t~ ',.1' ~, >' <':, .. ~. 
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[Shri Santhanam) 
remaru in amplification of what r 
said in the beginning. 

As I told the House, we have got 
two training ships, Bhadra which is 
stationed at Vizag and Mekhala w'hich 
is stationed at Calcutta. They have 
nothing to <lo with the officers. We 
have got separate arrangements for 
training officers, both navigation 
officer&' and engineering officers. This 
Bill is not concerned with them at all. 
These two iraining 'ships are only to 
train seamen, the dock crew, the 
engine crew, as well as the miscel-
laneous crew needed for the ships. 
The capacity of these two training 
ships is 760 per year. There will be 
no difficulty in expanding this capa-
city, if needed. But our immediate 
problem is to utilise these two ships 
to the maximum capacity and to see 
that all the trainees are put in the 
ships. In this matter, it is no good to 
elaborate and to &peak mucQ, but it is 
neCessary much more to take, action 
for' the simple reason that I do not 
want that any impression should go 
abroad that the Government of India 
are to any extent whatsoever hostile 
to those seamen, whether they are 
national or not, who have been tradi- ' 
tionally manniQg the ships. The 
5'eCond reason is that our own mercan-
tile marine is comparatively small ~nd 
the .oPPQrtimities for our seamen are 

.not confined only to our own mercan-
tile marine but we want them 1;0 be 
eJnl)loyed in foreign ships also. So 
we cannot· take a very narrow nationa-
listic attitude in this matter. If we 
take too narrow a nationalistic atti-
tude, then it may work hardships, it 
may result in a disadvantage to the 
country rather than an advantage. 
Therefore we want to.proceed cautious-
ly,as well' as in the most liberal spirit 
in. such a matter. It we can train 
'760 seamen per year and put every (iDe 
of them il)to the ships for' the next 
few years, there will be no difficulty 
In expanding our training for more 
men. Our immediate necessity is, to 
see that these men are takep in, in It 
spirIt of goodwill llnd friendship by 
those who are now manning the nhips. 
It is 'no use trying to put half a dozen 
Indian. seamen, in a spirit at ho&tility, 
with one hundred or two hundred who 
are already working in a Ifhip. We 
should not blame also the- ship..owners 
and the captains who are a Uttle 
afraid of brinJing in new elements 
Into their crew. We have to break 
down their reststance and we have to 
teaeh our crew to be frienCj}ly with the exlBtID« "amen. Iuld we. have to· 
.. Ulat all theee obatructiolll are re-
~~ 

My friend Mr. Guha spoke of t .. 
difficulties which the' trainees were 
faced with in a recent recruitment at 
Calcutta. To some extent he wu 
correct, but it was not so bad as he 
suggested. Out of eighty trainees who 
came out on 5th May. 1951, tlftytwo 
were put into service . That is, all the 
trainees who were fit for dock service 
wece put into' service and out of the 
engine room crew twelve persons were 
given ernpbyment. Wf! are contact-
ing the ship-owners and their associa-
tions to see that as many trainees as 
come out of our training ships are put 
in service. 

Shri A. C. Guha: May I enquire if 
it was not true that certain trainees 
who have been trained in the ship 
Andrews at Calcutta stood before the 
mp.dkal board and the medical board I 
could not recruit them, only about two 
weeks ago? 

Shri Santhanam: It is. not a ques-
tion of medical board at all. They had 
to stand in musters. The uwal 
arrangement is that all the seamen 
have to stand in musters and the ship's 
captain comes along and chooses the 
people. We cannot. we have no power' 
to compel any captain ot any ship to 
choose any particular person. In tact, 
we only see that he is persuaded and-
induced to select . our. people because T 
of their better appearance. etc. In 
this connection the House may be 
amused to b~ar that one at the objec-
tions of the old seamen was that our 
trainees were looking much smarter 
than they, and they objected to their 
smarter appearance and smarter outfit! 
This is a matter in which old tradi-
tions and' practices and customs have 
to be overcome, and we are taking all 
possible steps. It it becomes neces-
sary-I do not think it may-we wm 
take up the question ot recruitment 
and calling musters under our own 
direct agencies. But that may not be.". 
very advantageous because ~ do not 
want the /lhip-Owners to turn to other 
ports tor recruitm~t of seamen. We 
must keep their goodwill so that they 
continue to recruit all their men from 
our ports and we may be able to put 
om trainees into service. So we are 
approaching this matter with the 
greatest. resolution but also with the 
greatest caution. , 

Mr. Khandubhai Desai suaeated 
that it is nQ use passiDC a BiD. tmless 
we propose to take aetion.. I ~ 
assure him. that we as-. already taJdDj 
action. at least so tar as one.PUt ~ 
concerned. As repr:da the other. 
We shall be able to ~L~~ 
once we haft lOt a ~ --
of tralues. 'l'herefore 1 c:aa .... 
... tliet tbII wiD ,..Iie • ~,,"" 
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and that it will be put into operation 
·to the maxhnum possible extent. 

.1 am afraid IllY. hon. friend, Mr. 
Blawanath Das is under some mis-
apprehension. So far as the trainees 
to these training ships are concerned 
it is. open to every national. It ~ 
open to all parts of India and we are 
·encouraging all parts of India, and 
especially the maritime parts to send 
recruits and if my hon. friend will 
assist in getting hold of proper recruits 
from Oriss'a for odng put in our train-
ing ships, we shall be very happy. 
One of the training ships is stationed 
.near the borders of Orissa, that is 
in Vizagapatam. It is therefore oper: 
to hon. Members belonging to Orissa 
the Government of Orissa and every: 
body else to suggest us recruits and I 
assure him that we shall consider them 
with the greatest sympathy. He will 
also admit that at least in the earlier 
.stages, we must see that we take only 
the best material and tum them out, 
so that they may create a new 'tradi-
tion of seI"-':ice and the shipping world 
may look to these trainees for their 
needs. 

Shri Biswanath Das: M.,y I know 
what the Government have done to 
'Publicize the dates of recruitment? 
We want always the recruitment of 
the best; there is no question about it. 

Shri Santhanam: I do not know 
'what and how he wants us to publi-
cize. I think that all the people who 
are interested in sending seamen know 
of the existence of these ships. If the 
hon. Member is not aware, then I am 
afraid, he has not cared to read our 
report which was supplied to him 
along with the Budget papers. 1 hope 
I will riot be transgressing the limits. 
it I suggest that it is also the duty of 
the Members here to popularize this 
each in his own State, and write to us' 
if necessary, for providing faciliti~· 
for the recruits. 

Shrl. Bfswariath D&s: How could we 
know the dates of recruitment? Local 
lIubJ,icit7 is required and 1 want to 
know the 'e~tent of publicity' given. 

Shri Santhanam.: I am willing to 
-send copieS' Qf our speeches to all the 
State Governments to-take the neces-
sary action. As there is practically 

f. unanimity about the Bill,.1 do not want 
Ito take more time of the House. I 
JIlOve. 

Mr. DeDab'-8Deaker: The Question 
is: 

.! . "That th~ Bm further to amend 
'. ~~ .. ·Merchnt Sb1~ Act. 

1923, be taken into consideration." 
The motion was adopted. . 

C1aulles 1 and 2 were added to 
the Bill 

The Title and the Enacting Fonnula 
were added to the Bill 

Shri SanUaanam: T helZ'tll move: 
"That the Bill be passed." 

Mr. Deputy-Speaker: Motion Moved: 
"That the Bill be passed." 

Shri IQlandubhai Desai: I am glad 
that this Bill will be passed in a few 
minutes and there is complete unani-
mity over this. There is one point to 
which I want to dtaw the attention 
of the hon. Minister. It hu been 
admitted and we all know that the 
percentage of our nationals in .the 
ships is very low and it has W be 
increased and the process of recruit-
ment and training to be given to our 
nationals should be accelerated. I 
think that it would not be possible 
unless the Government take steps to 
encourage our healthy young men to 
get into the seafaring service and with 
that end in view, I wQUld stroJl8l7 
urge upon the Government to devise 
ways and means so as to attract our 
youngmen to the service. 

Shri Santhiulam: I entirely acne 
with my hon. friend. We are already 
subsidising these people. In fact. we 
are training them at our own ~ 
They are brought to the ship; their 
lodging and board is there and I 
think they get a little pocket mone:r. 
we are also giving them all the other 
assistance necessary till they are put 
in the ship. We will also COD$ider in 
due coursf! what we can do to live 
them more amenities;. we offeI' --
men's homes in' the various porta and 
we shall take every possible.step ·to 
give them both direct and indbeet 
inducements to enter this career' aad 
make a success therein. 

Mr. DeDub'-Speaker: The questiOD 
is: 

"That the Bill be passed." . 
The motion was adopted-

RAJGHAT SAMADW BILL 
The MiaJs&er of Worb. .I'reIbIoti. 

aad SaDD17 (SIIl'i o.QtI): I ... to 
move: ' -
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[Shri Gad,ilJ' 
The object of this BHl is to ensure 

the proper maintenance, preservation 
and administration of the Rajghat 
Samadhi • which has been built in 
memory of Mahatma Gandhi. The 
means proposed to ensure this tmd is 
the establishment with certain powers 
of a Committee consisting of seven 
members of whom four will be non-
officials a!lrl the Chairman of the Com-
mittee will be nominated by the 
Central Government. This Committee 
wiH look after the management of the 
Samadhi and will do all such and 
reasonable and necessary things to 
ensure that the Rajghat Samadhi is 
prOperly maintained, controlled and 
admini&tered. Among other things, it 
shall make proper arrangements for 
the watch ahd ward of the Sama,dhi. 
It sh:lll organise and regulate periodical 
functions at the same. Some of the 
functions rc!;e"l'rcd to by me just now 
inc1ud~ Sarvodhya Day, weekly Friday 
Pra:ver~, Gandhi Jayanti and it shall 
also be empowered to control access 
to thl' Samadhi. The Samadhi has' 
been up till now being maintained by 
a Committee which has been appointed 
by the Gj:)Vernment of India but it 
was advised that it will be better if 
the Committee is appointed in QUrsu-
ance of a legislative enactment. Hence 
this Bill has been introduc~d.. I think 
there should be no disagreement over 
the Rill. There are certain amend-
ments put down and certain amend-
ments are also likely to come up. I 
am prepared to .consider them on their 
merits. 

Mr. Deputy-Spe-alter: M'otion moved. 
- "That the Bill to provide for the 
administration and control of the 
Rajghat Samadhi in Delhi, be 
taken into consideration." 

J, fit; ~ ~ .\'lIT ~ ~'I ~ iIfl'Rn' 
~ f'li qT OR tCfi'(f >r<r.T\ ..n ~ ~ 
~ f. an"( art~:)1 T if,"( fCfi« ll'CfiR ~ 

OlfCffqr iT" emf) ~ I ~ ~f<'ll~ qt 
iA ~ ~ I ~ If it I{'fi" iRn ctfT 
ff'(tJi ~ir.j if'*' ;;ft if.T I=AITit OIICfiNd 

if WIT "fTWIT ~ I ~ or tnr ~ ~ ~ 

~'f ~ ctW ~ ~ r< ~ ~ ~~ Of)"( 

~ ~ t I 'Offll rn ~ ~ ~ 
m~ ifiT (I) ;sr) iIfroft ~ ~~. 
~~ \jff~ ~ flRc~ ~~, 

~ ~ij- i' lIT ~.Cfi( 5lfR 'R"-~ i I ~ 
~Cfi;; 3flT'( ~ arrOO "fllfr ~ ~ ;;mrr 
i liT ~~ ct.1 'iff"( i[;;f ~ ~ i at-
~~lR ~~~{t ~<m ~ 
fCf'rf~~ ~ ;srrm ( I <tW ~illc IIiT W 
i I m ~)lf #fI ~ 'til ~ 

. m~ f'fi ~ it; or~ q~ q"( ~ 

lIT er~ ~ ;srr _~ i lIT ottT I ,. 

~ ifTt'~t~~~~ 
(Lawns) i- q~ "Iff -tt ~ ..J t I 
M''ti'f ~ 'if ~ ~ q"{ ~ wm 
~\Ulf, am: Cf~ wm ~,- rif, • 
~ if ~ at ~~ 'til an;l 1UW w)ql 
~ if\' ~ ~ <l!lqrNtct ~ ~,11' 
~~,r;r. ~m'~ ~'~'f 
~ it; Nor ..rof it; f~ {{ ~ 
~ arnt t- I q ~ itlf p.;n ""ldT 
i ~ (1"1'1 Ii! ~ ifI'T "fA tv IiR 
~~; ~ ~ ,,~~ 

~~~, qm~ PmTi, 
~ ~ ~~ ",t'CJ-f' ~ 'Ii 'I 
~1l~"'. ~'"' • 
.m:qr ~_ it\" m Ifd-t.,."-
~ f '" q ~-.• """ ·,t • 
~W' antif'f'" •. " 
-W_~, ,~~~"",)#"ia 
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^rrzprr f*rr w r  

. f̂lar i  I

«J7 n " '

5T? T̂ 'TT iff ^  ‘<5-fT *+fl 
^ t ffr itftI ?nr. «rRff % ^  ^

m  *~vti itt^  37??! f  ^

3fRrt f . i  m w ^ f  % »nf?*ff
% f̂trfr % fkij oiRPTT W ft

*r r f ? # , ?&  %  f o r t  3  w  w ra ?«rr ? t

a ft?  3̂  3T^IT f o f f  %  f ^ q  W T  s ^ f W T

fFfl ^ f ^ T ,  w  ^  ^f- «TH, 3TT5TT f ,
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3 m r r  £  f a  ^rf g r m f a  q f  ' r f a ^  

<ft«r ^  *r a r  f  ^ a r k  ^ < 3

q?r a r k  * r ? r a ' i

(English translation of the above
speech)

Shri Rhatt (B om bay): The Bill that
has come up before us is an adminis
trative one and' has been brought
forward by the hon. Minister in a very
brief form. Whenever we go ‘ to
Rajghat we find that its appearance
has all changed and that it is going
to be a thing of bsauty. It was but
proper that the management of such
a sacred place of pilgrimage should be
entrusted to a permanent committee
and htnce this Bill is quite timely. I
know the present position and can .
realize what the future prospects are
going to be. The place has turned into
a beautiful oasis. I should, however,
invite the hon. Minister’s attention to
one or two things. In the first
instance, one is required to take off _ 
one’s shoes at some distance from the ‘
Samadhi.' Now it is possible for a 
person to stand there barefooted for
a few minutes or sit down for a while
and do a little meditation morning and
evening but if you visit it at nine or . 
ten o’clock in the day or at four o ’clock
in the afternoon you cannot stand
barefooted for that interferes with
your meditation. The floor is cement
ed. I would request the hon. Minister
to consider if it cannot be covered with
cloth or matting. Secondly, I wish to

i say that although' the lawns are
exquisitely laid they- should be pro

vided with shade in th§ form of
t ■ abrellas or canopies so that those- 
who visit the place at' noon might also
be benefited. I kiaow that thousands
of oeople come from far and wide to
pay a visit to this place of pilgrimage.
I d j not wish to suggest that the
Rajghat Samadhi should be given some
other name, that it should be changed
into Barm Samadhi or Gandhi Samadhi.
Tlfe place has come to acquire an
importance. Visitors to Delhi go to
Baighat, have a look at the Samadhi
kr.-.wing it is Bapu’s Samadhi. If,
h ‘ --ver. a history of the place in a 
proper form were kept on the spot it
would help people to know the place
better. .

It is also difficult for the Chaukidars
-to keep sitting or standing in the sun
all day. It is expected that the com
mittee now going to be formed would
see to all that and also provide stands
for cycles, cars, tongas etc. for fair and
non-fair days. We hope the Committee
would add to the importance and glory
of the Samadhi which has now become
a sacred place of pilgrimage.

Sf'-ri K/’ .ma-’ : (Madhya Pradesh): We
welcome the Bill that has been brought
before the House and moved a httle
while ago by the hon. Minister of
Works, Production and Supply. This
Bill was, in my'hum ble judgment, long
overdue. But,' it is gratifying to note
that even in this penultimate session
of Parliament, before this Parliament
winds up itself, -som3 definite action
has been taken in respect of Mahatma
Gandhi’s Samadhi in Delhi.

T> rie was when, a year or 18 months
ago, people, not merely myself and my
hon. colleagues in this House, but many
outside the House also wondered why
Government, dedicated as they are to
the ideals and principles of Mahatma-
Gandhi were indifferent or rather
appeared to be indifferent to the pro
per maintenance of Maha'rna Gandhi’s 
Samadhi in Delhi itself. The Samadhi
is situated in the very city where the
Ministers carry on the administration
and it was' heart-breaking to see that
right under their very nose, this
National Memorial should appear to be
nealec^ed. However, the Minister
seems to have awakened or been goad
ed into this action, and it is, as the
saying goes, better late than never.

There are certain aspects of the Bill,
however, on which I would like to lay
a little stress. Firstly, as regards the
Committee that is proposed to be con
stituted for the - administration and
control o f the Samadhi. according to
clause 4 of the Bill, that Committee
shall consist of the president o f the
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[~i Kamath] 
municIpal committee and six nominees 
of the Government, three otflcials and 
three rion-officials. It pains me to see 
that even in the year of grace 1951, 
three years--even more than that, may-
be three apd a half years-after India 
was divided and became independent, 
even now the Minister-I do not blame 
him individually, mllybe Government 
as a' whole-has a sneaking love for 
nomination, and they still do not seem 
to pay adequate importance to the 
method vi dl;!e~101i, especiaUy consider-
ing that Parliament of the Sovereign 
Democratic Repu1:>lic with the repre-
sentatives of the entire nation is sitting-
here, and they c ,,',1e and meet them 
.every day, each in his own way.' Once 
the Minislers leave the premises of 
Parliament they seem to forget that 
there is a Parliament sitting. Some-
times they even seem to regard the 
.existence of Parliament as not a happy 
thing so far as they are concerned. 

. Some· of them would like to do withQut 
Parliament and carryon as they deem 
fit. 

Mr. Deputy-Speaker: Is this the 
occasion for a general discussion of 
the efficiency of Parliament? 

Shrl KaIiaath: But, Sir, they at times 
"seem to ignore Parliament as a whole 
and ..... 

Mr. Deputy-Speaker: It the hon. 
Member wants election i.Q place of 

'nomination, he can move an amend-
ment to ..... . 

Shri Kamath: I have tabled an 
amendment and I will move it at the 

'proper time. I want to enlarge the 
membership of this Committee not 
merely in quantity but in quality also, 
by including in the Committee persons 

. wbo will be elected by the people 
assembled in Parliament. After all 
-Government is a passing show. Gov-
,ernments and Ministers come and go. 
'Today's Ministers will not be seen 
tomorrow, yesterday's' Ministers are not 
seen today. Government is a changing 
'phenomenon. But if, you include this 
. salutarx principle here, that Parliament 
'shall elect certain persons to serve on 
ihiS Committee, it will help to inspire 
confldence in the people outside whom 
we sometimes are apt to forget, that 
so far as the administration of this 
Samadlu-is concerned, for which not 
'merely th~ Ministers but the, entire 
'llatioti hac; ~otprofound reverence and 
',PI aya hOJJl88e to the Father of the 
'Nati~ theJ' will feelsatilftecl that their 
:repr~tatlvft wUl be ~. The 

~JfJ.:;;:;=~~~~: 

the Government as they have in ParUa-
ment and therefore it is incumbent 
upon us to see that trus Parliament 
elect at le~t two or three members to 
serve o~ this Committee so that the 
Father of the Nation's Samadbi may 
be adequately served by the nation as 
a whole. . 

Then there is another point where 
Parlia{llent has again been ignored and 
that is in clause 7 of the Bill. It is 
said in suo-clause (2) of clause 7: . 

"All bye-laws made under this 
section shall be subject to the 
condition of previous publication 
and shall Hot have effect until they 
are approved by the Central Gov-
ernment." 

The other day in connection with 
the Electoral Bill I had the pleasure of 
moving. that the rulp.s m,.ade by tlle 
appropriate authority sho\lld be laid 
before Parliament and approved . by 
Parliament. The Minister then agreed 
in principle but said owing to practical 
difficulties. because election was an 
urgent affair, it might be difficult for 
Government to obtain the approval of 
Parliament before they could be put 
into effect. That was a cogent argu-
ment, and. a reasonable one and tbe~ 
fore that amendment was not pressed. 
Here it is my view-and I have no 
doubt that the House will agree with 
m~that there is no such urgency as 
was the ca~e with the Electoral BiD. 
The Committee has been empowered 
to make bye-laws for various purposes 
namely: 

(a) the manner in. which meet-
ings of the Committee shall be 
convened, the quorum for _ the 
transaction of any business thereat 
and the procedure at such meet-
ings; 

(b). the appointment of lIucll 
persons as may be ilecessary to 
assist the Committee in the em-
cient performance of its duties aDd 
the terms and conditions of ser-
vice of such employees; 

(c) the duties and powers of the 
employees of the Committee; 

(d) the submIsSion of accounts. 
returns and reports to the Com-
mittee by. any of its emplo,ees. ... 

On these matters I would submft 
. that Parliament must have its S!l7. 

SlId lUaaadubllai Deal (~)~ 
WIly' y 

w~ t!t--:-.; ~ bc;t.r"~'I,, 
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earnestness as a M em ber,of Parlia
ment who is discharging his duties very
efficiently and satisfactorily in this
House, why is it that a labour leader
like my friend Mr. Khandubhai Desai

Shri Khandubhai Desai: Procedure
regarding the meeting of Parliament.

Shri Kamath: There are functions
mentioned here, and not merely pro
cedure.

Mr. Deputy-Speaker: Mostly adminis
trative.

•Shri Kamath: There is no harm, and
certainly there is gain if the bve-laws
and . the rules made by Government
under clause 6 come -to Parliament for
approval.

Mr. Deputy-Speaker: Are they such
intricate matters?

Shri Kamath: Do you mean to say
that Parliament deals only with intri
cate matters? If that is your view,
you are entitled to have your own
vievfrs but you will, I hope, give me
the liberty -of holding my own views
in the -matter and therefore I would
suggest that so far as this particular
matter is concerned, I feel that the
Samadhi is something in which the
Nation is interested and Parliament is
vitally interested, and therefore I wouicl
suggest that not merely the rules made
by Government but also the bye-laws
made by the Committee appointed by
Government— I suppose the Committee
is going to have six officers of Govern
ment— should come before Parliament
for information of the House, and if
Parliament thinks that they should be
revised or modified in any manner,
Parliament should be empowered to do
so before they take any effect. This
is a very straight and simple sugges
tion of mine. Unless the hon. Minister
stands on either false sense o f prestige
or takes the. view that it is a simple
matter and so, need not come before
the House, there is no harm and there
is no reason why he should not- accept
my suggestion that the rules and the
bye-laws should come before Parlia
ment for approval. I do not question
the wisdom of the Minister in this
regard. He is a man of the world and
has experience in many activities, and
I am sure he will make very salutary
rules in this regard. But .he will lose
nothing at all if they are brought before
Parliament. If Parliament thinks neces'-
sary it can revise thejn, modify them
or leave them as they are. In both the
amendments I am only seeking to
enhance, maintain and promote the
authority of Parliament and it is vital
that every measure should come before

the House. It is very necessary in the
formative stage of our democratic life
that Parliament should have a say
wherever it is necessary or desirable.
Otherwise, with the efflux or passage
of time Parliament may not, I fear,
attain that importance and that effec
tiveness which a democratic 'set-up
requires and the authority, the power
and the voice of Parliament may be
weakened in public affairs: I want to
avoid any such development taking
place and therefore I have been insist1 
ing in simple as well as complex
matters, in straight as well as in
crooked matters— in whatever way
they may be described— that in the
formative years Parliament must have
the last word and Government which
is supposed to be responsible to Parlia
ment should really be so.

I hope that this matter will be borne
in mind by the Minister and his Deputy
— who is ably assisting him just now—
and they will see that the Bill is modi
fied in this regard before it is passed.

Several Hon. Members rose—
Mr. Deputy-Speaker: I think we shall

proceed to the clause by clause stage
when hon. Members1 will have an
opportunity to speak.

Shri J. R. Kapoor (Uttar Pradesh): 
Sir, I have to submit something with
regard to the scope of the Bill, which- 
may not be relevant when the clauses
are taken up.' I shall take just five
minutes.

This Bill has not come before -us a 
day too soon,- for it is now three and a 
half years ago Mahatmaji was
assassinated. But, I admit Govern-,
ment has not been sitting idle: they
have been trying to give a proper
shape to the Samadhi during all this
period.

On this occasion our thoughts go.
back to the 30th January 1948 when to
our great shame our own countryman
assassinated the Father of the Nation.
At this juncture when the country is
passing through a crisis we feel the
absence of the Father of the Nation.
Had he been alive he would have
guided us through the crisis and shown
us in what manner the future o f the
country could be made bright and
brighter still. |

While we support this Bill we would
have very much liked that the scope
of the .B ill had been extended and
some definite stej)s had been taken bv
Government not only to preserve" and
to make proper arrangement for the
maintenance' of the sacred Samadhi. but
steps should have been taken to erect
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[Shri J. R. Kapoor]
a suitable memorial at the place where
Gandhiji was assassinated. I feel un
happy and i  nave no doubt in my mmd
that almost every Member here is feel
ing unhappy and the country as a
whole is unhappy that nothing has been
done so far to erect a suitable memo
rial at the place where the Father of
the Nation was assassinated with the
great name of Ram on his lips. Soon
after the unfortunate incident there
were reports that the great house of
the Birlas with its traditions of chanty
and munificence would be prepared to
hand over the Birla House to the
nation, to be preserved as a sacred and
suitable memorial to the Father of the
Nation. But I do not know what
happened later on and we did not hear
further on the subject. I know it^for
a fact that some correspondence also
passed on the subject between the
Birlas and some members of the
Cabinet and there was some talk of
the place being given over by the Birlas
or being acquired by Government. I
do not know the details of that corres
pondence nor do I know in detail as to
what the Cabinet thought on this ques
tion, but if the views and wishes- of
the country were to be taken into con
sideration I think Government can
easily come to the conclusion that the
whole country wants that that place
should be carefully preserved as a 
sacred place where everyone from any
nook or c: r r ■ o'" T~idia can go to pay
homage to the Father of the Nation.
I am inclined to believe that if only a
word were to be passed on to the Birlas
that this is the will and desire of the
nation they will certainly be prepared
to hand over those lands and buildings
to the nation; I have no doubt in my
mind, charitably inclined as the great
house of Birlas has been, that it would
come readily forward to meet the
wishes of the nation. And if only in
Parliament today we somehow express
this will and desire of ours, if some
hon. Members onlv by one sentence
.sup-oort the suggestion of mine so that
n^-T-p-jfoicablv ;t cnuld be made known
to the Birlas that this is what we want,
I have no doubt in my mind that those
lands and buildings would' readily be
hanHed over to the nation. But even
supoosing they have anv disinclination

do so, we should be prep&red to
rr-nuire those buildings1. I see no reason
whv buildings and lands necessary for
a great piirm se should not be acau'ved
bv Government. It mav be said that
such acquisition might ;*icoi-
ven-ience to the occ'.mants there. Surelv
it will but every acquisition whether
it be of a hamlet or of a big house
-will out the owner and occupant
thereof to inconvenience.

Mr. Deputy-Speaker: This is the
Rajghat Samadhi Bill and therefore
only a few words might have been said,
but the hon. Member is going on
elaborating on the other point. Many
other things could have been done
within this time. I hope the hon.
Member will now c'onclude. .

Shri J. R. Kapoor: Many other
things could have been done. but I am
stressing only one particular thing
which is of greater importance ‘man
any other thing. I do not think the
scope and purpose of this Bill can
really be fulfilled unless and until we
extend the scope to include the lands
and buildings where Mahatma Gandhi
was assassinated and where he lived
last. This is a matter of considerable
importance. I am making this obser
vation in no light-hearted manner. I
think this is a very suitable. oppor
tunity when a subject over which the
entire nation has very strong and
definite feelings should be discussed in
this House and Members should express
themselves on it. I would make a 
very earnest and respectful appeal to
the hon. Minister in charge of the Bill
and more so to the hon.- Prime Minister
to seriously consider this subiect and
adopt ways and means to respect the
views and wishes of the nation.

I was submitting that it may be said
that if those premises are acquired it
will mean inconvenience to the occu
pants and the owners thereof. Surely
it will be so. But as I said such in
conveniences are inevitable and the
inconvenience of one individual or a 
few individuals should not be , con
sidered when the views and wishes of
the entire nation are to be respected.
I would not dilate on this point, be
cause I think I have not to convince
anybody here that the suggestion that
I am making is worthy of acceptance.
Since, none need be convinced, oecause
everybody is already convinced not
only here, but also outside the House,
I can only hope and trust that this
suggestion of mine will be accepted.
It is too late now to bring this into
the four corners of this Bill. But
sooner rather than later I hone Gov
ernment .will give careful consideration
to this suggestion and take immediate
steps to respect the wishes of the
country in this respect.

Shri Gadgil: Whatever suggestions
h ive  .bee”  made bv Shri Gokulbhai
Bh^tt will be taken into consideration
bv the Committee that will come into
e^ + en ce  as a result of the enactment
of this Bill.

Now. two points have been raised by
my hon. friend Mr. Kamath. One was
that there must be a Member ot Parlia-
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ment on the Committee and he should
be elected by- the House. The provi
sion as it is does not prevent Govern
ment from nominating one of the
members from the Members of Parlia
ment. I can assure Mr. Kamath that
his suggestion will be kept in view and
one of the members among the three
non-officials would normally be a 
Member of Parliament.

His second suggestion was that the
rules that will be framed under clause
7 should be placed before Parliament,
and he brought the whole apparatus of
reasoning about delegated power and
the new tyranny ,_etc., which I think is
hardly relevant, li not ridiculous. The
supremacy of Parliament is well- 
established by the very fact that I have
come before this ' hon. House for the
Bill to be enacted. Perhaps it m:.y b^ '
of some use if I tell my hon. friend
that in the modern world Parliaments
usually concern themselves with laying
down general principles and embody
ing them in suitable Acts. The rest of
it is always done by the executive,
because otherwise the work before
Parliament would be so much that
even if it sits for 24 hours of the day
and all the 365 days of the year,
Parliament would not' be able to cope
with the work. Hence there is nothing
in which I have offended the letter of
the spirit of the Constitution by merely
asking for power to make rules with
respect to the conduct of meetings1, 
with respect to the appointment of
chaprassis and chowkidars there. I
think Mr. Kamath has done too much
about it.

Mr. Depisty-Speaker: The question
i s :

“ That the Bill to provide for
the administration and control of
the Rajghat Samadhi in Delhi, be
taken into consideration.” .

The motion was adopted.

Clause 2. — (Definitions)

Shri S. N. Das (Bihar): I beg to
m ov e :

In part (a) of clause 2, and where- 
ever it occurs in the Bill, for “Com
mittee” substitute “Samiti” .

1 P .M .

Mr. Deputy-Speaker: The question
is:

In part (a) of clause 2, and wherever
it occurs in the Bill, for “ Committee”
substitute “ Samiti” .

The motion was negatived.

Shri is. N. Das: I have another
a.neridm,2*it. I beg' to m ove:

In part (a) of clause 2, and Wherever
they occur in the Bill, for “Rajghat
Samadhi” substitute “ Mahatma Gandhi
Samadhi” .

Hon. Members: We have not got a
copy of the amendment.

Mr. Deputy-Speaker: With respect
to amendments notice of which has
not been given earlier but notice was
given only today, I would allow them
to be moved and waive notice only in
case Government is willing to accept
those amendments. With respect to
the other amendment I thought the
hon. Minister said that he was
accepting it. Otherwise hon. Members
may take' it that without adequate
notice it will not be right for me to

' * impose these amendments on the
House. . _

Shri Kamath: There was no notice
that this Bill would be taken up today
and the hon. Minister, if I remember

■ aright, before the discussion started
on this Bill told the House that even
if the amendments come at the
eleventh hour, or even the zero hour,
he would be prepared to consider
them. Therefore Members must be
allowed to move their amendments.
The Minister may reject them ulti
mately, but that does not matter.
We are not worried about it.

Mr. Deputy-Speaker: All right. But
I have already seen a list of amend
ments tabled by Shri Gokulbhai Bhatt
and some others. Then, notice of con
sideration was given a long time ago
and several times it has been appear
ing on the Order Paper together with
those amendments. Therefore . hon.
Members must be ready. In regard to
the other amendments, if the hon.
Minister is willing to accept any of
them I have no objection to waive
notice. •

Shri Gadgil: What I said was not
that I was willing to accept them but
that I was willing to consider them,
because the point was made that the
Bill came up before the House
suddenly.

Mr. Deputy-Speaker: Now the matter
has been settled. Let me dispose of
clause 2.

The question is :
“ That clause 2 stand part o f the

Bill” .

The mqtion was adopted. ' 
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
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.Clause 4..-(Comporition of the 
Committee) 

~ ~ : : 1l' ~T mt1-T. ;r(Y 'tW 
~R:'~ ~ ~ ~{T ~ I 1fu 
~!i« 'Sf1rin: t : 
For sub-clause (2) of clause 4, 

substitute: 
"(2) The Central Government 

may appoint any person referred 
to in sub-section (1) to be the 
Chairman .of the Committee." 

~~~IaW:~~ ~~. 
t ifflf If{ ~~ ~ 1£\ ll' q~ m: ~T ~ I 

[Sltri Bhatt: I am not moving the 
first amendment but the second one. 
My amendment is as follows: 

For sub-clause (2) of clause 4, 
substitute: 

"(2) The Central Govermnent 
may appoint any person referred 
to in SUb-section (1) to be the 
Chairman of the. Committee." 
This is one. And I am also moving 

the second one that stands in the 
name of Shri Sidhva.] 

Mr. Deputy-Speaker: How? 

[Shrl Bhatt: With your permission.] 
Mr. Deputy-Speaker: The hon. 

Member is not here in his seat. It is 
not such an important matter. 

'11 ~: m ~ I ffi' \if) ~ 
"' 

~m-r~~i!iT~, ~ ~ (T 
11'~~~~1 . 

[Shrl Bhatt: That is right.· So" I am 
moving my second amendment only.] 

Mr. Deputy-Speaker: Amendment 
moved: 

For sub-clause (2) of clause 4. 
sUbstitute: . 

"(2) The Central Go."tenunent 
may appoint any person ~ 
to in sub-section (1) to be the 
,Chairman of the Committee." 

.; .. :'.:~ W~d:~~~ 
I!a!~.;r: ~ ~:~"." 

Mr. Deputy-Speaker: Is he attept-
, ing it? I thoueht it was conditiona&. 

The Prime MInister aad Mbalster ot 
External Affain (Shrl .law"""'" 
Nehru): I speak subject to correction. 
The main point seemS to be that on. 
account of thiS amendment no 0ut-
sider will be appointed as Chairman.. 
That is the main point. Is it not? 

Mr. Deputy-Speaker: 'Any other 
person' is omitted. ' 

An Hon. Member: Could we not 
take this up tomorrow? 

Shri Kama&h: It is rather an intri-
cate matter! 

Mr. Deputy-Speaker: Could we not 
hold it over till tomorrow? 

Shri lawaharlal Nehru: A<; you like 
Sir. This is a simple point and th~ 
is no great difference. Here it is said 
that seven members are to be appoint-
ed but Government may appoint as. 
Chairman one from the seven or it 
may be an outsider. The outsider 
will then become a member. My hon. 
friend's amendment limits that choire 
to seven members. Personally. I 
think it is not' a big point but it is l 
better to leave it open. It may be 
that the person who has not been 
nominated, a very suitable person 
from outside, is a desirable Chairman. 
Normally, he will not be taken. So it 
is better to leave that' choice to Gov-
ernment . 

. Shri Gad&il: In view of what the 
han. Prime Minister has stated, I 
would reconsider my own statement 
and plead for the clause as it is. -

Mr. Deputy-Speaker: Is the hon. 
Member' desirous of pursuing this 
matter? .., 

'" ~: ~ ~ -q amrt-.(t 
1tim~~~ltiT~ if~tT 
~t,~ ~ iti m'R lft 
~tl~w~~~il 

[Shrl Bhatt: I do not insist as this 
is causing inconvenience to him. 
although this is Wrona on' principia. 
I . beg to withdraw it.1 t-

The amendment was. by leaft, .. til-
draViD. 

Mr. DeJatl-SDe*V: Cannot W. 
atanci. OVer tPl· ...... fl)W, 

" :~ .. >. • "." '. • .:. ,.". - ,.,.'~ :' , an Or ... :I .... · ..... 
~'~ 81.' .. _.H._C

";'-,,· '.-.4 
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MOTIONS·RB. DELJMITATIOIll qF 
, CONS~TPENCIES 'ORDERS; 1~51 

Jz Mr.' -Dep~b~S~e~e~: Bef~re' the 
JlO\168 adjoums certain matter, of irq-
port~nce have'to be placed before the 
Ho~.· TBis is with reference to the 
list of Members who were absent and 
~d not move the motions at 9-30 A.M. 
today in regard to Delimitation of 
ConstitlJencies Orders. I sh¥l read 
out the names. , ' 

PART C ST~TE.S ORDER 

.' b,. M. ',V. GaDgadhara SI .... 
~Madras') : 'I beg tb move: 
. (F01" text oj' motions $ee ApP,en~x 
XXXIII, annexure No.2). . 

Shr! Chatl.a1ah (MysQre): I be, to 
'move: , 

(F01' text oj motions see Appendix 
XXXIII, annexure No.2). 

RAJASTHAN ORDER 

ihr! M. L. V~a (Ra~asth,n): I be~ 
tp m~...,~ 

(For text oj motion. .ee Appendix 
_~XXIII, a~e~ure N~. 2) .. 

Slid ~"a (BaJu&ll¥a): I beJr to 
move~' . 

(F01' text of motiom ste APP,Illdfx 
~IJI, annexure Nq. ~). 

Sbr.I •. C. Upadb,.ay (RaJasthan): 
I beg .to move: 

(FOT text of motions see Appeqdix 
XXXIII," annextlre No.2). 

BlKAR ORUll 

. Shri Kshudiram- Mahata (Bihar): I 
beg to rqoVI: 

(FOT text of motions lee Appendix 
~XIII, annexure No.2). 

Mr. Deputy-Speaker: So. the. hon .. -
Members Shri R. K. Chaudhurl. sari 
Haque and Shri Subbiah are ab$Ctnt. 

The House then adjourned tiU Half. 
Past Eight of the Clock on Wedne,cIav. 
the ~th June 1951. . 

t_ 
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